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LEGISLATIVE ASSEMBLY.
Saturday, 28th February, 1924.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

UNSTARRED QUESTIONS AND ANSWERS.

CoUNTING TOWARDS INCREMENT of THE Postar Skwvices oF Postan

S10NALLERS TRANSFERRED TO THE TELEGRAPH DEPARTMENT.

$205. Mr. M, K. Acharya: Will the Government be pleased to

slate:

(a) Whether in pursuance of the circular of the Director (eneral
of Poste and Telegraphs, No. I. 8. T. B., dated 16th April 1912,
8 large number of postal signallers were transferred to the
Telegraph Department?

(b) Whether in the circular it was stated that ‘‘the men who pass the
tests within the period of 12 months will be transferred {o the
Dopartment as Local Scale Telegraphists and their pay and
suniority will be regulated according to rules in Article 157A
of the Civil Service Regulations '*?

(¢) When was revision of pay to subordinates in the Postal service
given effect to?

(d) Whether the past service of the subordinates of the Iosial
Department including probationary service were taken int.
considerution in fixing the scale of their pay at the time when
the new scale wus given effect to?

{¢) Whether it is a fact that a similar concession was not allowed
to the postal ‘signallers who were transferred to the Tele-
graph Department in pursuance of the Director General’s
c'reular above referred to?

{f) Whether it is a fact that by non-‘nclusion of the postal signallers
who got transferred {o the Telegraph Department in pursu-
ance of the above circular to the advantage of the increments
in the Postal Department they have lost the benefit of their
service in the Postal Department?

Couxtixg Towarps INcREMENT oF THE Posrar. Services or Posrtal

SIGNALLERS TRANSFERRED TO THE TELRGRAPD DEPARTMENT,

208. Mr. M. K. Acharya: Will the Government be pleased to

state:

(a) Whether it is a fact that in his letter No. 87 D. E. 8., dated
4th January, 1921, the Director General of Poats and Tele-
graphg has intimated all P. M. Gs. that ‘* Bervices in the
P. M. G.’s office, D. L. O., R. M. B., Postal Audit and
Telegraph offices should count towards increment ”?

+ For answer to this question sce below question No. 206,
(1735 ) A
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(b) Whether in his letter No. E. M. 02/15, dated 10th July 1922,
the P. M. G., Mudras, has askcd from the heads qof Telegrapn
Offices as to low many telegraphists recruited from the rank
of postal signallers are desirous of reverting to the Post
Office on condition that on reversion all their services in the
Telegraph Branch will be allowed to count towards increments
in the time scale of pay in the Post Office?

(¢) Will the Govemment be pleased to rtate why the benefit of past
service in the Postal Department of those postal signallers
who were transferred to the Telegraph Department was not
similarly taken into sccount in fixing the time scale?

The Honourable Sir Bhupendra Nath Mitra: I propose to answer questions
Nos. 205 and 206 together. The points raised are being examined and 1
will furnish the Honourable Member with the information he requires as
gsoon as the examination is completed.

CouNTING TOWARDS INCREMENT OF THE PosTal SERVICES or Postar
SIGNALLERS TRANSFERRED To THE TELEGRATPII DETARTMENT.

207. Mr. M. K. Acharya: Will the Government be pleased to
state : —

(a) Whether telegraphists transferred from the Postal Department sub-
mitted a memorial to the Government of India through the
Director General in May 1928 requesting that their past services
in the Postal Department should be counted on time scale of
pay and increments be granted according to the Telegraph
scale as if they had remained in the Telegraph Department from
the beginning of the service (postal service included) or in the
altarnative that to their present pay should be added the
aotual number of increments according to the present revised
scale to the post office already earned by them for the number
of years in their prior brnneh  (vide Government of India's
R. B. No. 6458, daled 23rd September 1920).

(b) Whether it is a fact that in the 18th annual report of the Indian
Telegraph Association speeial reference has been made to
this subject in the following terms:

” About 256 men have been recruited to the local service from the
Pogtal Department in the initial pay of a local scale tele-
graphist. They have had to sacrifice their services thev
rendered with the Post Office as & result of which they have
lost the benefits of the recent postal revision which they
would have derived had they remained in the Postal Depart-
ment. Their case is one which appeals to us as worthy
of consideration.’

(¢) Whother it is a fact that the above memorial has been with-
held by the Director General under paragraphs II (9) and II
(14) section III of the rules for submission of petitions to
the Government of India im respect of the first prayer and
under rule II (15) ibid in respect of the second alternative
prayer?
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(d) Whether in view of the fact that postal signallers transferred o
the Telegraph Department were scattered all over the eountry
and had to take time for gencral consultation for the represen-
tation of their grwvsnces. are the Government of India prepared
to excuse the delay in the submissipn of their memorial and
give favourable consideration to their just and leg'timate claimg ?

The Honourable Bir Bhupendra Nath Mitra: The reply to the first three
parts of the question is in the affirmative,

(d) As the claims of the men were rejected after mature deliberation
by the Telegraph Committee of 1921 presided over by Diwan Bahadur
Kangachariar, the Government of India find no reason to reopen the question.

Casr or Kina-Xuvenon v, Iasr Anoun Baw,

208. Mr. M. K. Acharya: With reference to my question No. 1381,
cated 9th June, 1924, will the Government be plecased to say:

(a) Whether either of the two cases then stated to be sub judi:e
has since been decided?

(b) Whether Governmnent will be pleased tq give s summary of the
case and judgment in King-Emperor vs. Haji Abdul
Bari in the District and Sessions Court of Moradabad ?

(¢) Whether Government will be pleased to lay on the table
extracts from the judgment delivered on the above case by
Mr. Hamilton, the Sessions Judge. wherein he has reviewed
the action of the Claims Depariment of the Oudh and Rohil-
khand Railway in paying Tta. 8,470 to Abdn) Bari on an
unproved claim?

(d) Whether any appeal or revision petition was preferred by Gov-
ernment to the Allahabad High Court, ugainst the findings of
the Sessions Judge; and if so for what purpose?

(¢) Whether Government in the revision petition msk-.d the H'gh
Court to cxpunge the remuarks made by the Sessions Judes
against the action of the Cluims Department?

(f) Whether the High Court has expunged the remarks taken o-
ception to by Government?

Mr. G. @G. 8im: (a) The Honoursble Member is referred to the reply
given to question No. 818 by Maulvi Muhammad Yakub on the 27th Janua uary
1925.

(b) and (c). Government are unable to furnish documents of this nature.
The Honourable Member may obtain a e.opy of the judgment dircet from
the Court.

(d) Yes, because Government were not satisfied with the decision in the
Bessions Court.

(e) Yes. .
(f) No. but the Claims Dopartment of the Railway was exonerated of

any dishonest motive.
2
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Case or Kine-Emreror vs8, Hast Aspuln Barl

209. Mr. M. K. Acharya: Will the Government be pleased to state:

(a) whether in the case of King Emperor vs. Abdul Bari remarks
were made against the conduct of the District Traffic Superin-
tendent, Claims Department, both by the Sessions Judge and
by the High Court?

(b) Who was the District Traffic Superintendent? =~ When did he
enter the Railway service, as what, and on what pay? What
is his present salary? What action hus been taken against
him in pursuance of the remarks made by the Sessions Judge
and confirmed by the High Court?

(c) Whether ‘t was against this same officer of the Claiins Depart-
ment that Mr. 8. V Na'du, late station master of Barabanki.
levelled a charge of corruption and wase refused an open oppor-
tunity of proving the charge?

(d) Who the Superintendent ‘* Watch and Ward "’ is whose conduct
has been commended by the High Court? What service has
he put in as such, and whether he is still kept unconfirmed?

Mr. @G. G. Bim: (a) No.

(b) The District Traffic Buperintendent, Claims, at the time was Khan
Tahadur Mansoor Ali Khan. He entered railway service in May 1808
a8 a subordinate. His present salary is Rs. 900. No action was takcn
against him as it was clearly shown that there was no suggestion of dis-
lionesty against him nor anything except an error of judgment.

(c) The reply to the first part is in the affirmative. As to the latter
tte Honourable Member’s attention is invited to the reply given to his
guestion No. 856(4) on the 17th September, 1924.

(d) Captain Desne. He has two years’ service and is still unconfirmed.

CoMreNsaTion Foit (3o9D8 10ST OR DAMAGED ON THE OUbpH sNV
RoHITKHAND Rainway,

210. Mr. M, K. Acharya: Will the Government be pleased to state :
(a) The expenditure through the Claime Department of the Oudh and
TRohilkhand Railway in 1921-22, 1922.23, 1928-24, and in
1924-25.
(b) Whether it is not due greatly to the vigilance of the Watch and
Ward Department that there has been a striking reduction of
expenditure during the past two years?

Mr. G. G, 8im: (a) The amounts paid as compensation for goods lost
or damaged on the 0. and R. Railway were:—

Rs.
In 1921-22 w. 460 lakhs.
1022-28 497 lakhs.
1923-24 e 2729 lakhs.

The information for 1924-25 is not available. The amount paid in thq_

first nine months ended Blst December 1924 was Rs. 1:08 lakhs.
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(b) It is true that one of the reasons for the reductions in the amounts
paid is due to the introduction of the Watch and Ward Department but
the Honourable Member i referred iq the Annual Reports by the Railwav
Board for the last two years for a fuller account of the reasons for these
reductions on railways.

STATEMENT OF BUSINESS.

The Honourable Sir Alexander Muddiman (Home Momber): Sir, I wish
to make the fqllow'ng statement with regard to the probable course of
Government ‘business in the next week.  As Honourable Members are
aware, there will be no meeting of the Assembly on the 2nd of March, It
has already been announced that Tuesday, the 8rd, and Wednesday, the
4th of March, have been allotted by the Governor General for the general
discussion of Part II of the Budget and that Friday, the 6th, and Saturday,
the 7th March, have been allotted for vot'ng of Demands for Grants. This
leaves only one day, Thursday the 5th of March, for legislative business,
and it is proposed on that day to undertake the following legislation :

To pass the Indian Merchant Shipping (S8econd Amendment) Bill as
smended.

To take into consideration and pass the Cantonments (House-Accom-
modation Amendment) Bill and the Indian Ports (Amendment) Bill.

To tuke into consideration the Cotton Ginning and Pressing Factories
Pill, as reported by the Select Committee and to pass the Bill if the motion
for consideration is passed. -

It may also be possible on that date to introduce: the Income-tax (Second
Amendment) Bill and the Cotton Cess (Amendment) Bill and also to take
up tho Resolution regarding the election of Members to the Managing Com-
mitteo of the Lady Hardinge Medical College.

THE RAILWAY BUDGET—LIST OF DEMANDS—conid.
SECOND STAGE—CcOonid.

Fzpenditure from Revenue—contd.
Demaxp No. 4—WorEING EXPENSES : ADMINISTRATION—contd.

Mr. President: The Assembly will now resume consideration of Part I
of the Budget. : ’

The question is:

“ That a roduced sum not exceeding Rs. 11,01,80800 be granted to the Governor
General in Council to defray the churge which will come in course of payment during
the year ending the 31st day of March, 1826, in respect of ‘' Working Expenses :
Administration *."”

The Assembly will first take into consideration the serics of motions
for reduction raising the unsatisfactory arrangements for the third class
travelling publig.

Mr. Gays Prasad Singh.
(The Honourable Member was not in his seat.)
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UNBSATISFAOTORY ARRANGEMENTS FOR THIRD CLAss PASSENGER TRAFFIC.

Eumar @Ganganand 8inha (Bhagalpur, Purnea and the Santhal Parganas:
Non-Muhammadan): Sir, whatever might be the difference of opinion
among the different scetions of this House on the question of the reduction
of th'rd class fares, the debate which took place on that topic the other
day made it clear that a large scetion of this House is agreed with regard
10 aﬂ'ordmg facilitics and conveniences for the iravelling pubhc in the third
casg carringes. 1 have noted with satisfaction that portion of the spcech
ot the Honourable the Commerce Member where he deals with this subject
and T thank him for having allotted 14 crores for this purpose: But when
1 looked into the figures of the passengers that trauvel in the third class
snd the accommodation that the different railways provide for third class
passengers, I admit that T was disturbed. From tho Administration Report
it appears that during the year 1022-23 us many us 50 crores of passengers
travelled in the third class and in the year 1923-24 the number of passcngers
inerensed by 1 orors and odd lakhs. But the seats that the curriages
provide under the ex'wting system are not sufficient. The figures relating

to the number of seats in carmnages have also boen taken from the Administra-
tion report. They are as follows:

In 5 fi. 6 inches ypauge in bogie carriages 62,567, in four-wheeler cor-
riages, 6,884,

In 8 ft. 3% inches gauge 28,491 in bogie carriages and 3,758 in
four-wheeler carriages.

In 2 ft. 6 inches gauge—there are altogether 23,430 seats in carriages.
The total comes to about 1,25,080. If we take it for granted that all these
carriages run during all the days of the year and if you multiply this figure
by 865, we come to a figure of about 4} crores which means that the faci-
Lities for travelling should be increased at least by 12 times the number as
it exists at the present moment. To do so, the provision of 1} crores is,
T submit, not at all adequate. On looking into the budget estimates for
1925.26 for the different railways I find that whereas some railways, as for
cxample the East Indian lewuy, have made a genuine attempt tq increase
the number of third class carriages, some of them have altogether neglected
this matter. Even those railways which have made some a.ttemp_b to in.
orease the number of third class carriages have not been ablé to fully satisfy
the needs of the third class passengers. Anyone who has travelled in the
railways will bear with me that the difficulties under which they labour are
exceed’ ngly great. The passengers are accommadated in the third class
carringes not as men nor even as prisoners but as beasts huddled together
for transport and I ask the House to adopt the motion that stands in my
name in order that the attention of the railway authorities may be directed
to the full cxtent of the importance of this matter,

I move, Sir, that the Demand under tha head ‘* Working Expenses:
Administration '’ be reduced by Rs. 100,

ﬁr. President: Motion moved:

“ That the Demand under the head ‘ Working Expenses : Administration ' be reduced
by Rs. 100."”

Mr. Kamini Kumar Chanda (Surma Valley cum Shillong: Non-Muham-
madan): Bir, T wish to mention one little matter in this connection, and it
will be showing a want of a sense of proportion if T were to make a long
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speech. The matter is this. In pre-war days, when the railway fares
were 1§ to 2% pies per mile, the free allowance for luggage was 15 seers.
Now, the fare has been raised but the amount of free allowance of luggage
is still the same as before. My submission is that it should be increased.
It is 15 seers for 8rd class passengers, and I think it can easily be made
half & maund. I do not think it would mean any serious loss of revenue
to the railways or any serious encroachment on the space in carriages.
Third class passengers do not have much luggage, and I do not think, if
you increase the allowance, they will carry much more either, but what
will happen is that they will be saved from harasssment. At present they
do not generally book their luggage and when entering the platform
thoy are stopped by the gatemen on the plea that their luggage is more
than the free allowance. If they can pass the gate, thev are again chal-
lenged at the time they get out of the train or on the route by the travelling
ticket checkers; and sometimes though they have to pay, this payment
-doos not find its way into the railway coffers. They will be saved from this
harassment if you increase the free allowance. I do not draw on my ima-
gination about this. I will just call the attention of the House to a ques-
tion of mine, which I put on the 22nd January last:

‘ Has the ‘attention of Government been drawn to a letter published in the
Forward on or about the last week of September over the name of Mr. Abdul Gunny
Chowdhury, M.L.C., wmplmmug that on his arrival at the Bealdah station his handba,
was weighed by a railway cmployee by a weighing machine standing on platform No. g
which showed a weight of 23 seers, that on Mr. Chowdhury challen cimp; the weight,
the bag was reweighed by Mr. G. Moss by another machine which stood by the
sido of the former machine, and the weight was now shown to be 14} seers; that the
matter being reported to the Superintendent, he inquired and discovered that the former
machine had been declared defective and Mr. Chowdhury thus escaped and it was
found as stated that the man in charge of the defective machine had once before heen

unished for weighing by the same machine which is demlbed as I. 8. R. Inter and
g‘h:rdclassKLN . B. B. and K. I. R. via L. G. G.”

This was practically admitted by the Honourable Sir Charles Innes in his
answor, Mr. Chowdhury was a Member of the Legislative Council; he
knew his rights and he knew how to insist on them. His luggage was with-
in the free allowance, but still he was harassed at the station. His lug-
gage was weighed twice and then it was found he was within his rights.
If this has happened to a Member of Council who knew his rights, just
imagine what happens in the case of ignorant passengers whé do not know
what the frce allowance is. My submission is that this harassment would
be to a large extent diminished if we increased the free allowance, and
furthermore I would suggest that even if the luggage weighs only a seer
or & secr and a half or two seers more, it should be neglected. Of course,
if you increase the allowance of third class passengers to half a maund,
vou will have to increase that of intermediate class passengers to say 80
seers. My submission is it is not a very big thing T am asking for and T
hope the Honourable Bir Charles Innes will see his way to accept the
suggestion and increase the free allowance.

Mr. Gaya Prasad Bingh (Tirhut Division: Non-Muhammadan): 8ir I
gave notice of similar motions which stand as Nos. 65 and 66 on the List;’
but it is as well that I should make my submission here and now. The
complaints of grievances of the third class passengers have been insistent
and persistent for a long number of years, and this has been practically
admitted by the Government themselves. Mr. Thomas Robertson, when
-he was deputed by the Secretary of State for India in 1901 to inquire into
railwa matters, stated that ‘‘ the average number of passengers in a train
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[Mr. Gaya Prasad Singh.]

is greater in India than in any other country in the world . This subject,
was debated, Sir, in this House, and a somewhat comprehensive Resolution
was adopted on the 7th of Septernber 1922. In coursc of the debate which
followed my Honourable friend Sir Charles Innes stated as follows:

“T am not going to deny that these grievances exist. The Government have
never denied that fact.”

Further on he stated :

“1 admit of course that the overcrowding evil is serious. We always have-
admitted that.”

Then again Professor Rushbrook-Williams, in his Book India in 1923-24,
at page 173, makes the following observations on the subject:

* Public criticism of the shortcomings of the railways has also heen lively. The
complaints ‘most frequently made against them are overcrowding; the travelling con-
ditions of third class passengers; uncivil treatment of passengers by the railway staff;
and the difficulty of securing compensation for goods lost or damaged in transit.
Towards the remedying of these defects ihe various railway administrations are-
directing considerable attention. The problem of overcrowding is particularly serious.
As a result of difficulties connected with the War period, Indian railways are still
iusufficiently equipped to enable them to deal satisfactorily with all the traffic that has
to be carried.”

I now refer, Sir, to the Report of the Railway Board for 1923-24, Vol. I,

page 14:

** The only other question of importance debated in the furm of a Resolution was.
one reﬁarding the provision of conveniences for Indion railway passengers.
Assembly were asked to recommend to the Governor General in Council to direct
railway authorities throughout Indin to take various steps to improve the conveniences.
of Indian passengers : :

(1) by increasing the number ¢f passenger trains,
(2) by the introduction of intermediate class where not already provided,
(3) by improving the arrangements for the supply of drinking water to passengers,.

(4) by the provision of Hindu and Muslim refreshment rooms at all the principal
stations were not already made,

(5) by the provision of intermediate class waiting rooms.

The Resolution provided an interesting debate, many I"embers criticising the travel
conditions on the railways.”

1 am afraid, Sir, in spite of this House having drawn the repeated atten-
tion of the Government and the Railway Board to this subject, the evil
has not been sufficiently overcome. This evil, Bir, is particularly serious-
on the Bengal and Nomth Western Railway. ~A wag once described the
B. N. W. Railway us beggarly niggardly working railway. I am afraid.
Sir, there is some trnth in this observation. 1 have got before mc the
Bengal and North Western Railway Budget and: from pages 2 and 3 of
this, it appears that the receipts from third class passengers are 98'8 per
coent., of the total passenger traffic; but I am astounded to read, Sir, that
provision is made for only 12 bogie third class carriages in 1925-26. If I
'am wrong, my Honourable friend Mr. Hindley, whom I congratulate on
his presence here after his temporary disappearance from this House, will
kindly correct me.

Then, Bir, therc was a meeting of the Railt;vay Passengers’ Conference.
which was held at Sonepur on the 11th November, 1924, and the principal
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points of complaint against the railway administration were focussed in a
Resolution, which was adopted on the occasion, and which runs as follows :

‘“ That the following urgent complaints regarding the Bengal and North Western-
Railway should be redressed as soon as possible ; '

(a) habitual overcrowding of third class carringes specially during fairs, festivals,.
and marriage seasons;

(#) dirty and insanitary condition of lower class carriages;

(c) want of adequate lights in the carriages, and at the stations;

(d) slow running of trains, and unnecessarily long stoppages at roadside
stationa ;

(¢) want of drinking water at the stations, and absence of refreshment rooms
for orthodox passengers even at important junction stations;

(f) difficulty in securing reserved accommeodation ;
(#) difficulty in obtaining wagons, and
(this is moat important so far os this partieular Railway is concerned)

(h) pilfering of goods, and of such articles as lime and coal at Mokameh Ghat;
and of fruit.—(! may add particularly lichi fruit for which Muzaffarpur is
famous) and other perishable articles while in transit.”

Another Resolution ran as follows:

“ That continuous booking should be observed at all important stations; and in
“other stationa booking should commence at least one hour before the arrival of trains.'”

A number of questions were asked on this subject, Sir, and I regret to say
that my Honourable friend Mr. Sim always refers to the Local Advisory
Committee which he knows very well is almost a useless body because very
few representative Indians arc placed on it. It is a nominated body, and
with regard to that this Conference adopted a Resolution as follows:

“ That the comstitution of the Bongal and North Western Railway Local Advisory
.Committee is very unsatisfactory and . . .

Mr. President: Order, order. The Honourable Member must restriet
Limself to the subject under debate which i3 the general arrangements for
third class passengers. He has already talked about goods and is now going
on to refer to Advisory Councils, Neither of them is in order.

Mr. Gaya Prasad 8ingh: Very well, Sir. 1 will no longer refer to the
Advisory Council: I agree it is so bad that it should not be referred to
in this House. I come, Sir, from the Provinee of Bihar and Orissa where-
one of the biggest fairs in this country—I may say, the biggest fair—is held,
the Sonepur Fair. At that time, Sir, it is particularly pathetic to see the:
uumber of passengers crowded and huddled together in wagons for want of
accommodation in third class carriages. The other day a question was
asked in this House and the Honourable Mr. 8im in the course of his reply
stated that in some cases these wagons were made as comfortable as pos-
sible. I immediately put a supplementary question as to how the wagons
were made comfortable; and then my Honourabhle friend replied that
electric lights are provided in some of these wagons. I wonder how
electric lights in wagons during the dav time could add to the comfort of
the passengers. Apart from that, I know from my own experience that
absolutely no lights, not even kerosene oil lamps, are placed in any of these
Wwagons. -

Then again ag regards the ferry arrangements, there is only one steamer
plying between Pahleza Ghat and Digha Ghat, which is ordinarily over-
crowded. During fair time, it is specially difficult to have even standing
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room on the steamer; so I would like to suggest that more adequate
srrangements should be made on these occasions.

There is just one point more &nd I have dome. It is said that the
Bengal and North Western Railway is beyond the control of the Govern-
ment, and that they are therefore powerless in the matter to some extent.
In that connection I will read a passage from the Report of the Railway
Board for 1923-24, pages 77 and 78:

‘ l]" The administrative control exercised Ly the Governu;ent over the companies is as
ollows :

The Company is*bound to keep the line in good repair, in good working condi-
tion, and fully supplied with rolling-stock, plant and machinery; to keep
rolling-stock in good repair and in good working cendition; and to maintain
a sufficient staff for the purposes of the line;—ull {o the satisfaction of the
Becretary of State.

The Secretary of Btate may require the company to carry out any alteration or
improvement in the line, or in the working that he may think necessary
for the safety of the public or for the effectual working of the line.

The Becretary of State may require the company to enter into agreements on
rensonable terms and conditions with the administrations of adjoinin
railways for exercise of running powers, for the sapply to one another o
surplus rolling-stock, for the interchange of traffic and rolling-stock and
the settlement of through rates, and for additions and alterations to, or
the redistribution of existing accommodation in junctions or other stations
in view to their convenient mutual use. .

The train service is to be such as the Secretary of Btate may require. In order
to secure a general control over the rates quoted by companies, the Becretary
of State has retained civowera to settle the classification of goods and to
authorise maximum and minimum rates within which the companies shall
be entitled to charge the public for the conveyance of passengers and
goods of each class.

The company has to keep such acofunts as the Secretary of Statoc may require
and these are subject to audit by the Secretary of State.

In all other matters rclatin? to the line the company is made subject to the

supervision and control of ‘the Becretary of State, who may appoint such

persons,as he may think proper for the purpose of inspecting the line,
auditing the accounts, or otherwise exercising the power of supervision
and control reserved to him."

Mr. President: None of these things come under the motion before the
House. :

Mr. Gaya Prasad 8ingh: They apply to the Bengal and North Western
Railway, 8ir. I hope my Honourable friend Sir Charles Innes in the
eourse of his reply will mot raise the plea that the Bengal and North
Western Railway is not under the. control of the Government. I do not
want to hear that reply.

Mr. President: I was waiting to hear whether the Honourable Member
could prove that the Bengal and North Western Railway is under the
control of Government in respeet of this particular item. That is all we
are considering now. ’

Mr. Gaya Prasad Singh: We read in the Report, Sir. that the Govern-
ruent have exceedingly wide control over the method® of working. And:

“ There are only two lines of some importance constructed hy scompanies which
receive no direct assistance by the Government, namely, the Bengal and North Western
Railway and the Rohilkhand and Komaun Railway. . . . The general administra-
tive control exercised by the State over these companies and the control over expenditure
are similar to that which is exercised, as explained above, over guaranteed companies.”’



THE RAILWAY BUDGET—LIST OF DEMANDS. 1746

Charles Innes will kindly give a lucid state-
been taken with reguard to redressing the
blic and specially third class passengers on
the Bengal and North Western Railway in

I hope the Honourable Sir
-anent as to what steps have
grievances of the travelling pu
all railways in general, and on
particular.

Mr. N. M. Joshi (Nominated: Labour Interests): Sir, I shall content
myself by making one recommendation to the Government of India &nd
it is this: they should place the question of the grievances of third clags
y-assengers once every year before the Oentra_! Advigory Committce, before
the Standing Finance Committee for Railways and before the local
Advisory Committee and ask them to make a report and that report should
be presented to this House. I hope this House will support my recom-
mendation by voting for this reduction.

Mr. K. Venkataramana Reddi (Guntur cum Nellore: Non-Muhammadan
Twural) : Sir, I wish to bring to the notice of the Railway Board the difficul-
ties cxperienced on the Madras suburban railways. 1t is a fact, Sir, that
# large number of students, officers and business men and others, come’
cvery day to Madras from the suburbs and their usual time is sbout 10
o'clock. The accommodation provided in the train running at that time
1w very insufficient and the students generally travel on the footboard.
When I wos a student not very long ugo I travelled generally on the
footboard because on the train which used to leave Chetpet at 9-80 there
was no place to sit. Recently in the Hindustan Times it was reported
that four students had been arrested for travelling on thc footboard. These
students when they were brought before the Magistrate were asked why
they were travelling on the foolboard and they said there was no space to
git in the compartments. The railway people admitted that there was
not sufficient accommodation on the trains and also that this state of
things had been going on for a very long time. For the last twenty-two
years there has been a scheme under consideration of the South Indian
Itailway authorities that the line between Madras and Pallavaram should
be doubled. Tt is a distance of twelve miles and they have had that scheme
under consideration for the last twenty-two years. This has not been
carried out and I do not know the reason why. Now a scheme for the
cleatrification of the Madras suburban service has been token up and the
old scheme has been forgotten. I wish to bring these difficulties to the
rotice of the Railwvay Board so that they might give instructions to run
1nore trains or attach more carriages in the suburban train service in Madras,

Oolonel 8ir Henry Stanyon (United Provinces: Iluropean): Sir, with
every sympathy- for the third elass passenger, with whom I have had the
honour of travelling more than once, ‘and with a resl anxiety to sce an
inerease of amenities for him, I venture to submit that the case of over-
crowding of third class carriages is apt to be somewhat exaggerated, because
it is looked at from the point of view of the orator rather than from the
point of view of the traveller. We sece daily three joy-riders on a bicycle
built for one; six placid travellers in an ekka which ean only hold two
even on oriental lines of comfortable sitting (Mr. Gaya Prasad Singh:
* They are licensed to carry three.”’), yes, Sir, but only two passengers.
Then we often have 4-seated Ford cars containing eight smiling faces:
ard we see bullock carts arriving at a railway station with a pyramid of
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human beings so closely packed as to make us apprehensive that the much
g1eater room for them in the third class carriages will lay them open to the
canger of catching cold. Overcrowding of third class carriages is not
jpeculiar to India. Who has not stood for hours in London holding ou to
a strap between two crowded rows of seated passengers who have not paid
any more for their seats? No douht the longer distances travelled in India
piter the circumstances; but what are the remedies? One is to provide
more rolling-stock or more truins, which means more money; and hare
we must cut our cont according to our cloth. The other remedy is &
limitation on the numbers let into each carriage; this means that on many
occasions numbers of passengers would have to be left on the platforms.
Ask any intending passenger which he will choose, to complete his journey
in some discomfort or to be left behind. Crowding we have all had; it
begins with discomfort, but not infrequently ends in the pleasurc which
ull humnan beings feel in trying to help one another to make the boest of
things. 1 quite agree that ns far as possible more room should be found
for third class passengers, but let ug not imagine that whenever we pass
a third class carriage and see it full of human beings they are either un-
comfortable or unhappy.

The Honourable Sir Oharles Innes (Member for Commerce and Rail-
ways): Bir, the Honourable Mover of this Resolution said that his object in
moving this was to draw the atlention of the Railway Board to the
grievances of the third class passengers. I can assure him that it is fot
nacessary to move this Resolut'on or rather to pass it in order to effect that
object, For I can say without fear of contradiction from anybody in this
House that there is no question to which we in the Railway Board have
devoted more attention in the last few years than this very question. Now,
Bir, I do not object to these contnual debates upon the subject of the
grievances of the third class passenger. It is of course the legitimate
function of this House that they should press from time to time their
views in this matter upon Government; but I do think that I have some
csuse for complaint; for while Honourable Members are continually making
complaint against the Government in this 1aatter, I can never find any
indication on their part that they make the slightest attempt to apprecinte
what we are doing in this matter. Mr, Gaya Prasad Singh said that the
whole question was reviewed in a debate in Scptember 1922. As a result
oi that debatc a Resolulion was passcd recommending that we should eall
for reports from Agenis on the question of certain grievances specifically
referred to by Mr. Joshi who moved the Resolution. Now, Bir, we did call
for those reports. Morcover those reports were carefully considered by the
Local Advisory. Committecs to which Mr, Joshi has referred; and when
the reports were finally complete they were all printed up in two volumes
snd those two volumes were placed in the Tibrary of this House. T should
like to ask Mr. Gaya Prasad Singh whether he hag taken advantnge of
the opportunity that T have offered him, whether he has read those reports
and whether he has made any real attempt to understand the efforts that
we are making in the Rallway Board to meet these gricvances.

Mr. Gaya Prasad 8ingh: From the serious overcrowding that continues,
] see evidence before me that the evil is not lessened. It is very eold
comfort only to be referred to the reports which are lving on the shelves
of the Library. '
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The Honourable Bir Ohailes Innes: I gather from the Honourable
Member's reply that he has not read the reports, and 1 suggest, Sir, that
it is only fair to the Ra'lway Bourd that Honourable Members should try
and appreciate the efforts we are making in this d'rection. We have not
only placed these reports in the Library, but every year we devote &
special scction in the Railway Board's Report to the question of the action
we are taking in regard to third class passengers. Mr. Gaya Prasad Singh
quoted long extracts from the appendix to the Railway Bouard's leport
regarding the question of the control of the Secretary of State over com-
fanios in India. But I noticed that he did not quote in any-way pages
#5, 66 and 67, in which we give a brief summary of the action taken
the ycar 1928-24 in order to mvet the grievances of third class passengers.
Now, Sir, as I say, I.do not think that is treating us quite fairly. He
asked me to say definitely what the Bengal and North Western Rallway is
doing in this matter. Well, 8Sir, the purport of Mr. 8'm’s interruption in
‘Mr. Gaya Prusad Singh's speech was this, that the Bengul and North Western
Railway being a compnany railway their estimates do not appear in the
Budget and are not strictly open to discussion to-day. PBut still I do not
propose to take that point myself; I propose to tell Mr. Gaya Prasad Singh
vwhat the Bengal and North Western Railway have done in regard to the
overcrowding of third class passcngers; he could have found it himeself if he
had taken the trouble to read these reports:

‘* Immediately peace waa declared contracts for rolling-stock were placed and u
to date 40 locomotives, 8 1st and 2nd class hogie carridges, 42 intermediate and thirs
class bogie carriages and 2,100 covered goods wagons and 25 bogie timber trucks have
been built or are in course of crection. A programma for work to be underteken
in the five-year period 1922.27 provides for 10 standard superhested engines, 10 first
and second class carriages and 140 third class hogie carriages. ,. .

And then the report goes on to say what is being done in the way of
waiting accommodation, water facilitics, adm'ssion to platforms and the
like. There is further information on the subject in the Railway Board'’s
Report, which I read out for Mr. Gaya Prasad Singh’s benefit:

*“ Third class passengerr sheds have heen recently completed at 2 atations and 9
others are in hand. Indian ladies’ waiting rooms are being built at 16 stations and 2
more are proposed.

Additional hydrants have recently been given at 40 stations.

Muhammadan and Hindu refreshment rooms have been provided at Sonepur and
Gorakhpur and are proposed for Barauni and Gonda. .o

Mr. Gaya Prasad 8Singh: Ts there not overcrowding in traing? My com-
plaint is about overcrowding in third class compartments,

The Honourable B8ir Oharles Innes: Now, BSir, let me just
say a few words about the question of overcrowding. The House
will realise that it is quite impossible for me to say anvthing
fresh, because we discussed this subject not only in September
1922, but we also discussed it at very great length only this time last year.
Now the trouble about this overcrowding arises from the fact that it poes
back a lohg way. 1 will just rcad an extract from the East Indian Rail-
way Report which, as T said, is in the Library,

‘* Bufficient allowance i not made for the set-back caused by the war; but for it the
public ywould have little canse for complaint. During the year ending the 31st March,
1915, the addifions to stock in terms of four-wheelers amounted to 20 componite

third class and brake carriages and 40 third class carriages omitting mention of other
types of stack. During the six years ending the 31st March 1921, the addition under

these heads was nil."
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Now, that is the trouble. We fell back during the war, and now I can
only say that we are beginning to recover again. In the last year we put
on 40 additional traine. Our third class passenger traffic increased by
2 per cent. The increase of seating accommoaation for third class pas-
gengers was b per cent. In the three years ending March 1924, we were
sble to put qn the lines something like 1,000 third class carriages in terms
of four-wheelers. In the current yewr up to 80th September last, we have
put on 800 third class carriages in tenus of four-wheelers and we have 700
others on -order, For 1925-26 we have provided for 755 third class car-
riages in terms of four-wheelers, and as I have said in my budget speech,
we are considering whether we cannot make a very large addition to our
third class stock. Now, 1 think that, from the figure 1 have given, the
House will see that we are making a very real attempt to deal with the
question of overcrowding in third olass carriages, and I think they will
also see that we arc now beginning to cateh up the arrears into which we
fell owing to the war. That being so, I think the House may leave it to
the Railway Board to go on with the work which they ure now doing.
Every year I undertake to put in the Railway Administration Report a
summary of what we are doing in this matter. All these proposals are put
before the Local Advisory Councils, and if you will permit me, Sir, 1
should like to dissociate myself entirely fromn what Mr. Gaya Prasad Singh
said about the utility of these Councils. We hear a very different account
from the Agents and 1 think Honourable Members who read the procced-
ings of these Advisory Councils as published from time to time in the press
will, if they arc prepared {o take an unprejudiced view of the matter,
agree that the Local Advisory Councils are doing very useful work indeed.

There is only one more point that I should like to refer to before I
sit down, and that is with reference to what Mr. Chanda said about the
allowance of lugguge for third class passengers. One of our difficulties of
course in regard to third class passengers is that they always like to take
into the carriages with them the whole of their goods and chattels. It
muay seem that we are rather hard in this matter to limit them to a cer-
tain definite amount, but we have got to consider the convenience of other
passengers using the same carriage, and I think the House will agree that
if we were suddenly to increase the allowance from 15 scers to half a maund.,
the only effect must be that we shall increase the overcrowding in third
class carriages and thut we shall add to existing ditficultics. So Mr.
tha?df will agree with me that it is a matter which should be left over for

e ruture.

With regard to the doubling of the lines to which Mr. Reddi referred,
T know myself how very great the volume of suburban traffic in Madras is,
and I also agree that there has been a great delay in carrying out the
doubling of the line from Madras to Pallavaram which we sanctioned two
years ago, but it is a question of elcctrification. Our experience has gra-
dually brought us to the view that the right way to deal with the suburban
i to electrify the suburban railways. We have already begun
that in Bombay, and we are now busily engaged in electrifving the Bomhav
Baroda and Central India and the Great Indian Peninsula subur.
ban 111_365. S:ml-lar projects ure under consideration for Calcutta and
Madras. We will try to get tho estimates in as quickly as possible, hut if
we canbo:gy hang up this tr:iq.t-te;d_ ad]ittle longer cven when we do improve
our suburban arrangements in Mndras experie i
will.be very much more satisfactory, perience shows that the solution
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Now, Sir, that is all I have got to say. I think I can claim with
justice that we are working very hard at this problem and I do not think
1t will be right for this House to pass this Resolution.

Mr., O. Duraiswami Alyangar (Madrus ceded districts and Chittoor:
Non-Muhammadan Rural): May 1 suggest to the Honourable the Railway
Member that the Members of the Legislativo Assembly may be made ex-
officio Members of the Local Advisory Committees in the respective pro-
vinces ? '

Mr. N. M. Joshi: T madc a suggestion, Sir. May I know if the Honour-
able Member accepts it ?

The Honourable Sir Oharles Innes: I will consider that, Mr. Joshi.

Kumar @Ganganand Sinha: Sir, since the Honourable Member for
Railways has undertaken to malic genuine attempts to redress the griev-
ances, we shall wait and watch for a year. TFor the present, therefore, I
beg to withdraw my motion.

The motion was, by leave of the Assembly, withdrawn.

ATTITUDE oF RAILwAY AGENTS TOWARDS RaiLway Unions

Mr. N. M, Joshi: I move. Sir, that the Demand under the head ‘ Work-
ing Expenses: Administration ', be reduced by Rs. 100.

My object in moving this reduction is to make certain suggestions to
the Railway Board as regards the grievances of the employees of the
Indian Railways. The first thing that I want to suggest is that the
employecs of the East Indian Railway have now got certain grievances,
the principal one is that even after taking over charge of the East Indian
Railway, the Railway Board wantes the employees of the East Indian Rail-
way . . .

The Honourable 8ir Oharles Innes: May I know, Sir, what motion is
keing moved? I understand it is No. 54.

Mr. N. M. Joshi: I propose to take all my motions under one head, be-
cause that will be more convenient.

Mr. President: I oalled upon the Honourable Member to move his re-
duction which raises the question of the attitudo of Railway Agents towards
the Railwaymen’s Unions. '

Mr. N. M. Joshi: I proposc to take that question also under this, be-

cause I think it will be raore convenient if I take all the motions relating
te the grievances of these employees under one head.

Mr. President: The Honoursble Member has only one motion for re-
duction under this head.

Mr. N. M. Joshi: I shall withdraw all the others.

Hr. President: The Honourable Member has no more motions to with-
draw. There is only one under this head.

Mr, N. M. Joshi: All right, Sir, I would therefore suggest to the Rail-
way Board that they should apply the rules of the Btate Railways to the
employees of the East Indian Railway. There is only one morc pojnt
I want to mention, and it is about the use of the Fines Fund ., . . .
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The Honourable 8ir Oharles Innes: Sir, it will be very much more con-
-venient for Government Members if Honourable Members can confine their
motions to particular points or issues instead of linking up several toge-
ther. It is very difficult to find the papers.

Mr, President: I drew the attention of the Honourable Member to the
fact that he should only deal with the question regarding the attitude of
some of the Railway Agents towards the Unions.

Mr, N. M. Joshi: Yes, Sir, I will confine invsclf to Unions.

This House recently passed a Resolution about the gricvances of the
Railway employees. One of their grievances was that the Agents of
several Railways do not recognise the Unions formed by their railway
employees. Last year I said during the budget discussion that the Agent
of the Great Indian Peninsula Railwny has not even replied to the letters
which were sent to him by the Union of the Great Tndian Peninsula Staff
and' other employees. As far as I could find out there is abso!utely no reason
why Agents should treat their employees with such great discourtesy as
not even to send replies to their letters. After all recognition in the ordi-
nary sense does not mean anything more than sending replics to letters
that are received from the unions of these employees. You may decide
the question in any way you like, but when a letter is sent you should take
the letter into consideration and send a reply. Nothing more is asked from
the Agents. But, Sir, the Agent of the Great Indian Peninsula Railwny
refured to do this. Last year'the Honournble the Chief Commissioner for
Railways said he did not know why the Railway Agent does not send
replies. But Sir, it is his business to know why the Agent is so discour-
teous to his employees, and if he does not find out I think the House
should insist that the Agents of their Railways should at least send replies
Lo letters that they receive from the Unions of their employees. Last year
the Honourable the Chief Commissioner for Railways said that on some of
these railways they are forming Joint Councils as recommended by the
Whitley Committee in England. But the Chief Commissioner, I am afraid
Sir, has not read the report of the Whitley Committee. (Mr. C. D. M.
Hindley: ‘“ I have read the report.””) I am glad to bear that he has
read the report. Unfortunately, he has-not digested the contents. The
first recommendation made by the Whitley Committee is that if you start
your Joint Councils with a view to substituting them for the Unions your
Joint Councils are bound to fail. The Whitley Report warns all people
that if the idea goes abroad that these Councils are to be started as a sub-
stitute for the Unions they must fail and it will he a dangerous thing.
Not only that, but the Whitley Committee's recommendation regsrding
Joint Councils is based on the auppomtmn that the Joint Councils will be
started only in those industries in which the workers are organized. They
have stated very definitely that Joint Councils will not succeed in those
industries where the emplovees are not organized. Therefore, the starting
of Jaint Councils presupposes ‘the existence of Unions. Unfortunately in
India when these Unions are formed the employers begin to start the Joint
Councils in opposition to the Unions. Burely your Joint Councils will not
sucoeed. Moreover, Bir, even in the case of Joint Councils where they are
formed as a substitute for the Unions they preclude these Joint Councils
from considering individual grievances, Now, you will .:ot send replies
o the letters of the Unions about individual grievances; you will prevenl
the Joint' Councils from considering individual grievances; then how are
these individuals to get redress? You may say they may write direct to
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the Agent, they may write direct to the Railway Board. But, Sir, we
have all seen how far any of us can get redress by writing directly to the
Agent or to the Railway Board. Then, Sir, there are some Agents who
refuse to recognize Unions on the ground that the officers of those Railway
Unions are outsiders. Now, Sir, the report of a Committee appointed: by
the Government of Bombay makes it quite clear that it would be the
wrong thing for employers to refuse to rgcognize the Unions on the ground
tkat the office-bearers are outsiders. Even the Bill which the Government
of India have brought forward allows a certain number of outsiders to be
office-bearers of the Unions, and I cannot understand why the Railway
Board should allow any Agent to refuse to recognize a Union on the ground
that the office-bearers are outsiders. I therefore hope, Sir, that this House
will insist upon the Railway Board giving definite insiructions to the Agents
of the different railways that they cannot afford any longer to treat the or-
genizations of their employees with contempt and discourtesy. They ought
to recognize the Unions at least by taking into consideration the grievances
represented to them and by sending suitable replies. I hope, Bir, that
this House will pass my motion for reduction also in order to preserve the
dignity of the rights of this House. This House has recently passed a
Resolution on this matter and the Honourable the Commerce Member has
definitely stated that he will not accept it. T therefore hope that this
Housc, will insist that my motion should be adopted and the dignity and
privileges of this House preserved.

Mr. President: Reduction moved:

‘ That the Demand under the head * Working Expenses : Administration,” be reduced
by Rs. 100.” ;

Mr, R. K. Shanmukham Ohetty (Salem and Coimbatore cum North
Arect: Non-Muhsmmadsn Rural): Sir, in supporting the motion ofgmy
Honourable friend Mr. Joshi 1 have got a specific complaint which I Wish
fo bring to the notice of my Honourable friend the Member for Commerce,
Some time back, the President and the Secretary of the South Indian
Railway Labourers Union wanted to see the local official at Podanur to re-
‘present to him certain very important matters affecting the workmen em-
ployed in Podanur, cspecially the case of two labourers who were in our
opinion very unjustly suspended for the part that they took in a rccent
strilke on that line, The local official very bluntly refused to receive the
deputation and, when a representation was made to the Agent of the South
Indian Railway, the officials of the Union did not get any better reply. Sir,
I must ask the Honourable Member for Commerce to instruct the Agents
of railways not to take up this unsympathetic and uncompromising attitude
towards the Railway Labour Unions. (A Voice: “ Who wnas the
Prosident?’’) The Président happened to be a Member of the Legislative
Assembly, Sir. (Cries of ‘‘Name, name’’.) Railway Labour Upions are
sery often reminded that the labourers employed on railways being mem-
bers of a public utility service ought to realize their responsibility, not
merely to their employers but to the public at large. Well, Sir, I do not
deny the force of this contention. But if this argument is to hold good,
then the Agents of the railways must show very great courtesy to the
Labour Unions connected with the railways. I mayv tell the 'Hon‘oumhle
Member for Copnmerce, Sir, that if it were not for the wise advice civen by
«ome of the resnonsible men of the loeslitv to the S8outh Tndian Railway
Labour Union there would have been a great strike on this matter; snd T
must warn the Honourable Member: for Commerce and the Railway Board

B
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that if the Agents of the railways persist in this kind of attitude they will
create trouble not only to the railway companies but to the public at large;
and therefore, Sir, 1 hope that the Honourable Member and the Railway
Board will instruct Agents to treat the Lubour Unions connected with their-
railways with the courtesy und sympathy that they demand and which they
have u right to expect. .

Mr. Ohaman Lall (West Dunjsb: Non-Muhsmmadan): Sir, the time
has come when the Honourable the Commerce Member should lay down o
clear policy in rogard to ihe recognition of Railway Unions. I recognize
the difficulties in the way of the Railway Board in some cases, but you
should take those difficulties in hand and solve those difficulties. You know
that Unions are growing; you know that they require encouragement; you
know that you are taking steps to promulgate legislation in regard to trade
unions; therefore it is necessary that you should, instead of adopting &
policy of turning the cold shoulder to trade unions on the railways, give
them every encouragement in your power. Mr. Joshi has laid before yow
the eomplaints of these Unions. As Mr, Chetty has also shown, every
one of us is familiar with the attitude some times adopted by certain Agents
towards, these Unions. Somece time it is said by them that the Union is
not going to be recognized merely because the weekly organ of that parti-
cular Union has used certain expressions which are not verv favourable to
the Agent, and therefore the Agent in a huff says, ‘“ I will not recognize
the Union '*. That I say, Sir, is not a policy which ought to be encourag.d
by the Railway Board. They should realize that trade unions have come
to stay, and it is fo their interest, to the intcrest of the people who sare
working on the railways and to the interest, 1 think, of the public at large
that thev should encourage these unions. As far as the constitution of

itley Councils is concerned, I know perfectly well that there was a willing-
ness a couple of vears ago to encourage these Councils in contradistinction
to the encouragement that ought to have been given to trade unions because
the authorities know that by creating Whitley Councils which are undep
their thumb all "the while, thev can get what they want done by a sem-
blanee of representative decision. They will go to these men and say,
‘“ these are the things we want you to decide '". They will so decide be-
cause they are too afraid to come out into the open and defy the authorities.
That principle is a pernicious principle which goes to the very root of the:
growth of trade unions; and we want you to take your courage in both
hands and come out frankly and recognise these trade unions. And in
that respect I appeal to the Honourable Member to take a leaf out of the-
book of the Honourable Sir Bhupendra Nath Mitra, Sir Geoffrey Clarke and’
their Department. They know that in the Post Office the men have got
unions all over India, very well-organized unions representing the best type
of trade unionism in this country, and they know perfectly well that the
Industries Department has recognized those unions. I ask the
V12 ¥00%. Honourable Member to remember that fact in his deslings with
tiie Railway men and their unions.

Maulvj Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
madan Rural): Sir, in supporting the proposition proposed by my Honour-
able friend Mr. Joshi, T wish to draw the Attention of tht House to the
conduct of the Agent of the Oudh and Rohilkhand Railway in disaffiliating
she Ough and Robilkhand Railway Union. This Union was established
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and was in existence for some time, but lust year it incurred the displeasure
of certain officials of the Railway by bringing to light their mismanagement
‘and shortcomings, and the result was that the affiliation of the Oudh and
Rohilkhand Railway Union was withdrawn by the Agent. Several appli-
cations were made to the Honourable the Chief Commissioner of the Ruil-
ways and the higher authorities, but most of them remained unanswered,
and nothing has yet been done to remove the grievances of the Union or
to have it affiliated. It is high time, Sir, that this House should imprexs
upon the Government the neccssity of taking the unions in the light in which
they are working. Instead of being thankful to the unions for bringing
out the shortcomings of the officers, the conduct of the Agent in disaffiliut-
ing them for doing good to the public is certainly very objectionsble. (An
Honcurable Member: '*Ungrateful.”’) And ungrateful, as my friend' sug-
gests, and 1 hope that the Railway Board will take this matter into verv
serious consideration.

8ir Oampbell Rhodes (Beugal: Kuropesn): Bir, 1 have always been u
‘great beliover in strong trades unions of responsible workimen, with as httle
interference us possible from outside. (A Voice: *‘Are the Agents of such
unions outsiders?’’) Mr. Shanmukham Chetty has referred to the President
of & centain union on u railway in the South of India. He did not mention
his reune and leaves us to guess his profession. (An Honourable Member:

" A lawyer.”’) As my Honourable {riend suggests, poesibly a lawyer.
Well, Sir, 1 have had my own experience with Whitley Councils. I forined
one myself in & boating Company and 1 was very disappointed when the
work-people at the instance, at the instigation of a local lawyer threw thec
committee overboard. 1 do not use that word in a metaphorical sensc
but in an sotual literal sense. That lawyer wrote us two letters. 1 found
he had collected & sum of Rs. 300 from the workmen and, having written
these two letters, quietly disappeared from the scenc with the Its. 800 and
left the workmen to the tender mercy of myself. But, Sir, I do not think
my friend, Mr. Chamun Lall, is on the right lines when he is so anxious
to set capitalists and employees in two strongly srmed camps against each
other. 1 think time is required to build up both these councils and these
trade unions on more sympathetic lines between the employer and the
employee; and I'am convinced that every right-minded employer is only
too anxious to meet his work-people and to persuade them to get over that
diffidence which T know exists in the presence of their employer but whieh
with tact and patience can be overcome, and to get them to express their
views and to say frankly what their grievances are and how best they can
be met. I believe it is possible, and I have found it in my own office in
Calcutta quite possible to get reslly useful suggestions from one's em-.
ployees, to benefit them at very little expense to the employer, and to
create good fellowship und good understanding which is all to the good of
the workmen. But, Sir, trade unionism in India is in its infaney. 1t
cannot be impressed too highly that at the moment there is a lack of
esprit de corps smong the men themselves, und those who come in from
outside, instead of guiding these councils aright, too often come in only to
create n trades union just for the purpose of a strike; and as in the case
1 have illustrated they collect large fees without conferring any benefit
whatever on the men. If the idea of this mnotion is to press on Governmaqt
that Agents should do their best to encourage their men to represent #heir
grievances to them either through councils or through trades unions, then
I am heartily in sympathy with it; and I am sure from my conversations
B2
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with Agents that they would be only too anxious to have those efficient
trades unions of the men themselves which exist in the Department pre-
sided over by my Honourable friend, Sir Bhupendra Nath Mitra. But, Sir,
this cannot be rushed. The Agents will have to feel their way slowly, and
I am sure they will do their best to build these trade unions up into some-
thing that will be & help to the men and not merely deprive them of their
bread and butter by getting them to strike frequently and without reason.

The Honourable Sir Oharles Innes: Sir, before I begin to reply to the
various suggestions that have been made in this debate, I should just like
to refer to one remark by Mr. Chaman Lall. He asked me to take a leaf
out of my friend Sir Bhupendra Nath Mitra’s book. I think, 8ir, it might
more correctly be said that my Honourable friend Sir Bhupendra Nath
Mitra has inherited a book from me because the Trades Union Bill which
is now before the House was, I think I am correct in saying, elaborated at
the time when I wus head of the Industries Department and when I had
labour legislation under my charge. Now, Bir, this question of trades
unions in India is a very difficult one, and 1 entirely agree with Mr.
Chaman lLall and Mr. Joshi, a very important one. But, Bir, as Sir
Campbell Rhodes put it as I think correctly, the trouble is that trades
unionism is now in what I might call the teething stage, and the teething
‘stage is always s very difficult stage. I was talking over this matter only
the other day with one of the very biggest employers of labour in England.
He is an employer whose labour force amounts to 20,000 men and he
told me that during the last many years he had never had a strike among
his men and he made a remark with’ which I entirely agree. It was this.
He said, ‘“A well organised union is a real help; a weak union is n
nuisance.’’ Now, I think that Mr. Chaman Lall and Mr. Joshi will agree
with that statement. I personally accept it absolutely; and I think that
our difficulty in India at the present time is that most of our unions,
particularly on railways, are what T might eall weak unions. Now, let
me just give one example of that. On one of our railways, we have a
1abour foree of 70,000 employees. I saw a reference to the union on that
1ailway in one of the papers the other day and that reference was this.
The strength of the union has gone down from 38,000 :to 1,200 owing to
non-payment of subscriptions. There we have what is the root cause of
the difficulty. You have what is calléd the railway union of that railway.
That railway has a labour force of 70,000 men and statistics shows that the
union which claims to represent the whole of that labour force merely
consists of 1,200 men.

Mr. N. M. Joshi: They represent their members.

The Honourable Sir Charles Innes: Not at all, Government can do a
eertain amount to foster the growth of trade unionism on healthy lines. We
hope to be able to do so by this Bill which we have placed before this
House. If that Bill is passed it will, T think, give a great impetus to
proper, healthy and good trade unions in India; and if the Bill is passed,
then, I, for one, do not think that the House will huve anv reason to
complain in the matter of recognitiory of registered unions by the Railway
Agents. What we want, as Mr. Chaman Lall rightly said, is a policy.
The matter is continually under correspondence and discussion between
myself and Agents. We want this BilY passed and wo shall have this
matter of policy laid down quite clearly. But T am very doubtful whether
even that Bill will do as much as one would hope for the growth of
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trades unions in India, because I do not believe myself that you are going
10 get a really, healthy trade union movement in India, unless it is rooted
in the workmen themselves. You must have, I feel, a higher level of
education and intelligence among.the workmen. If you can only get that,
if the workmen combine voluntarily and readily together in order to
establish trade unions, then there would be no necessity for anybody
in this House to talk about recognition, to talk sbout the attitude of
employers or to talk about the attitude of Government. The natter will
rest with the trade unions themselves. If there are only trade unions of
that kind commanding the majority of the workmen and eommanding a
body of workmen who are intelligent, who really understand what the
object of trade unions is, then those trade unions without any action on
the part of Government will be able to force recognition. I do net think
there can be any doubt about that. Our difficulty at present of course is
that when there is a trade union, we never know what there is behind,
we never know what it represents, whether it represents the whole labour
force of thut railway or merely a small body of men who claim without any
reason to represent that labour force. -

That brings me to this extremely dithicult question of outsiders. With
reference to what Mr. Chetty said, | do recognise that there are outsiders,
if 1 may use that term, who really have the interests of the work-people
at heart and who do try to assist the men to form a trades union with the
highest of motives. 1 admit that quite freely and everybody must be
grateful to them. On the other hand, I do believe that trade unions some-
times do get into the hands of other classes of people, people who some-
times try to cxploit labour for purposes not connected with the welfure
of lubourers, or people whose living actually depends upon their office in
some trade union and who really, T regret to say, have the object of
stirring up quarrel and ctrife between the workers and the employers in
order to keep their jobs. Thal is one of the difficulties we have, and
that I think is why you find not merely Railway Agents but other employers
of labour all over India getting extremely apprehensive on this question of
outsiders. For mysclf, T do not take an extreme view in this matter at aH,
I think if there are outsiders in trades unions in India, it is because in
the present stage of the growth of the movement of trade unions in India
those outsiders fill a need. One of our whole troubles is that you have
outsiders and outsiders, come of them working wholcheartedly, as Mr.
Chamen Lall said, for the welfare of the work-people and some of them
working for their own welfare, and that is the difficulty. I do not proposc
to go into all the other matters raised, but I think that if this Bill is passed
by the House, then all these difficulties about which Mr., Joshi and Mr,
Chamuan Lall complain will disappear. The Indian Legislature would have
then luid down a policy and I think you will find the reasons why
Agents and employers refuse to recognise unions will disappear and T
think registered unions will have no difficulty in getting recognition.

Mr. President: The original question was:

** That a reduced sum not exceeding Rs. 11,91,80,800 Le granted to the Governor
General in Council to defray the charge which will come in course of payment during
the year ending the 3lst day of March, 1926, in respect. of * Working Expenses :
Administration '.”’

Since which an amendment has been moved:

‘“ That the Demand under the head ‘ Working Expenses : Administration’' be

reduced by Rs. 100.”

The question is that that amendment be made.



1756

The Assembly divided:

LEGIBLATIVE ABBEMiILY.

[281H FEs. 1925,

AYES—48

Abhyankar, Mr, M. V.

Abdul Kasem, Maulvi.

Acharya, Mr. M. K,

Aiyangar, Mr. C. Duraiswami.

Aiyangar, Me, ‘K. Rama.

Apey, Mr. M. 5.

Belvi, Mr. 1. V.

{Chaman Lail, Mr.

Chanda, Mr. Kamini Kumar.

Chetty, Mr. R. K. Shanmukham.

- Das, Mr. Ib

Duoni Chand, Lala.

Dutt, Mr. Amar Nath.

Goswami, Mr. 4. C,

(iovind Das, Beth.

Gulab Bingh, Bardar,

Hari Prasad Lal, Rai.

Ismail Khan, Mr. .

Iyongar, Mr. A. Rongaswami.

Jeelani, Haji 8. A.

Joshi, Mr N. M.

Kazim Ali, Shaikh-e- Chatgam Maulwi
Muhammad.

Ko'kar, Mr. N. C.

Kidwai, Shaikh Mushkir Hosain.

Lohokare, Dr. K. Q.

Mehta, Mr. Jamnadas M.

Misra, Pandit Shambhu Dayal.
Misra, Pandit Harkaran Nath.
Muriuza Bshib  Bahadur, Maulvi

Sayad.
Namblyar, Mr. K. K.
Narain Dass, Mr.
Nehru, Pandit Motilal,
Nehru, I’andit Shamlal.
Neogy, Mr., K. C.
Patel, Mr. V. J.
Ranga Iyer, Mr. C. B.
Ray, Mr. Kumar Bankar.
Roy, Mr. Bhabendra Chandra.
Samiullah Khan, Mr. M.
Sarfaraz  Hussain  Khan, Khan
Bahadur.
Shafee, Maulvi Mohammad.
Binha, Mr. Ambika Prasad.
Sinha, Mr. Devaki Prasad.
Sinha, Kumar Ganganand.
Syamacharan, Mr.
Tok Kyi, Maung..
Venlmtupahm}u Mr. B
Yakub, Maulvi Muhammsi.

NOEB—56.

Abdul  Mumin, Khan  Bahadur
Muhammad. ) .
Abdul Qaiyam, Nawab Sir Sahibzada.

Ahmad Ali Khan, Mr.

Ahmed, Mr. K.

Amrr, ‘Fr P, 8. Sivaswamy.
ab Khan, Capta'n.

Lram Hussain, Prince A, M. M.
Ashworth, Mr. E. H.
Bad'-uz-Zaman, Maulvi.

Bhore, Mr. J. W.
Blackett, The Horcurable Sir Basil.

Bray, Mr. Denys.

Burdon, Mr. E.
Calvert, Mr. M.
Clow, Mr. A, G.
Cocke, Mr. H. G.
Cosgrave, Mr. W. A.
Crnwford Colonel J. D.
Dalal, Sardar B. A,
Fleming, Mr. E. G.
Fraser, Sir Gordon.

. (tour, 8ir Hari bulgh
. (rnlmm, Mr. L.

Hindley, Mr. C. D.

Hira Bingh Brar, Flurdar Bahadur

Cuptain.

Hndwon, Mr. W. F.
Hussanally, Khan Bahadur W. M.
Innes, The Honourable 8ir Charles.
Jinnah, Mr, M. A.

The molion war negatived.

Lindsay, Mr. Darcy.

Mukan, Mr. M. E.

Marr, Mr. A.

McCallum, Mr. J. L.

Mitra, The Honourable Sir Bhupendra
Nath.

Moir, Mr. T. E.
Muddiman, The
Alexander.
Muhammad Ismail,
Baiyid.

Mutalik, Sardar V. N.

Naidu, Mr. M. C.

Pal. Mr. Bipin Chandra.

Purshotamdas Thakurdas, Sir.

Raj Narain. Rai Bahadur.

Rangacharar, Diwan Bahadur T.

Reddi, Mr. K. Venkataramana.

Rhodes, Sir Campbell.

Rushbrook-Williams, Prof. T. F.

Sastri, Diwan Bahadur C. V.
Visvanatha.

8im, Mr. G. G.

Bingh, Rai Bahadur 3. N.

Stanyan, Colonel B'r Henry.

Sykes, Mr. E F

Tonkinson, Mr. H.

Vishindas. Mr. Harchandrai.

Wehb, Mr. M.

Willson, Mr. W. R, J.

Honourable 8ir
Khan Bahadur



THE RAILWAY BUDGET—LIST OF DEMANDS. 1757

RAILWAY TRANSPORTATION SCHOOL AT CHANDAUSI.

Diwan Bahadur T. Rangachariar (Madras City: Non-Muhamnadan
Urban): Sir, I am afraid we have riddled the Railway Member and the
Railway Board with so many bullets in the shape of votes of censure during
the lust three days that I must make this motion* standing in my name
to give them the measures of relief by the help of which they can recover
fromn those shocks. Sir, one of the votes which we passed ycsterday
was & heavy vote regarding the heavy:complaint, the long-standing com-
plaint and the long-recognised complaint that the Indianization of the
services both ih the ranks of upper subordinates and in the ouse of officers
has been too slow, and therefore we passed that vote. Now, the main
reason why the Ruilway Board say that they sre not able to do it is the
fact that there are no training facilitiecs and there is want of qualified
people whom they can put in. My motion is to draw the attention of the
Railway Board to the wholly inadequate facilities for training which
have been afforded by the railway management for recruiting the necessary
staff both in the class of upper subordinates and in the class of officers.
"This matter received attention in August 1921 in the report of the Acworth
Committee in paragraph 184. After dealing with the question of Indianiza-
dion in paragraph 183 they dealt with this question in paragraph 184, which
I dare say Honourable Members have read and I do not wish.to take up
the time of the House by quoting it as I share the anxiety of the House
shat we should proceed with the Demands. There is only one sentence
there to which 1 would like to draw the attention of the Hnnrmmhlp
Members. It runs as follows:

' Indin is a wide country and facilities in the north are of little use to Madras.”

May 1 emphasize this sentence? Bir, this matter came up before the
Railway Advisory Council when 1 was on it both in July 1923 and in
February 1924. In July 1928 after the receipt of that able report of Mr.
Cole which formulated schemes, we deputed a special officer to push -on
aith the work. On the report of that special officer a scheme was placed
before the Advisory Council in February 1024. We generally approved of
the scheme. At that time the percentage of Indians to be recruited to
superior posts was understood to be 50 per cent. only. Since then under
the convention we have agreed to increase it to 75 per cent. Now, what
is it that has been done in the last four years? That is the matter which
1 wish to inquire. We are told, Bir, in several places about this Chandausi
School. Mr. Hindley refers to it on page 9 of the statement which he
made in the other place. The 1928.24 Administration Report at page
44 also refers to this school and the Memorandum furnished to us accom-
psnying the Railway Budget deals with this subject in paragraph 29. T
am afraid, reading those three documents, there is a tendency to convert
this school more into a training school for the subordinates already in
service than to treat it as the place where dulv recruited officers should
receive their training. 1 should like to know whether thin Chandausi
Bchool is intended for Indians and Indians only or whether it is intended
for Indians and others. T should like to know also what accommodation
is bemg provided in that institution, and how many newly-recruited officcrs
are going to be taken in sannually for training. Again, T should like to
lmow also ,whether the whole of the candidates recruited throughout the
country are to be driven onmly to that institution for training in traffic.

* * That the Demand under the head ‘ Working Expenses : Administration *' he
reduced by Rs. 500.""
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1t is confined to traffic. As we all know, there is the more important
service of eivil cngineering and mechanical engineering. As regards civil
engineering heretofore the railways have confined their recruiting only to
two (.,0“68’98, Sibpur and Roorkee. There was u proposal to remove that
restriction and take in all the engineering colleges as recruiting grounds.
I wish to know whether that has been donc. The more difficult question
is the training in mechanical engineering. There are no facilities now m
existence for Indians to get their practicsl training and also theoretical
education. Now, I should like to know what steps have been taken in
order to develop institutions for giving these facilities for instruetion.
These are matters that cannot any longer by neglested.  We are providing:
large sums of money for these open lines. The railway companies are
not able to spend the amount which has been granted annually for this
purpose, and I do not know why they should not take advantage of these
opportunities and open more institutions, one in the north, one in west
India and one in south India, so that facilities for training may be pro-’

vided to suit the conveniences of the people and be equally distributed
throughout the country. How is it possible for persons in Madras, down
in Tinnevelly or Travancore to come all the way to Chandausi to
receive instruction? It is hardly fair to expect this State of things to
continue. I should like more speeding up in this matter, and the Railway
Board to take a more keen and abiding interest in this most important
question, otherwise there will be more votes of censure vear Ly year; it
will be a hardy annual and it will be difficult for the Government to
resist thé pressure from this House. Therefore, I ask that these thin;.'n.
should be done.

One more suggestion I wish to make as regards prescribing the qualifica-
tions for these various services. Yesterday we were told that they
advertised for 20 vacancies in the Locomotive and Carriage Department,
and they got only § applications. I should like to know what were the
qualifications which were being insisted on, were they English or Indian
qualifications, snd where did they advertisc? Again 1 should like to know
whether the Advisory Council is being consulted in this matter. These
are matters in which the Advisory Council can give valuable help in
preseribing qualifications. Therefore, I ask that more facilities should be
given and that the Chandausi School shoull be enlarged, and more such
institutions should be opened, one in west Indin and one in south India at
leust, and this matter should be promptly taken into considerntion. Sir,
I do not mean to pass any vote of cenrure; I wish merely to facilitate
progress in this direction.

EpucATioN oF TRE CHILDREN OF-TiE INDIAN RAILWAY STAFF.

Khan Bahadur W. M. Hussanally (Sind: Muhammadan Rural): Sir, I
have got a motion standing in my name a little further down the paper,
No. 71 on the List, and T had intended to raise a similar debate upon thwe
general education afforded to railway emplovees, which necessarily would
include the subject which my friend {he Diwan Bahadur has moved. I
would have taken that point separately, but as I know the time of the
House to-day is very valuable and the guillotine is expected very shortly,
T think T would best serve my purpose by drawing ‘the attention of the.
Railway Board and the Commeroe Member also_to my point. Sir, I take
a little interest in the education of all railway amplmees. and for that
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reason 1 put a question a few days ago to my friend the Honourable Mr.
Sim as to what amount of money was being spent by the North Western
Railway upon the education of Europeans snd Anglo-Indiane on the one
hand, and on Indjuns on the other, and the reply I got was this:

“ The expenditure by the North Western Railway on the education of the children
of Eurgpean and Anglo-Indian’ employees during 1923-24 was Rs. 1,60,333, and on
Indian ‘®@mployees Rs. 15,418. The cost per head of each class is Rs. 132 and Rs. 15,

respectively. ‘The value of the passes granted to children is not known."”

8ir, I wish to draw the attention of this Housk to the large disparity in-
the amount of money spent by the North Western Railway upon the edu-
cation of the children of Europeans and Anglo-Indians on the one hand
and ol Indians on the other. Caleulating, 1 find that the total number
of children that are educated with this amount of money is nearly equal
for both classes. That is to say, whereaus the Indian employees of the
North Western Railway would be about ten or fifteen times the number
of children of Europeuns and Anglo-Indians, yet the amount of money
spent upon the Indians’ children was so meagre—less than 15,000 per year
and Rs. 15 per head which mceans Rs. 1-4-0 per head per month, T ask
‘you, gentlemen, to consider what{ kind of education would an Indian boy
receive for this petty amount of Rs. 1-4-0 a month? I do not know whas
answer the Reilway Board and the Commerce Member have to make and
why they have not been able to take a larger number of children of Indian
employees at school and why they have not been able to spend at least ten
times the amount of money they are spending upon European and Anglo-
Indian education. Why is it that Rs. 182 is being spent on the children of
Europeans and Anglo-Indians and only Rs. 15 on the children of Indians?

Diwan Bahadur T. Rangachariar: If my Honourable friend would excuse
me, my motion is intended to raise the question of facilities for persons
being recruited to the staff. Mv Honourable friend is raising the question
of what facilities are being given {o the children of employees already in
the service. That is not the object of my motion. The two things ure
quite different.

Ehan Bahadur W. M. Hussanally: 1 am coming to that point, Sir. My
object is simply to save time. I am coming to the point of my Honourable
friend. If you think I um out of order, T will tuke up my matter separate-
ly, but tosave time I thaught it best to bring in my proposition along with
his. My Yriend Diwan Dahadur hus taken up the question of training fromn
the technical paint of view. I take it from a broader point of view, of
general edueation, which includes technical training. If you like I will take
my point separately, or if the House wishes to economiso time, T will take
the two together. I will not be long; I will take only three minutes more.
As iy friend behind me reminds me there ean be no technical education
without general education, therefore my point is not necessarily different to
the Diwan Bahadur's.  Sir, therc has vlways been o complaint that Indians
of sufficient education could not be had, and more especially the com-
plaint has been that, so far as the technical departments of the railway are
concerned, they cannot get educated Indians. The result has been that,
go wherever vou like all over India, you will hardlv come across even one
Indian foreman. Perhaps vou may, in the south of India or in Bengal, hut
so far as T am aware, there are none on the North Western Railway, leaving
aside the highee appointments of Loco. Buperintendents, Carriage & Wagon
Examiners and posts of that kind. Although we have got good workmen
and artisans, yet the deficiency of their general education is one of the reasons.
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why they are not being promoted. There are other reasons also, but why
cannot the railways afford to educate the sons of these artisans the same
‘'way a8 they do educate the sons of Anglo-Indian and European employees,
train them up and take them into service later on? If the sons of Indian
-artisans be given sufficient primary education, then secondary edygation,
and finally technical education such as is required in the workshops, we
shall soon have Indians occupying higher posts in technical departments.
l“rue the Railway Department is now going to organise one school at
‘Chandausi for the Traffic Department and another school for technical
training in the loco. department at Jamalpur. Now these schools may be
good in themselves for higher training but the first question that arises in
regard to these two schools is, where will you get Indian youths to take
into these schools, if yvou do not take ths sons of your employees and
give them a suflicient gencral education so as to be fit for being taken into
these proposed schools and thus to fit them for service from foreman up-
wards in the workshops and from station master upwards in the traffic
-department.  You are fitting the sons of European and Anglo-Indian em-
ployees for service and vou must follow the same policy in regard to your
Indian employees. You ought to recruit vour services with the sons of
Indian employees and with this object in view you ought to give sufficient
general education; and then and then alone will they be able to profit by the
technical education that will be afforded at Chandausi and Jamalpur.

Bir, time is very voluable to-day. [ do not want to keep the House upon
this point any longer hut T wish the Honourable the Commerce Member
would make u pronsuncement upon the policy he is going to adopt with
regard to tha ~encrul cducation of Indian artisans and workmen combined
with technieal edueatinn,

Co¥ STITUTION OF A ScCHOZ OF SCUPERIOR INSTRUCTION.

Mr. E. F. 8ykes (Bombay: European): Sir, I have o motion on the
‘paper of a somewhat similar tendency. The motion travels rather far into
the future I am afraid, so I do not wish to say very much about it. It is
well known that systemutic instruction in the principles of railway manage-
ment is not easy to get nnywhere and in Indin it does not exist. ®The orga-
nisation of a railway and that of an army have many points in common.
In an army we have a regimental spirit, and the equivalent of that spirit
on a railway is the departmental spirit. 'They are hoth very excellent things
in themselves but in excess thev are apt to be somewhat of a nuisance.
In the army the corrective of this spirit is, I helieve, (my friend Coloncl
Cruwford will correet me if T am wrong) the Staff College. The sugges-
tion I make is that a similar corrective in raiJway administration is desir-
able. But the principal reason for my putting on this motion* is, ns I gaid
before, that there is no possibility of getting systematic instruction in these
matters, 1 think the Mouse will have some interest in this matter because
the other day the Honourable the Commerce Member found it necessary to
read the Labour Member the principles of this subject from a text-book.
1f such an institution as I suggest is established it will be possible by a
alight extens'on of its activities for instruction in these principles to be
imparted elsewhere than on the floor of this House.

* « That the Demand under the head *‘ Working Expenses : Administration’ be
reduced by Rs. 100.”
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Mr. K. 0. Neogy (Ducca Division: Non-Muhammadan Rural): Sir, my
Honourable friend Diwan Bahadur ltangachariar complained that there are
not sufficient facilities in this country for the training of Indians for appoint-
ment as officers and superior subordinates of the Railway Department. My
«complaint goes much further. 1 have been definitely informed by not less
than three Indians who have been to Kngland to get themselves truined in
the traffic and engineering branches of the railway industry, that the autho-
rities there have issued instructions to the railways in England asking them
not to entertain auny more Indian apprentices. Now, Sir, 1 have received
a letter from an apprentice 1n one of the railway workshops in India where
he mentions this very point. This is what he writes:

““ There are a good many Indian apprentices who want to get training in England
at their own expense and according to the required standard of training laid down
for the superior subordinates and officers’ posts but the authorities on the spot dis-
courage these apprentices and are not willing to entertain any applications from them."
50 that it is not merely a case of failure to provide facilities in India, but it
is also & case of making it difticult for Indian upprentices to get training
even in England. I should like to know from the Honourable Member in
-charge whether it is not a fuct that quite a number of Indians trained in
England in the different branches of rallway administration have not succeed-
ed in getting any employment out in this country, and that their claims
have been overlooked and the Railway Department has taken in men with-
out any training in preference to these highly trained Indians. I should
like to know the number of upplications the Department has received from
Indians with training of this character and the number that the Railway
Department hns vet succeeded in appointing to the various departments of
the Railways. :

The Honourable 8ir Bhupendra Nath Mitra (Industries Member): My
Honourable friend Mr. Neogy, Sir, has referred in his speech to the absence
of facilities for the training of Indian youths in railway matters in England
which according to him has breen created by the action of the authorities
in England who represent the Govermment of India. I have been in England
quite recently and have been temporarily occupying the post of High Com-
niss‘oner, and I can assure him that his information on the subjeet is not
correct. There are two methods by which an Indian youth can manage to
get his training under a railway administration in England. Firstly, the
High Comunissioner arranges with the railway authorities that a certain num-
ber of these youths should get training in traffic and other branches of
railway work. No premium is recovered fram these bovs in regard to this
training. The British rwlway companies are also willing to take a certain
rumber of Indian youths if they pay the usual premium which the com-
penics also take from British youths; and if an Indian youth is willng to
pay the premium there is no difficulty in his securing an apprenticeship,
subject to the condition that the British railways have got a place for an
apprentice. The real difficulty arises from the fact that these young men
who desire to be trained, want to be assured, before they go in for the
training, that they will get employment under a railway administration in
Tndia. That of course “s quite a different matter and I am pretty certain
my Honourable friend the Commerce Member will deal with that aspect
of the question.

Diwan Bahadur M. Ramachandra Rao (Godavari cum Kistna: Non-
Muhammadan Rural): *Sir, I should like to intervene in this debate just

* Not corrected by the Honourable Meiiber,
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for & minute to urge upon the Honoursble Sir Charles Innes and Mr..
Hindley the absolute necessity of enlarging the training facilities in this.
country, and that the main method of recruitment should be from persons
who wre trained in this country. Sir, in connection with the Lytton Com-
mittee which I have mentioned so often in this House and of which 1 was
s member, we had to investigate the question of training facilit'es both on
the railways and in other technical departments in the United Kingdom.
The difficult’es of placing these persons in workshops and in finding train- -
ing places for Indian youths are many, and I believe my Honourable friend
Mr. Bhore when he was Joint-Secretary of the Indian Students’ Depart-
ment had to deal with these cases. Difficulties arise from the disinclina-
t'on of trade unions, of men belonging to trade unions, to admit Indians
into these training schools and workshops. These difficulties are resl and
the only solution is to expand our training institutions in this country.
Many ex-offic'als appeared before the Committee and said that construc-
tion work in the United Kingdom was coming to an end and that there were
Letter facilities in India both in the workshops and in the construction of
lines for obtaning the necessary training. I wonder that nothing has been
cone so far; the question has been so often urged by very experienced
indian officials in this country, but the Government of India have been
riegligent in the past in providing these training facilities in this country
nnd have driven our young men sbroad for obtaining traiming which they
should obtain in this country. Therefore, Sir, the question is of supreme
importance; it hus been urged very often from the time of the Islingtom
Commission and nothing has been done up to this date. That is my im-
pression in regard to technical institutions, more especially in the depart-
ments relating to Railways. Now I ask my Honourable friend S8ir Charles.
innes this question. Suppgsing he wants men for the Wagon Department ;
what he does is that he gets these covenanted Europeans into this country
in large numbers and there s no way at present of obtaining the necessary
training for Indians here. I would like to ask my Honourable friends how
they propnse to deal with this question. That is one thing.

The second point that I should like to bring to the notice of this House
is that we are now adding Rs. 2} crores for workshop equipment this year.
When we have excellent workshops in this cquntry, what is the difficulty
that the railway department finds in affording the necessary fac'lities for
training for the superior staff as well us for the subordinate staff? It is
said that 75 per cent., Indians are to he recuited in this country. I would

.-ask my Honourable friends to examine this question and to affqrd all neces-
rary facilities so that we may have a sufficient supply of trained men from
institutions in this country.

The last subject that I should like to refer to ig this. We are now having
a very large scheme of new construction. We have provided for a capital
expenditure of Rs. 150 crores. I may say thet when T visited England in
1921 .there were as many as 400 Indian Engineering students who com-
plained very bitterly that they could not get suitable opportunities of enter-
ing the Railway Department. The question is somewhat complicated by
the fact that so far as companies are concerned, T am told that they are
outside the influence of the Government of India. The percentage of
Indians in the Railway Department in the Companies in‘ the superior service
i« 11 per cent., whereas the percentage for the State railways is very much
better—24 per cent. My Honourable friend Sir Charles Innes said it was
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30 per oent. (The Honourable Sir Charles Innes: ** Omitting the Eaat
Indian Railway.’') Whatever it is, the question of recruitment and the
question of Indianisation of services is largely dependent also upon the
-extent to which the Government of India are prepared to influence the rail-
way administrations under company management to take Indians into the
superior service and to afford all necessary facilities in various parts of tho
-country in the various workshops under their control. Therefore, Sir, I put
it to the Honourable Member definitely not really to say ‘“ Very well, we
are doing all we can with refcrence to the State lines ', but to bring his
influence to bear also on Companies to take in Indians in larger numbers
in the Company-managed lines, and also to afford facilities in the workshops
-attached to these Companies. It would not do merely to adopt an attitude
-ot benevolence in this matter. I should like to have a full statement on this
subject from my honourable friends; and unless we find the Government
responsive in this matter we have a very legitimate ground for complaint;
snd I maintain the Railway Board has been very negligent in this matter
in. the past. '

Mr. 0. D. M. Hindley (Chief Commissioner, Railways): 8ir, I welcome
the opportunity of being able to explain to this House something of what
we are doing in this very impoptant matter of affording facilities for train-
wng. It is unfortunate that India is so larg: Some of our Members here
live at such a distance from where we work that it is extraordinary diffi-
cult for us to always keep them posted in what we are nctually doing, !
myself huve been working on this matter for a great many years past and
i have always taken a very keen personal interest in the particular matter
«f training raflway staff in their duties in order to fit them for higher em-
jloyment. 1 think it is necessary for Honourable Members to try and
«lear up certain misapprehensions in regard to this matter. It is very easy
to general'se and to say there are very few Indian officers and therefore there
are no means of training them. Now, the question of training as I under-
stand it is 'not one which is entirely confined to the provision of training
facilities for the officers’ establishment: That, 1 admit, is one of the most
important parte of the subject, but it is not all the subjeet and when I see
Honourable Members confused in their minds with regard to facilities for
training mechanics, and facil’ties for training workmen, and facilitics for
-educating children and facilities for educating and training traffic officers,
T am only sorry that the time at my disposal is not sufficiently long to enable
me to explain the tnatter clearly as I see it. '

It is always a difficult matter to know whether one should begin in des-
«cribing this subject from the bottom ar from the top, but my own view is
that the future of our railways. .. .. .. ..

Diwan Bahadur T. Rangachariar: May I suggest that you deal with
the top first?

Mr. 0. D. M. Hindley: I cannot, Sir, fully explain this matter unless
T am permitted to show it in the full light of my own understanding, and as
I see it, because I maintain that [ have had experience in this matter for
taany years and Honourable Members here, many of them, are only
Leginning to learn the subject. I do not wish to speak with any undue
nssumption of guthority, but I must say that I have had a practical working
kuowledge of this particular subject for' many years past—I have been
‘brought up on & railway where I was in contact w'th" workers from the
t.+ttom to the top and I know what their difficulties are and how they
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desire improvement in their work. Now, to elminate one important mis-
apprehension in regard to this subject, T should perhaps deal with some
of the figures relating to the recruitment of officers. I shall go on to explain
what we are doing in regard to training. It is very often ussumed that
tiiere are large numbers of railway officers, that we have said we are going
vo reeruit up to 75 per cent. in India in the future and therefore we cught
10 have a large number of recruitments every year. There is a fallacy
there. The total size of our recruitment is not very large. One of our
greatest difficulties in devising schemes that we have now devised for train-
iug has been to settle what the size of the 1ecruitment is to be. The sizc
f the recruitment must depend upon the normal flow of officers through the
service. We cannot contemplate wholesale dismissals, as was suggested
in the House yesterday, in order to make room for more people at the
bottom and therefore we must be guided by practical necessities in fixing
the size of our rceruitment. To illustrate what that means, we have now
estimuled as nearly as we can the figures fqr recruitment in the next few
vears for the different main departments on our railways. In the Traffic
Department we shall probably not require more than ten officers a year,
if as many, for the State Railways; in the Engineering Department possibly
1t may work up to 16; and in the Locomotive Department 9. These are
the three main departments. Now, I shall explain why I am giving these
figures. The point is that you cannot on the strength of that small re-
cri¥tment build up a very large central college or organisation for tramm;,
end recruiting officers. That is our first difficulty.

Then we come to the possibility of utilising the existing institutions and

17 organizations. We have given full consideration tq this matter.

™ 1 want to explain here that, in dealing with the recruitment of

cﬂicers, we have considered .the matter broadly on the lines of the three-
main departments which have to do railway work, that is to say,

Diwan Bahadur T. Blnga.chaﬂu May 1 know if you have mc]uded
Companies Hailways?

Mr. 0. D. M. Hindley: I have not got the figures here. Dealing with
these three main sections, Transportation, Engineering, snd Mechanical,
the criticisms which have generallv been brought to bear on us in regard
to this matter have been mainly in connection with the training of mechani-
cal engineers, It has been stated that the slow recruitment of Indians in
the mechanical departments has been due to want of facilities for training
in this country. Now, Sir, here 1 was very glad to hear what Mr.
Ramachandra Rao said in regard to the necessity for enlarging training
facilities in this countrv. [ would divert for & moment from what T was
going to say, and point out that 1 very fully associate myself with what
he snid on this matter. I do think that this countryv with its large resources
and its large railway works should be able to train the staff that is required
fof the railwavs of the future, and that is the direction in which we are
now definitely working. We do deprecate young lads going Home on
their- own initintive even and getting s smattering of training in English
railwavs.  We feel that it is most undesirable that large numbers of lads
should be induced to go Home and go through what is called training on
Englieh railways in sthe Traffic Departmant which is really of very little:
use to them in the future. And it is somewhat pathetic thiat a large num-
ber of these lads have done that, and it is not alwavs possibla to find places

for them.
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Now, to return to the Mechanical Depurtment. That is the one depart-
ment in which there is considerable difficulty in providing complete training
for the officer of the future, because it is necessary, apart from workshop
experience and scientific knowledge, that a locomotive ofticer who is to super-
vise in future large workshops and the running of a large number of loco-
motives should be trained und educated in the place where this kind of
work is done in the very latest scientific way. That has been the stumbl-
ing-block in the past. On the East Indian Railway we attempted to get
over that difficulty by a scheme which we introduced, I think in the vear
1916, for a comprehensive course of training for locomotive engineers.
The rcheme roughly was that we selected certain Indian graduates and
gave them practical training in the workshops for two years, and then we
sent them to England for a peridd of three years for intensive training in
locomotive workshops in Great Britain. I would just in passing remark
that slthough it has been said that the Compuny-managed railways are
perhaps behind in the matter of Indiunization, there was a period when the
Euast Indisn Railway was in advance of the State Railways in the percent-
age of Indian officers employed in that railway. 1 merely mention thix
because 1 wish to cimphasise the fact, that I know something about the
subject. Now thut scheme which we had in force on the Bast Indian
Railway has been working, and a certsin number of Indian officers have
come out to Indiu under that scheme and are now working. One or two
have failed to make good. Tt must always be the case thut where you
gelect 8 small number of men, however well you select and however well
you train them, some do not always meke good. That we have got to
faco. Now what we propose to do with regard to the requirements of loco-
motive officers on the State railwavs is this. I have said already that we
wish to assume as much us possible the responsibility for training in this
country. We feel that much of the training as can be done should be
done in this country, and we propose to adopt the system -which has been
in force on the East Indian Railway for some years, and to enlarge it, and
to provide that a certain number of graduates should be selected annually
and put through intensive training for a period of two years in a workshop,

" and then, after appointment to the local service, be sent Home on what
might be called study lenve for definite training in English workshops. It
is cssential, particularly in the matter of locomotive works, that these
future officers of ours should be kept in touch with the latest development
of workshop practice and locomotive practice, because our railways depend
more and more upon our sbility to absorb modern inventions and modern
methods of working. - That ig roughly the scheme which we*have arranged
for locomotive training. K

Now with regard to the enginecrs, I do not think the Raltwny Board
has ever said that we have not facilities for training engineers in this
country. There hus been no difficulty about recruiting engineers.  We
have never said that there has been any difficulty in this matter. Many
veurs ago the Government of India engaged themselves to the Colleges at
Sibpore (now the Bengal Engineering College), and the Thomason Collegu
at Roorke to take a certain number of passed students from those colleges
into the engineering services, and that is a matter of very long standing.
We propose to gradually get rid of that obligation to those two colleges
and to open the recrnitnent to all engineering colleges of the required
standard in Indin. We shall devise the necessary means of selecting, by
oxamination and otherwise, for recruitment which will include eventually
all the engincering colleges of recognised standard. We must for a few
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years continue to take from those two colleges students who are now under
training. That is the basis of our scheme. We have no difficulty, after
ﬁak{ng & young man who has graduated in engineering or science from the
engineering colleges, in giving him the necessary training in construction
work and maintenance work which will fit him eventually to become an
engineer. .

With regard to the Traflic Department, the other large department,
and one which is becoming of more and more importance, we have devised
the scheme which centres round the Chandausi school. Now the
Chandausi school is based upon the idea that 1 mentioned in the beginning
of my speech that the future of Indiarr Railways depends entirely upon
the standard of efficiency of the staff of the future in all grades. It does
not. depend solely upon recruiting 4 or 5 or 6 Indians per annun, It
depends entirely on the amount of efficiency which can be imparted to the
staff in their every-day work, and for that reason we are making Chandausi
the centre of a system of schools on the main State Railway systems.
These schools will provide courses of instruction for the subordinate staff.
One has been in existence for some years at Asansol where all the staff
engaged in train working are brought in by rotation from the different
districts and passed through courses at the school. The school is equipped
with models of mechanical equipment whereby the stafl can perform under
proper tuition the actual operations or work which they have to do in the
ordinary course of their duties. That is the basis of the school at
LChandausi. 1t will be, I hope, linked with the Asansol school, and pos-
sibly with another school on the North Western Railway and one on the
‘Great Indian Peninsula Railway eventuslly. We are making a beginning
with the school at Chandausi at once and hope to go on' with the others.
Now, associated with this school at Chandsusi will be upper courses for
officers. This is a point upon which 1 was specially asked whether. there
would be proper facilities for officers. We propose, just as the lower staff
are to be trained in their duties, so we shall have courses for junior officers
and any other officers who may need to go through refresher courses in’
the more modern methods of dransportation. We shall also use this
school for the training portion of the period of probation through which
voung probationer traffic officers have to go. They will be put through
very carefully arranged courses of practical work on the railway and
theoretical and other instruction at Chandausi school. We have made
certain inquirtes from the Company railways with regard to the use of the
Chandausi school, and I believe that several of them will use this school
as & means of giving technical courses to their officers. Certain other
Company railways, when I arked them with regard to this school, about
using it for training probationers, were extremely anxious that we should
nse it for training traffic department probationers from their railways, and
we told them that we would endeavour, if we could, to enlarge the accom-
modation to take their men too. On that point several Agents said to me
that if only they could get such men trained at a recognized institution we
should be very glad to get them. That in effect is the general scheme of
Chandausi school. Tt is not a place where young lads can go and be turned
into railway officers by hearing lectures, and we have set our faces very
definitely against the idea that any voung student can be made into a rail-
wav officer by attending a courge of lectures or even going through a eollege
and workshops. That is a physieal impossibility.. What is needed is a
combined course of training. That is to say, practical work on the railway
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for a fow months and then another few months of polishing up on theoreti-
«¢al work at the school; and that is the basis of the scheme. I was asked
to give some information rogarding the accommodation at this school and
whether it was for Indians or Europenns. Now, 8ir, should I have the
face to come here and tell the House that we were putting up a school for
training European officers at Chandausi? 1 think the Honourable Member
perhaps only put that question to me to give me a lead to enable me to
say what he knew I was going to say. .

I must explain that Chandausi was hit upon for this school primarily
Lecavse it wuas formerly the headquarters of a district on the -QOudh and
Rihilkhand Railway and there were some buildings which were thought
to be convenient for conversion.into a school. The officer who first recom-
mended it to us was possibly an optimist. The station is fairly well
situuled gs regards climate. fb has not & bad climate and it is possible
to work ‘there in.comfort pretty well all the ycar round; but tho buildings
whick we have available there are not altogether suitable, and' if we had
been given mm entircly free hand, if we had been able to get a little more
time to consider the matter thoroughly, we should have gone elsewhere
urd started afresh on g flat piece of ground and built our school and hostels
ns we should have liked. And if I may sssume, and I believe I am right
in assuming, that this Assembly would' grudga no expense in the matter
-of -giving these training facilities to young traffic officers and to the traffic
staff. If I am right in that assumption I can seriously look forward to
th+ time when we may move to some better place where we may start
afresh and build a school as we should like it to be and build the hostels
a8 we think they ought to be. In the meantime we have done our hest
und we have to spend a certain amount of money on the existing place
at Clandausi and we have made it possible to start work on the 1st March.
We have arrgnged that there should be three hostels and one hostel wili
have 10 rooms reserved for officers. I have not got the exact figures, but
roughly speaking we have three hostels, one for officers, one for upper
subordinales and one for lower subordinates or rather, the Jower sub-
ordinate staff will be put in special quarters. There will be of course no
distinction as between' Europeans and Indians at this school, except in
repard to messing, and there we are arranging for messing to suit the
various requirements of the different people who will go there. Now, on
the first of March we are starting with a elass . . . (Diwen Bahadur
T. Kangachamar: ‘“How do Jiuropeans come in in the hostels?’) 1 do
mot think the Honourable Member wants to exclude. all Europeans from
this institution. We are arranging 8 1 have said for training our existing
stnfi—our existing upper eubordinate staff, our existing officers and our
existing lower subordinate staff. 1 bhave now got the exact figures. We
have room for 10 offiears, 20 upper subordinntes and 75 lower subordinates,
and the messing arrangements as I say will be devised according to the
requirements of the diffcrent students. Then, Sir, this school is equipped
with lecture rooms and models of the different kinds of technical equip-
meni which has to be used in train working. The actual stations are
vepreduced in model form uand there are signals and there will be trains
workmig—models running round the room—and the staff will be drafted
it tn work as station masters, assistant station masters and so om, teo do
the actunl dufies which they have tp perform on the railways. This, Bir,
is the practienl aspect of the scheme and one which perhaps would interest
Houcurable Members of this House smd which they would like to see,
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ts 1 bope they will do next cold weather. It is a matter which I am certain
would interest a very large number of people. - But it is perhaps a some-
what trivial side of the very large work which we are undertaking and
commencing in connection with this school. It will be the central orga-
nization of our complete systern of railway training; and here 1 think
1 have the sympathy of Mr. Sykes because what we are doing is really
what he proposed just now; and although we cannot very well gtart a
Staff College such as they have at Quetta, primarily because we have not
sufficient numbers to deal with, I believe firmly that we shall eventually
gel to something of the kind and we shall gradually add to our facilities at
Chandausi—facilitics for courses in other subjects connected with railway
work. If we go to some other place we® may be able to get on a little
quicker in providing the necessary bnildings 8o as to enable us to extend
in that way. :

Now, Bir, 1 do not think my dealing with this matter would be quite
complete if I did not refer to whuwt has been done in the past in regard
to truining several other classes of the staff. Mr. Ramachandra Rao told
us thut we have doue pothing. He said that nothing has been done;
there is no way at present of training mechanics and nothing has been
done up to date by the Railway Board and he thought the Railway Board
were extremely negligent! My work in connection with this subject of
truining mechanies, training workmen and training people to be foremeu
goes back to more ycars than 1 can remember, and the school which hus
been referrea to here, the school at Jamalpur, was devised by me several
years ago when I was on the East Indian Railway.  (Diwan Bahadur
M. FKamachandra Rao: “‘May I explain that what I said really referred
to the training of superior officers.’’) Well, Sir, Mr. Hussanally and qther
Members referred to the want of facilities for training apprentices. If
the House is gencrally satisfied that we have made sufficie® provision for
training mechanics and training apprentices perhaps it will not be necessary
to go into the matter. ot

But I should likc to say something about .what is being done and
what has been done at Jamalpur, because we have so frequently hurled
against us this accusation that we are doing nothing to train Indian
mechanies and to give them an opportunity of becoming foremen. It is
often said that we are importing large numbers of covenanted mechanics
to deal with matters in the Carriage and Wagon Department and in the
Locomotive Department. That is not the case. We do have to import
u certain number of specialists; and I do not believe that this House.
however ardent it is in its desire to encourage the advancement of Indians
in the railway services, however ardent it may be in its desire to encourage
the Indianization of the railway services, would like us to be cut off
entirely from importing specialist officcrs or mechanics so far as they
cun help us to keep up to the standard that is required in modern railway
working. That is a matter which 1 should like the House to' consider.
very carefully. We must keep up to date in these mattors, or we shall
stund still or go back. There is no country in the world that can afford
to cut itself off entirely from the scientific work and the advancement
that is going on in Great Britain—~md here I speak advisedly because
even the great locomotive factories in the Unitod States of America, which
are rerhaps the largest in the world, still have to indent upon Scotland
and the north of England for Mcchanical Engincers or supervisors.



THE RAILWAY BUDGET—LIST OF DEMANDS. 1769

A{ Jamualpur, Kunchrapars and other large workshops we have schools
slongside of the workshops where apprentices are irained in the
theoretical side of the work they are doing in practice in the workshops.
Under the scheme at Jamalpur—which is now Dbeing completed—the
school itself was in a temporary building—arrangements are made for the
recruitment of 1 think an equal number of Indian and Anglo-Indwun lads,
and they are put through the same training and dealt with exactly in the
suime way, and when they finish their apprenticeship they are taken onm
in the workshops as mechanies or chargemen. Now at Jamalpur, since
I left the East Indian Railwwy, they have enlarged upon the system in
force before and they have cxtended the instruction to a very much
larger number of apprentices than 1 ever contemplated or thought possible.
Wheir I asked the Superintendent the other day how memy apprentices
he had under training, he suid he thought they were over 1,200—and the
meaning of that was that they have now adopted a new method of recruit-
ing their labour by recruiting them as boys; by taking the sons of their
existing workmen into the workshop as boys and giving them a reguler
training from the age of perhaps 12 or 13 accompanied by vernacular
trairing in the practical methods that thev have to use in the workshop—
arithmetic, mensuration and so on. That I think is a very complete
answer to the churge that we have done nothing and thet we arc neglgent
iu this matter of the training of staff. (Diwan Bahadur T. Rangachariar:
“Wtat nbout South India?’’) I am not quite certain of whet is being
done ut the existing workehops there. but we are building on the South
Indian Railway o very large new workshop at Trichinopoly and I am
quite cortnin that accompanied with that large workshop there will be a
technical school for the training of apprenfices. If that has not been
arranged, I shall make u point of sceing that some such scheme is arranged
for. T hope this House will not grudge the extra money that will be
necessary, (Khan Bahadur W. M. Hussanally: ‘“What about the North
Western Railway?”’) Does the Honourable Member know anything about
the training of apprentices nt Moghalpura? If he does not, I have given
a description of the Jamalpur training scheme and for the benefit of
Members from Calecutta I might go on to give m description of the scheme
in force at Kanchrapara which 1 assisted in devising for the Government
of Bengal, and then I might proceed to give an account of what is being
done in other parts of India, for instance, in the Victoria Jubilee Technical
Institute, Boinbgy, which deals with apprentices for the Great Indian
Peninsula and the Bombay, Baroda and Central India Railwoys, On the
Madras and Southern Mahratta Railway, which has not been referred teo
bv any Member here, I have just seen a scheme which the Agent has put
forward for the training of Indians on that railway. (Diwan Bahadur
T. Rangachariar: *'Is it at Perambur?”’) In connection with g wider
rcheme still, under which the Agent is asranging to recruit probationer
ofticors for each of his Departments, and which has just been sanctioned
by his Home Roard.

New,. Sir, T have done my best to give, I am afraid very imperfectly,
n complete survey of the arromgements which the Railways have in hand
for the training of the staff. and I hava also given some indieation of oun
future arrangements for rcerunitment. The netual question of reeruitment
«ud the methods by which these people will be recruited for the swperior
services is still under consideration because certain matters have not vet
been entirely settled, but we hopo very shortly 1) issue some communiqué

02
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ou the subject which will explain the matter quite fully. (An Honourable
Member: 1 move that the question he now put.’”) 1 should like to
emphasize onve more that there is nothing which T consider of greater
impottance to the Railways of India and the future staffing of the Railways
in Indin thana complete and a properly co-ordinated seheme of training
tor all classes of the staff from the top to the bottom, and I hope Honour-
able Members will take thmt nssurance from me as sufficient for them
to refuse to pass this vote of reduction.

Diwan Bahadur T. Rangachariar: With your permission, Sir, and with
the leave of the House, I should like to withdraw my motion. '

Khan Bahadur W. M. Hussanally: In that case, Sir, as I have got no
reply to the point I raised as to why such & small sum was spent on the
education of the sons of railway employees, I shall move my propogition
when my turn comes.

The motion was, by leave of the Assembly, withdrawn.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly reassembled after Lunch at Half Past Two of the Clock,
Mr. Deputy President in the Chair.

Lala Duni Ohand (Ambala Division: Non-Muhammadan): 1 thank you,
Sir, for having given me an opportunity to move my motion regarding the
sleepers contract; but I beg to suy that I cannot avail myself of this
opportunity, as I have been communded under the iron discipline of my
party to withdraw it, and therefore I withdraw it. :

Mr. N. M, Joshi: I propose that specches hereafter be limited to 5
minutes only.

Mr. Deputy President: Mr. Kumor Ganganand Sinha.

Khan Bahadur W. M. Hussanally: Before proceeding further, Sir, mav
1 know if you allow me to move my amendment, beeswse 1 have got no
reply from the opposite Benches with regard to the amendment, and
should like to move it without meking any speech.

Mr. Deputy President: We will come to that later. -

Removar oF RAILWAY OFFICES FROM SAHEBGUNGE.
., Kumar Ganganand 8inha: Sir, I risc to move: .

- * That the Demand unger the head ‘' Working Exper ¢ Admini ion *
reduced by Rs. 100."" g penses . Administration * be

The question which T want to place before the Asgembly is th i
of f,h.i removal of railway offices from Sahebgunge. Thisy quest?uguf::llﬂg
have been raised on the 5th instant, as the House is aware, had I not in
pursuance of the wishes of a large number of my colleagues not moved my

esolution on that day for facilitating discussion of the Bengal Ordinance.
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My apology for bringing this local question before this House is simply that
there is no other place where I can raisc this question. Before I enter
into my grievances, 1 should like to enlighten the House about Sahebgunge
itself. It was a small village at first, but it grew into a town, when the
place was made a loop district headquarters. It receives goods for trans-
port through the Eastern Bengal Railway from Katihar and Manihari
the Purnca District and through the East Indian Railway from Sultangupge,
Jamalpur and also from Bhagalpur City, which may be said to be the
centre of the whole Bhagalpur Division. ‘

Mr. K. Venkataramana Reddy: On a point of order, BSir. Is the
Honourable Member allowed to go back to Demand No. 1 and move &
1eduction thereunder, while we are discussing Demand No. 4?

Mr. Deputy President: That rcduction related to Demand No. 1 and
Mr. President hag allowed him to move it under t.hi;.

Kumar Ganganand 8inha: It furllicr receives a considerable amount of
commodities through the river from those parts of the country where there
sre no railway lines. With the increase of trade the importance of the
railway loop district multiplied. One who saw it last year would bear
testimony to the fact that it was a neat little town, fully equipped with
all necessities of life and peopled mainly by the railway_sba‘ff who had
been responsible for giving the place the light and colour which it represent-
ed. When the Divisional Scheme was under considerg,t-ion. the air h&cqmer
thick with suspicions and the leading men of the locality sent long applica-
tions to the Railway Board expressing their fears and asking them not
to do any thing which should act as n demthblow to the prosperity of
Bahebgunge. The reasons which they adduced in support of their conten-
tions may be briefly put as follows. I am reading from the memorial of
the leading residents of Sshebgunge subsequently submitted to His
Excellency the Viceroy and to His Majesty's Secretary of State, on the
subject. The reasons adduced are: .

“ (1) As admitted by the Agent, East Indian Railway, and the Board of Directors,
London, Bahebgunge is the centre of the proposed Division and Howrah, the terminus.
Central ‘position is more conducive to administrative control and supervision and is
especially useful in times of accidents and strikes. :

(2) In point of importunce and density of traflic the Laop District does not suffer
in comparison with the other districts, the Howrah Disirict not excepted, barring, of
course, the traffic at Howrah which, by reason of its unique position, should by itself
constitute a separate division and may, with advantage, be placed under the Traffic
Manager, Howrah, and considering that the Agent, the General Traffic Manager, the
Buperintendent General and the Trafic Manager will have their offices at Howrah and
Calcutla, it is not at all likely that the Howrah traffic will suffer in the least in case a
Divisional Office is established at Sahebgunge instead of at Howrah.

(3) By this change Bahebgunge, which is*a railway colony and which owes its
prosperity and progress to its present position as the headquarters of the Loop District,
will he reduced to the condition of s deserted village, while Howrah will not he a
gainer in any respect.

(4) There are many flourishing stations in the Lodp Line that aro guided and

controlled from Bshebgunge. It is not possible to pay the same amount of attention to
them from Howrah with the inevitable result that they shall suffer a commercial death.

(6) The amount aggregating to mearly five laklis spent only two vears back in the
erection of offices and quarters at Hahobgunge will be wasted and fresh offices and
quarters will have to be built at Howrah, involving considerable additiomal expenditure.

(6) The Loop District comprises two of the biggest branch lines, viz., the Barharwa-
Arzimganj-Katwa and the Bhagalpur-Bausi, Lesides several other minor ones and com-
mands an extensive goods and parcel truflic, thus justifying an independent existence.
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(7) The removal of the railway offices from Sahebgunge to Howrah will put the
pour office staff to much inconvenience and hardship owing to the higher cost of living
and dearth of uccommodation at Howrah and the East Indian Railway schools, high
and primary, at Sahebgunge will be adversely affected.

{8) The removsl of “the offices to a remote terminal position, while making it
impossible for the Administrution to exercire effective control and supervision, will
greatly increase the sufferings of the line stafl, as it is hardly possible from a terminal
position far removed from the centre of activity and cunfronted with work of appalling
magnitude to do adequate justice to their claims in regard to leave, pnsses, transfers,
ate,”"

.

There are some other points, Sir, but'1l do not want to refer to them.
I think thesc 8 points are enough to make the position clear 1o the House
that the removsl of the railway offices from Sshebgunge is not justifiable,
1 put & string of questions on the subject during the Simla session but
was told that the maticr was under consideration and it was impossible to
know anything about it then. After the Simla session and before 1 came
here, the game was up.  The offices were ordered to be removed to Howrah
#nd 1 got the following information from the Railway Board:

*“ In reply to your letter of the 13th November 1924, I am directed to state that the
8lecision of the East Indian Railway Administration to locate the divisional headquarters
at Howrah rather than at Sahebgunge was arrived at only after an exhaustive examina-
tion of the whole question. The Agent, while sympathising with the local point of
view of the residents of Sahebgunge, decided that the main consideration to be taken
into account was the efficient operation of the ruilway, and with that essential object
in view, he selected Howrah as the headyuarters of the division.”

Then it goes on to say:

“ The Railway Board do not propose to reply in detail to all the points raised in
paragraph 3 of your letter, since you have given notice of u Resolution in the Assembly
which will give an opportunity of full discussion of the whole question.”

8o this is the opportunity which I have got at the present moment.
The House will thus see that the objections taken to the removal of the
offices from Sahebgunge are still unanswered. 1 stand unconvinced as
io the wisdom of locating the hcadquarters at Howrah instead of at
Sahebgunge. Sahebgunge has everything to lose by this change. 1t may
he that the highly paid officers who will be transferred to Calcutta may
enjoy all the amenities of life, but what about the poor clerks and other
staff who also go, there, especially after the Honourable the Commerce
Member’s callous apathy to the betterment of their lot which he displayed
when he replied to the debate raised by my Honourable friend Mr. Acharya
the other day? As it will not be possible for me to reply to the Honourable
Member afterwards, I propose to deal with the question a little more closely
and will also go into some particulars, '

It might be argued that additional accornmodation at Howrah will cost
only about Rs. 50,000 in round figures. True, the amount is small; but it
must be borne in mind that it is so because it does not include provision
for bungalows for officers and quarters for the staff who will thus be put
to endless trouble and inconvenience on account of the ruinous house remts
nt Howrah and Caloutta, while the Presidency allowance granted to them
involving a recurring expenditure of nearly Rs. 86,000 per anfum which
1 understand will be given to them, will be far too inadequate to.give them
any appreciable relief from the prevailing high prices of foedatuff and the
exhorbitant house rents in the metropolis. Then, Sir, it might again be
argued that the working cxpenses will be reduced by 20 per cent. reduc-
tion of office staff. I beg to submit in this connection, Sir, that the reduction
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sill be more nom'nal than real and will affeet only the poor Indian clerks

1nd oflice peons. It is understood that about 20 clerks drawing Ns, 23.

<ach and ten peons drawing Rs. 12 cach will be discharged as & resuly of
the proposed reduction, the savings expectod thus approximeting to
Rs. 700 monthly which will be more than counterbalunced by the monthly
recurring expenditure of Rs. 8,000 in the shape of Presidency sllowance to
13 officers, one office Superintendent and 170 clerks,

(At this stage Mr. Deputy Dresident vacated the Chair, which was taken
by Mr. President.)

Then, Bir, it may be reasonably said that Howrnh has been selected in
preference to Sahebgunge for it is a centre of population, trade and industry
in which respcet there can be no comparison between the two places. I
admit that there can be no comparison between Howrah and Sahebgunge in
that respect, as we know that the traffic is far greater on the Howrah side of
the loop line than on the Sahebgunge side. It might, sguin, be said that
the loop merchants will profit by the change us 70 per cent. of the traflic
from the Loop is consigned to points in or near Howrah while 40 per cent.
of the traffic to the Loop is despatched from Howrah. But, I beg to point
out to this House that the uncqual combination of the two Districts of
Howrah and Sahebgunge is likely to prove disadvantageous to the weaker
side, namecly, the Loop. On account of its fuvourable position as the head-
quarters of the East Indian Railway Administration and its close proximity
to the premier city in India, Howrah is not likely to suffer if a Divisional
‘Office is. formed at Sahebgunge, but the Loop district is bound to suffer if
the office is located at Howrah, as the Cileutta merchants receiving or des-
potching goods to districts other than the Loop will cngross the whole
attention and this will increasingly happen when the Grand Chord is doubled.
That there is8 no attempt at doubling the Loop line is enough to establish
this point. Further, we are distressed to find that the Sukri-Manihari Ghat
Line has not been thrown open to goods traffic nor has the proposal to open
the Bhagalpur-Bausi line matcrialised vetf, though representations have been
made by two successive Governors to t-he railway authorities on this very
important subjeot.

Bir, I have only one more cluim to urge on this House. It is this.
Bahebgunge being a railway colony, the only place that can properly
be compared with it is Tundla. But Tundla, on account of iis
being situated on the main line in close proximity to the capital of India
and having goods and parcel truffic of a much Jess important character,
may do without a sub-divisional office, but the T.oop. being the oldest and
at the same time the most neglected of all the districts, commanding an
extensive goods and parcel traflic and containing two of the biggest branch
lines—the Barharwa-Azimganj-Katwa and the Bhagalpore-Bausi—can by
no means do without a sub-divisional office. Again, if in the interests of
the proprietors of collierics there can be a sub-divisional office at Dhanbad
which is only two or three hours’ journey from Asansol, there being both
telegraphic and telephonic communications between the two places, there
is no reason why in the intcrest of the voiceless millions of the Loop dis-
trist there shouldenot he a sub-divisionnl, if not a divisionnl office at Saheb-
gunge. (An Honourable Member: ' I move that the question be now put.’”)
In the circumstances which T have explained I would appeal to the Mem-
bers of this House to consider this matter kympathetically in the interests
of our poor countrymen.
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Mr. President: Motion moved:

.. “* That the Demand under the head * Working Expenses : Administration ' be reduced
by Rs. 100."

Mr. 0. D. M, Hindley: Sir, every one I think will sympathise with the
plea which the Honourable Member has put forward in regard to Saheb-
gunge, that neat little station with ull the minenities required for comfort and.
ease, which is largely the product of the industry and the care of the railway
suthoritics and the railway staff. Now, Bir, although many Members com-
ing from other parts of India may think that the interests of this little
town of Sahebgunge are of little importance, the question the Honourable
Member has raised in putting this plea before us 18 a very important one
of principle because there ure in the course of reorganisations of railways
many occasions when it becomes necessary to shift the headquarters of a
district or a division from one town to another out of regard for reasons
connected with the improvement of proper supervision of transportation.
This morning I had to mention one cuse of a similar nature where Chan-
dausi, formerly the headquarters of a district, has for some years been more
or less deserted as a railway colony, and the buildings are now to be used
for another purpose. But I think I must emphasize the fact that where
it becomes necessary to make such changes in the interests of the railway
as a whole, which are the same us the interests of the public, we cannot
allow local considerations and local demands and pleas to influence us in
our arrangements for redistribution and reorganisation of work. The Hon-
ourable Member has given the views of himself and the public of Saheb-
gunge on this very important question of railway reorganisation, and it
would not be fair to leave the House under any misunderstanding as to
the reasons which have guided us in deciding to move the headquuarters of
the district awny from Sahebgunge. Thoe operation of reorganisation of
the Fast Indian Railway is a very important one and involves very much
larger principles than are concerned in the question of a certain amount of
accommodation moro or less at Sahebgunge or Howrah, It is perhaps
known to Honourable Members of this House who have read some parts
of our Administration Report, that we have had this matter of reorganisa-
tion under consideration for some time, and we have definitely decided to
introduce what is called the divisional organieation on the Ilast Indian Rail-
wayv. That organisation we hope will lead to n very great improvement in
the handling of traffic and very considerable improvement to the services
which we are able to render to the public. I will only instance the results
which have acerued from the adoption of that system of organisation on
another great railway. On the (ireat Indian Peninsula Railway in Novem-
ber 1922 a somewhat similar orgunisation was introduced and very con-
siderable henefits have resulted. I may mention that subsequent to the
introduction of that system, wlthough I must admit that it was not entirely
dependent upon the new arrangements introduced, the working expenses
on the Grent Indian Peninsula Railway dropped from 97 per cent. to 67
por cent. and thev were sble to convert a deficit on their interest charges of
over 2 crores into a surplus of 89 lakhs. They were able to handle their
traffic with verv much fewer wagons, and in fact there were general bene-
fits throughout the system from the introduction of this new organisation.
The essence of it is that within a division, which is”a largg area of the rail.
way, one divisional superintendent, with the necessary technjcal and other
staff under him, has complete sway over all transportation matters. Under
the departmental svstem, under the system now existing and formerly
existing, each department had its own jurisdiction within each district of
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the railway, and it has been found that this has led to want of efficiency
snd waste of effort. The divisional systein entails combining these smaller
arens’ into larger ones, and the concentration of district officers into the
divisional offices, where there will be oue Divisional Superintendent snd
several other staff officers working with him  That, Sir, is the origin of
what is called the move of the headquarters from Sahebgunge to Howrah.
It is in fact an enlargement of the areu which has been worked from Howrah,
The present Sshebgunge district, consisting of the leop line and the Bar-
harwa-Azimgunge line, will be added to the Howrah district, and the whole
will be worked as a division from Ilowrah,

Suhebgunge, however, will not suffer in many of the ways which were
anticipated by the Honourable Memher. He emphasized the fact that its
position and prosperity were very largely duc to the transport of goods com-
ing across the river from Eastern Rengal and from various districts, and
from the river itself, and no move of operating offices or no rearrangement
of raiwlay officers will affect the position of Sahebgunge as a trade centre.
The traffic will continue to meve as it moves now. Sahebgunge and the
Loop line will henefit just as any part of the Fast Indian Railway will bene-
fit by the reorganisation, and I do not think for 1 moment that local interests
at Sahebgunge, in so far as they concern the clients of the railway, that is
the general public, need have any fear that they will be overlooked.

It is of course a fact that the importance of the town will be somewhat.
reduced by the fact that a District Trattic Superinntendent and District En-
gineer will not be living there any longer, but the removal of this head-
quarters will not seriously affect the arrangements at Sahebgunge. 'The
gtation will continue to be a large railway colony. Certain officers and
their staff will continue to have their headquarters there nnd arrangements
will be made under which all the existing buildings will he occupied. The
parallel with Chandausi I might mention agnain exists, and it is proposed
to place at Sahebgunge in some of the disused buildings a telegraph training
school which has to Le moved from another station, where there is insuffi-
cient accommodation; so that possibly Sahebgunge itself may benefit by
having a school there instead of a District Traffic Superintendent’s office.
The existing railway schools and other schools will still get their pupils from
the railway colony and will not therefore suffer. And to a certain extent
the staff at Sahebgunge itself will benefit because some of them are at pre-
sent without guarters, and by the removal of others from that station there
will be more chance of their getting the quarters to live in. As the Hon-
ourable Member has said. the additional expenditure involved by providing
sccommodation at Howrnh will be certainly under Rs. 650,000, and is esti-
mated at about Rs. 86,000, But in any case the matter is of such verv
great importance to the railway as a whole. that, even if we had to -spend
more at Howrah. and even if we had to cause a certain amount of incon-
venience to certain railway staff, we should have to carry it out because we-
believe it to be the only solution of the problems arising out of ever-increas-
ing traffic and of desling with it under modern conditions. I have, Sir, T
think fully answered all the points raised by the Honourable Member, and
I might say I am very much obliged to the House for their patience in
listening to me because I particularly wanted an opportunity during this
debate of sayving something about the introduction of this divisional svstem
which is really of very great importance and a very outstanding event im
railway history, '

Mr. 1T, M. Joshi: )
Mr. Jamnadas M. Mehta: } I mcve that the question be now put.
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The motion wus adopted.
Mr. President: The question is:

m“l'a})\:tl; the Demand under * Working Expenses : Admipistration ' le reduced by

The motion was negatived.
Mr. Gaya Prasad Singh: I do not want to move iny amendment No. 65:

* That the Demand under the head * Working KExpenses: Administration ' be
reduced by Rs. 100 from the provision for Steum Boat Bervice.”

Mr. C. Duraiswami Aiyangar: Sir, with regard fo my smendment*
No. 72, all that I wish to say is cxpressed by the words ‘‘top-heavy admi-
nistrution and ill-paid subordinates’’. :

Evucation oF THE CHILDREN OF INDIAN RAILWAY STAFF.

Khan Bahadur W. M. Hussanally: Sir, may 1 formally move my
emendment?  (Voices: ** No. no.”’) I have very little to add to what 1
have already said in regard to this matter. A very small sum of money
has been spent on the cducation of the sons of Indian employees in com-
parison with the very large wmount of money spent on the children of
European and Anglo-Indian employees. 1 therefore  propose u cut of
Rs. 100 to be made so as to draw the attention of the Railway Board and
to enable them to increase their expenditure upon education for the sons
«of Indian employees. I move that the Demand under the head **Working
Expenses: Administration ’' be reduced by Rs. 100.

Mr. 0. D. M. Hindley: 1 understand the Honoursble Member to raise
the point of the payments made for the education of children of the railway
stuff. 1s that the point raised by the Honourable Member?

Khan Bahadur W. M. Hussanally: Yes. Iis. 1,680,000 is being spent
upon the general aducation of boys of European and Anglo-Indian employees
oir the North Western Nailway, whereas only Rs. 15,000 is being spent
upon the sons of Indian employees for this purpose.

Mr. 0. D. M. Hindley: 8ir, 1 do not wish to deal at any length with
this matter because it is a question which the Railway Board at present
have under consideration; but 1 would like Honourable Members not to
run away with the idea that there is any strict comparison betweer these
two figures. The education, primary education, of such Indian employees
and of railway emplovees generally throughout the country is not a matter
for which the Railway Departinent is primarily responsible, That res-
ponsibility rests with the T.ocal Governments and local bodies and there
are cases where railway administrations have come to the assistance of
their employees awing to the ahsance of edueational facilities in their parti-
cular locality. There are stations where we have for many vears provided
and maintained schools at our own expcnse because the local authorities
have not come to the assistance of our staff.” That is the basis on which
ccducation has been dealt with.

With regard to the other matter the Honourable Memher has mentioned,
we have the matter nunder consideration and we have not, yet arrived at
any conclusion on the subject.

* “That the Demand under the head ‘ Working “Exvenses : Administration * be
reduced by Rs. 100 (Top-heavy administration and ill-paid subordinates).’
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Khan Bahadur W. M. Hussanally: I move my amendment.

Mr: 0. D. M. Hindley: May I just say one word more. 1f the Honour-
able Member is not satisfied with my answer perhaps he will come and
e me . . oc. . .

Khan Bahadur W. M. Hussanally: I am_ not satisfied when such a
large sum of money is being spent on the education of one class. T think
the Indian employees are entitled to an expenditure ten or fifteen times as
large; and if the Railways spend for the oducation of one class I think
thev olight to spend for the education of the other cluss ns well. I
ges a promise that the matter will be locked into and that the expenditure
on the education of Indian employees will be increased by a very large
amount, T shall witliiraw but not otherwise.

Mr. 0. D. M. Hindley: 1 can say nothing further than that the wh-g]e
mutter is under consideration. I certainly cannot make any such promise
as the Honourable Member requires. The matter is under consideration

and overything possible will be done.
Mr. President: The question is:

** That the Demand under the head * Working Expenses : Administration ' Lé reduced
by Rs. 100.”

The motion was negatived. -
Mr. President: The question is:

“ That a reduced sum not exceeding Rs. 11,01,80,000 be granted to the Governor
General in Council to defray the charge which will come in course of payment duriug
‘the year ending the 3lst day of March, 1985, in respect of ‘' Working Expenses :
Administration " -

The motion was adopted.

[

DrmaNp No. 5.—Working EXPENSES: REPAIRS AND  MAINTENANCE AND
OPERATION.

Mr. President: The‘ question is:

“ That a sum not exceeding Rs. 42,61,47,000 be granted to the Governor General in
<Council to defray-the charge which will come in course of payment during the year
ending the 31st day of March, 1926, in respect of ' Working Expenses : Repairs and
Maintenance and Operation '."”

Mr. K. Rama Alyangar (Madura and Ramnad cum Tinneveﬂy: Non-
Muhammadan Rural): Perhaps the Honourable Sir Charles Innes will send
thig also to the Finanece Committee, Sir?

The Honourable 8ir Oharles Innes: Sir, 1 understand Mr. Rama Aiyangar
wishes to ask me whether 1 am prepared to make the same offer with
regard to these reductions (Nos. 81 to 89) as I made with regard to his
proposal for the reduction of 80 lakhs. I am quite prepared to make {hat
offer. As T said in my previous spcech, I understand Mr, Ramn Aivangar
has explained his vi®ws in a series of articles which he has printed and
circulated for the bencfit of other Honourable Members. T will have those
articles criticelly examined by the Railway Board and the result of that
examination will be placed before the Finance Committee of which Mr,
;I’:lama. Aiyangar is a Member so that the whale matter may be thrushed out
shere.
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My. President: *That refers to 81, 82, 84, 85, 86, 87, 88 and 89.
*Bl. That the Demand under the head * Wark‘mg Expenses : Operation and Main-
o

tenance—Way and Works * (page 12) be reduced as follows :— Lakh

akhs.
B. B. and C. 1. Railway ... |
E. B. Railway ... . 20
E. 1. Railway e 100
G. I. P. Railway. . b
N. W. Railway ... e 20
0. and R. Railway - R
8 I Rui]wsy ..o 12
Burma Railways ... < .. 15
M. and 8. M. Railway .. 5

82. That the Demsnd under the head Wcrkmg Expensea Operation and Main-
tenance—Rolling Stock ' (page 12) be reduced by Rs. 50 lakhs.

84. That the Demand under the head ‘ Working Expenses : eration and Main-
tenance—Operation—Locomotive running expemses ' (page 12) be reduced as fﬁgﬁrn —
8.
B. N. Railway ... 4

G. 1. P. Railway ... 10

0. and R. Railwa 1

B., B. and C. I Enilway . B

Burma Railways

M. and 8. M. Railway

8.2 1. Railway (Metre) - . 5
85. That the Demand under the head * Workmg Expenus sﬂmon and Main-

tenance—Operation—Qil, Tallow, éte.’ (page 12) be reduced as follows :—

Lakhs.
B., B. and C. I. Railway .. e 2
E 1 Railway .. .. 15
8. 1. Railway {Baard} . 33

86. That the Demand under the head * Workmg Expemn Opomtwn and Main.
tenance—Operation—Maintenance and rencwal of locomotives and Plant and Machinery "
(page 12) he reduced as follows :—

Lakhs.
B.,, B. and C. I. Railway ... . 10
G. 1. P. Railway... .. 25
M. and 8. M. Rnllway e w8
N. W. Railway ... | .. .. 30
0. and R. Rallway . 5
8. I. Railway 7

87. That the Demand under the head * Workmg Etpen es Opent:on and Main-
tenance—Operation—Wagon expenses ' (page 12) be reduced ‘as follows :(—

Lakhs.
B. N. Railway ... .. b
8, I. Railway ... 5
Burma Railways ... -~ 5

88. That the Demand under the head * quklng Expenaea : Operatwn and Main-
tenance—Tmaffic Expensés’ (page 12) be reduced as fo!lows —

Lakhs.
B B. and C. L leway .. 10
"B. Railway ... . .. b
0 and R. Railway e T
A. B. Railway ... 4

89. That the Demand under tho head * Workmg hxpemes Opeution and Main-
tenanée—Fuel * (page 12) be reduced as follows :—

B. N. Railway ...
B., B. and C. I leway "o
'G. 1. P. Railway . e 30
N. W. Railway ... .. 5
0. and R. Railway ¢ %

6

6

Lakhs.
. 5

Burma Railways ... C een
M. and 8. M. Railway ...
8. & Railway ..
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Mr. K. Rama Alyangar: Not to 82, nor to 83.

I take it that Bir Charles Innes proposes to include my further amend-
ments* Nos. 179 to 181 also which relate to Strategic Lines.

.'The Honourable Sir Charles Innes: I have no objection at all.

Mr. K. Rama Aiyangar: On that ossurance, I do not propose to move
any one of these ammendments standing in my name.

Mr. President: I understand that No. 83 stands outside that category
snd that it is not included in that arrangement. 1t stands against the

names of Mr. Rama Aivangar, Kumuar Ganganand Sinha and Sardar V. N.
Mutalik.

WRrITING DOWN THE VALUE OF STORES.

8ir Purshotamdas Thakurdas (Indian Merchants’ Chamber: Indian
Cammeree) : Sir, I rise to move amendment No. 83 on Demand No. 6 which
reads :

“ That the Demand under the head ‘ Working Expenses : Operation and Main-
tenance ' be reduced by Rs. 50 lakhs.”

I referred, Sir, to my main reason for moving this amendment in my
general remarks on the Railway Budget; and I expected a reply from the
Honourable the Cammerce Member when he replied to the whole debate.
I attach such importance to one of the aspects of this amendment which
I now bring before the House that I brought it up in the course of the
‘genersl discussion; but the Honoursble the Commerce Member thought
fit to allow a reference to thut part of my remark to be crowded out in
the course of his reply. I will endeavour to summarise here ever so briefly
the main two points on which I wish to press this matter for the acceptunce
of the Government primarily and failing that for the acceptance of this
Hquse. I ask for this reduction on two grounds. One is that this amount
of 50 lakhs, or indeed any amount for deprecintion in stores, should be
written off by Government in the Departinent in view of what has been
said by the Honourable the Finance Member in his budget speech last year.
I do not wish, 8ir, to read to this House that part of the Finance Member's
budget speech; 1 only refer to it and say that it is given in paragraph
41 of Sir Busil Blackett's specch last year. I am aware that just after we
began after lunch a wish was expressed by one Honourable Member of
this House that speeches on amendments should not now exceed five
minutes. [ wish that I could meet with any grounds which the Honour-
able Commerce Member put forward in opposition to the point I put forward
in the main debate; but not having heard his objection I content myself
aguin with repeating that ground. ‘

The second and the more important reason whyv I press for this is that
T feel that in view of that assurance given to us by the Finance Member
last year and. further in view of the fact that there is no mention at all
in any of the papers submitted to us or in the Honourable Commerce
Member’s speech regarding the total amount written off for depreciation: of
stores during this vear or proposed to be written off next year, I am at a

*179. That the Demand under the head ‘ Btrategic Lines—Operation— Other than
fuel * (page 40) be reduced by Ra. 10 lakhs. ’

180. That the Demand under the head ' Strategic Lines—Fuel' (page 40) he
reduced by Rs, 7 lakhs,

181. That the Demand under the head °Btrategic Lines—Repairs and Mainten-
ance ' (page 40) be reduced by Rs. 5 lakhs,
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particular disadvantage in anticipating any of the reasons which Govern-
ment may have to urge as to why this umount requires to be written off
this year. 1 shall content myself, therefore, Sir, with saying that as
there is no right of reply on this amendment 1 reserve to myself, perhaps
with the permission of the House, the right to interrupt the Honourable
Commerce Member when he gets up to reply; for 1 feel that on this import--
ant subject he should have given me a reply on the main debate on the
Budget. I, Sir, move my smendment.

Mr. President: Iieduction moved: .
 That tho Demand under the head * Working Exponses : Operation and Main-
tenance ' be reduced by Rs. 50 lakhs."

Mr. G. G. Sim (Financial Commissioner, Railways) : Sir, Sir Purshotamndas-
Thakurdas has said that he could not find anywhere in the papers put
before hini any statement of the total amount put down in the budget for
writing off the value of stores. I thought, Sir, we had explained the
matter quite clearly in paragraph 28 of the Budget Memorandum. It is:
stated there that during the next year a further reduction of about 14
crores in the stores balances is expected and that this reduction allows for
a debit to revenue of approximately B0 lakhs for writing down prices, of
which about 50 lakhs may be regarded as asbove the normal. Now, Sir
I should like to explain the position briefly. Any losses in stores have
always been a charge against revenue; thev have been so ever since Rail-
ways were started; they could not be anything else. If you have got to
write down the capltnl ‘that you have locked up in stores, how could you
write it down at all except by charging it off sgamst revenue? The Honour-
able Member referred to the statement made in the Budget Memorandum
of 1ast vear. Now, Sir, if Honourable Members will refer to that paragraph
they will find that what happened was this. The provision which the
Government of India had been able to allot as a charge for writing down
stores in previous vears had been limited and restricted by budget neces-
sities. The amount usually provided was a sum of Rs. 20, or Rs. 25 or
Rs. 80 lakhs. There were vast accumulations of stores immediately after
the war and most of the railways had retained in their possession large
quantities of stores simply because they had not got the revenue provision
necessary for getting rid of them or selling them. This was a matter to
which the Incheape Committee drew particular attention. 1 do not propose
to weary the House by mvmg a lengthy historv of the case as they will find
it all descnbed at length in the Administration Report for last year. But
when the matter was inquired into, the estimates received from the various
railways led us o believe that a sum of Rs. 8 crores would be required to
write down surplus or unserviceable stores to a price at which they could
be disposed of ; and in preparing the Budget for the current year a demand
was made for three crores of rupees as a charge against revenue. The
genaral revenues were unable to meet anv such demand and, as was stated
in the Honourable Finance Member's speech, there appearsd to be no
solution. He said:

“ It becomes neccasary, therefore, to write off 3 crores from the capital account and
this can only be done by a charge against revenue.’

He then went on to say that it was impossible to find such a large sum
from revenue, for if the whole of the 8 crores was charged against the
mwenue of 1924-25 the contribution of Railways to general revenues during
the vear would be reduced to a vanishing point; and he explained that unless
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there was a separation of the budget it would be necessary to spread this
charge ugainst revenue over ten years, providing, say, thirty lakhs a year,
beginning with 1024-25, and that it was only by this unsatisfactory device
that the figure of 4 crores which was given as the estimated receipt from
Railways in the current year had been arrived at.

Sir Purshotamdas Thakurdas: Will the Honourable Member read the
penujtimate paragraph of the scntence on page 11?

Mr. @. @. Sim: Yen, I was getting to that point. When the separation
of finance was being discussed we had, as the Honourable Member is
aware, to draw up alternative budgets, one for separation und one for non-
separation. In the non-separation budget as I ssid a provision of 80 lukhs.
was put down; and as regards the separation budget, as we were quite un-
certain of the amounts we werc likely to have under the separation system,
it was proposed to apply that provision of spreading the charge over ten
years ulso to the non-separation budget. Subsequently, however, we found
that the amount required was not going to be nnything like three crores and
I would remind the House that these suggestions for special arrangements.
being made for charging off the money over a series of years were only
made in view of the muagnitude of the amount involved. When the matter
. was further required into we oxperienced a considerable amount of trouble
in getting rid of these stores. In the first place many of the railways nro-
tested that they could use up the stores on sanctioned programmes within
the next five or six years. Our orginal intention wes to get rid of all the
stores that could not be used within the next two years, and we, theréfore,
relaxed the rule that was first laid down and allowed the State Railways to
keep in their posscssion any, stores which they had sptisfied themselves
could be definitely used and earmarked against particular works in their
quinquennial programme. As regards company lines we were in a difficulty
as we had got no power under the contracts to require them to write down
their stores at all. The net result was that the actual loss on stores .

Diwan Bahadur M. Ramachandra Rao: Did 1 hear the Honourable
Member say that they had no power to write off the stores?

Mr. G. @. 8im: Not unless the matter was specially referred to an arbi-
trator. The matier has been under discussion with several companies, but.
we have no definite power to issue an order straightaway to write down
the stores.

The actual amount required for writing down stores was afterwards
found to be one hundred lakhs. I do not mean to say that this one
hundred lakhs is the amount which was required for special provision; but
the amount actually spent last year and the amount likely to be spent this
vear is Rs. 100 lakhs. The ordinary provision is some 25 or 80 lakhs a
year which has alwayvs been provided as a charge against revenue; so that.
the sctual cost of this special measure is reduced to some 40 lakhs. Out
of this total sum of 100 lakhs, 38 lakhe had already been charged against
revenue last year and 62 lakhs had been charged off up to September in
the current vear. As regards this 50 lakhs that we have put in the budget,
the position is, this: the Railway Board is not satisfied that the arrange-
ménts for transferring stock that may be surplus on one particular reilway
to another railwav are satisfactory, and thev have put an officer on special
dutv to zo round and see all the stores on the State railwavs in India and
have given him powers to summarily remove stores from any one railway
to anothar railway where thev may be required and to fix the prices at
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which such stores may be translerred. There is naturally a considerable
amount of haggling over prices when one railway, even if it is a Btate
railway, transfers stores to another railway. We do not know what the
effect of this special arrangement will be, apd for that purpose we have
put down a tentative provision of 50 lakhs. What the Honourable Member
means by his motion is that the amount of money spent in the current
Year over and above the ordinary provision, that is to say, some 37 lakhs,
should be charged against the reserves. Now, Sir, I agree that, in view
of what the Honourable the Finance Member stated in his budget speech,
that amount was properly to be charged against the reserves of the current
Year. DBut it so happens that, as I said, before this convention was
established by the Legislative Assembly, the whole of it was not . . .

Sir Purshotamdas Thakurdas: No, according to the Honourable the
Finance Member’s own promise or offcr, he himself said, ‘‘ If you agree
to the separation of the two Budgets, we will write off the amount con-
cerned in ten years by equal instalments '’

Mr. @G. @. 8im: But the proposal then was to put only 80 lakhs in the
‘Budget, while as a matter of fact, 62 lakhs were written off against revenue.

Sir Purshotamdas Thakurdas: The proposal was that the total figuire
«ach year was to be 80 lakhs. Are you going to penalise revenue because
the amount now happens to be smaller?

Mr. G. G. 8im: What I understand the Honourable Member t6 mean
is that these 87 lakhs instead of being charged against révenue of the
current year should be taken from the reserve. -

Sir Purshotamdas Thakurdas: 1t should be taken from the surplus as
offered by the Honourable the Finance Member. .

Mr. G. @. Bim: That refers, as I have said, to the transaction of the
current year. Bir, I have uo objection to the proposal he makes being
given effcet to, but that eannot apply to the Budget of next year. What
I tale cxception to in the Honourable Meémber's speech is this, He said
that no money whatsoever ought {o be charged against revenue which is
used for the purpose of writing down stores. I cannot for a moment agree
to any such proposal. The money must be found from revenue. It has
always been found from revenue, and as T say, there has always been a
charge against revenue of something like 25 or 30 lakhs incurred in connec-
tion with the writing down of storcs. If the Honourable Member's proposal
is accepted, therc is, as I have said, a provision of 80 lakhs for writing
down stores, but what will be the effett? We should have to add 27 lakhs
this vear and 18 lukhs the year after, that is to say, some 48 lakhs would
be extracted from the reserve and would go to the general revenue,

With regard to contributions, I gather that Honourable Members are
now of the opinion that the contributions have been fixed too high.

Sir Purshotamdas Thakurdas: T only want that these 50 Jakhs should be
written off next year, because it refers to exactly what Bir Basil Blacketd
said. I will read only one sentence. This is what he said:

“One of the results of the close scrutiny of railway finnnces which has taken

place doring the past vear has been to bring to light a difference on the wrong side
S m the value of the stores held for capital suspense account largely owing to the
: ot value of these stores.” '
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"That difference was estimated at 3 crores, and 1 say that the balance
should be written off according to the promise made by the Honourable
the Finance Member last year. I only want that whatever may be the
balance left out of the 3 crores estimate, it must be written off out of the
surplus profit on Railways.

Mr. G. G. 8im: As regards that, 1 have already explained, that ought
to be written off in the revised estimate of the current year, and not in the
hudget estimate of next year,

8ir Purshotamdas Thakurdas: Why from the current year?

Mr. G. G. 8im: Ag 1 say, the cost of writing down was reduced from
3 crores to 1 crore, of which 88 lakhs was written off in 1923-24 and 62
lukhs in the current year.

Mr. A. Rangaswami Iyengar: The Honourable the Finance Member
suggested a method of wiping off this depreciation when the depreciation
value was estimated at 8 crores. You say that it has been reduced to
1 crore. I say apply the same method both in respect of the revised
ortimate and the coming budget.

Sir Purshotamdas Thakurdas: You were not justified in writing it off
i tho current year either. You could only write off 80 lakhs. lf you
have written off one crore in the current year, then plesse change the
¢ntry.  You cannot write it off in the current year,

Mr. G. G. 8im: 38 lakhs was written off last year against the ordinary
Ludget provision. In the current year it is anticipated that 62 lakhs will
be written off.

8ir Purshotamdas Thakurdas: Will you agree to transfer the entry in the
revised estimate?

Mr. G. G. 8im: The Honourable Member's motion refers to the pro-
vision next year?

8ir Purshotamdag Thakurdas: I cannot move a motion to-day regarding
the accounts of the current year. But I put it to the Honourable Member
shat you cannot write it off in the current year in view of your assurance
Tust March.

Diwan Bahadur M. Ramachandra Rao: Mpy I ask, Sir, if these 88 lakhs
were written off in 1923-24 and 62 lakhs during the current year, why
¢hould there be this provision of 50 lakhs for next ycar?

Mr. @. @. 8im: T have already cxplained that we are not satisfied with
the present arrangements in conncetion with the transferring of stores
from one railway to another. We do not think we shall get our stores
reduced to & minimum until our surplus stores are actually got rid of and
all unserviceable stores are disposed of.

Mr. A. Rangaswami Iyengar: May I know, Sir, . . .

Mr. President: Let the Honourable the Financial Commissioner proceed,

Mr. G. @G. 8im: We have placed an officer on special duty in order to
reduce the stores (o & minimum. We do not know what it will cost. But

we must put in some provision, as we have given the officer an absolutely
{rce hand to enable him to transfer stores from omc railway to another

D
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without worrying as to the exact value at which they are to be transferred.
So far as we are concefned, it is a pawper transaction, but so far as the
individual railway companics are concerned, it appears in their particular
books as a loss on stores. But I place no confidence in this figure of
50 lakhs, I do not know what the amount will be.

Diwan Bahadur M. Ramachandra Rao: May I know, Sir, why this 50
lakhs has been provided for next yeer? If 82 lakhs were wrilten off in
1928-24 and 68 lakhs in the current year, what is the basis for the estimate
of 50 lakhs for next year? Has it got anything to do with the scheme of
writing down stores as mentioned by the Honourable the Finance Member
in his speech in March last? I want to know if it is an entirely different
provision for which there is no bas’s at all, and that it has to be worked
out by a special officer,

Mr. @. G. 8im: There is no special basis for it, but we wish to provide
tomo money in order to hauve some ‘provision and to give our officer a free
hand to transfer stores as quickly as possible.

Mr.- A. Rangaswami Iyengar: An additional reserve?
Mr. G. @G. 8im: No, it is not.

Diwan Bahadur M. Ramachandra Reao: May I suggest that this amount
may be omitted for the present?

Mr. @. G. Sim: I must huve some provision, otherwise we cannot allow
the officer to proceed at all.

Sir Campbell Rhodes: Sir, I have also & motion on the paper in regard
to the reduction of stores, and as it will come rather later, I am afraid 1
shall be guillotined, and so I propose to go into the matter under the motion
which my Honourable friend has placed before the House. It is obvious,
Sir, that Mr. Sim is not at all happy in his writing off of thesc stores in
a period of vears. I was wondering when he was speaking what that
equally distinguished gentleman the late High Commissioner for Income-
tax would say in regard to the methods which he is now adopting, and
whether in my business if I had decided to spread my losses over 10 yesrs
the Commissioner of Income-tnx—as I say an equally distinguished man
t, the present Commissioner of Railways—would not probably have objected
most atrongly. DBut, Sir, the point I wish to take up is the enormous
magnitude of these stores which were collected and the very heavy loss
resulting in consequence and to say a word or two on the policy which
rroduces those heavy stocks. The Inchecape Committee considered thut
the stock of stores held was on an extravagant scale and recommended
that early steps should be taken by a careful scrutiny of indents to effect
an ecarly and very substantial reduction. And the Railway Board say in
their Administration Report:

L The new stores rules allow a greater latitude in the matter of local purchase of
imported stores which should have the effect of reducing stocks.”

These stocks are large, Sir, because it has been the practice of the
railway companies to buy their stores in England, and they therefore have
to pile up large reserves months shead, reserves which they may not
cventually require and which are thrown on the scrap hesp or Which
céteriorate.
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Mr. V. J. Patel (Bombay City: Non-Muhammadan Urban): I rise to
a point of order. Is my Honourable friend Sir Campbell Rhodes entitied
to go into the general policy of railway stores purchases? My friend Sir
l'urshotamdag has raised a specific issue which has nothing to do with
storos purchases. I submit therefore my friend is not entitled to go into
the other question.

Mr. Prosident: I was not aware that the Honourable gentleman was
1aising the question of stores -purchase; but the circumstances leading to
the writing down of the value of stores must necessarily: be in order,

8ir Oampbell Rhodes: Sir, in the report of the Railway Industries
Committee a note was attached by the meanest member of that Committee
to the following effect:

*I see no reason why the Chief Controller of Stores should be restrained from
purchasing in India from the Indian or European importer where such importer is
acting as a merchant’s or as & manufacturer’s agent, provided of course that the price
is no greater and that the other conditions are not unfavourable. The establishment
of commercial undertakings in this country should be encouraged. They contribute to
the general revenues of the country and if the largest individual purchaser, namely,
the Government, itself does not buy from them the incidence of their overhead charges
must necessarily be highey, to the detriment of the Indian public and such private
and industrial enterprise as depend for their supplies on the importer. Tt is ohvious
moreover that the encouragement of such importers will enable the latter to carry
larger rtocks, They constitute without cost to the country the best guarantee for
obtaining supplies in the country in the case of national emergency. If, on the other
hand, the Chief Controller of Btores is compelled to purchase through the Stores
Department in London he must indent far shead for his probable requirements and
estimate such requirements at the maximum with, 1 believe, a margin of safety, a
procedure calculated to produce waste.”

Those words, Sir, are excmplified in the Budget this year, which proposes
that these enormous losses of revenue should be written down in order that
the Government may save the small commissions of merchants in this
country. The only solution of this question, Sir, and it is one I think on
which the whole House will agree—and I am rather surprised that my
friend from Bombay hns endcavoured to stop me—is that we should have
rupee tenders and the local purchase of stores. Then each ruilway company
will have to carry minimum stocks and can procure its supplies readily on
the spot, and such a policy is likely to lead graduaslly to greater manufac-
ture of railway materials in this country.

Mr. Jamnadas M. Mehta (Bombay Northern Division: Non-Muhamma-
dan Rural): Sir, it is clear from the discussion that has so far proceeded
that there is a serious mistake somewhere and I find that Sir Purshotam-
das’s motion must be accepted by the House. Here is a note prepared by
my friend Mr. Parsons and circulated to the Central Advisory Counecil on
the 21st August 1924 in which it is pointed out that instead of three crores
being the loss on stores after further inquiry it appears that only one crore
of loss will result. I will read the relevant portions:

“On the latest figures supplied by Railway Administrations I estimate that the
loss to be expected on the disposal of surplus and unserviceable stores held on the
1st April 1823 is about 65 lakhs, and the amount required to bring down to market value
the prices at which stores required by the railways were held ia about 55 lakhs—a total of
120 lakhs, Of this sum, some 32 lakhs were adjusted in 1923-24, so that, if this estimate
is correct, about 88 lakhs have still to be adjusted. Of these B8 lakhs, I expect that
64 lakhs will require a direct appropriation from revenue, while the remaining 24 lakhs
will be adjusted gradually in the course of the current year and 1825-26, by the issue
of stores to works at prices above the current market rates.’

p3



1786 LEGISLATIVE ASSEMBLY, - [28Te Fes. 1925.

|Mr. Jamnadas M. Mehta. |
That shows that even if the whole of it is to be written off from revenue
the only amount that now remains to be written down is 24 lakhs; the
whole of the rest of the amount has been written off and I cannot see why,
when only 24 lakhs are to be so written off, a provision of 80 lakhs should
be made. I therefore think that Sir Purshotamdas is very moderate in
reducing the amount by 50 lakhs; he should have moved to reduce it by 64
lakhs. Moreover, Sir, it is further pointed out in the said note that =
closer inquiry will probably show that even this estimate of 24 lakhs is too
large. I therefore think that 50 lakhs is a very very proper reduction.
The Railway Board know that they have my sympathy in the matter be-
cause if the proposed reduction is made port of it will go to swell the general
revenues, against which I am in determined opposition. But at the same
time it is not right that revenue should be charged with unnecessary writ-
ing down of stores when that is not found desiratle or necessary on the
estimates framed by the officials themselves. Further, Sir, if this House
carries this motion, and 1 hope it will carry it, the ullocation of this amount
should be made according as the stores were imported for capital works or
revenue works. I do not want that, because stores reduce in value, the
whole of the reduction should be charged to revenue irrespective of the fact
whether the stores in question were imported for c8pital works or revenue
works. But I do agree with Sir Purshotamdas that the whole of the redue-
tion he has tabled should be made.

The Honourable Sir Basil Blackett (Finance Member): .Sir, I know the
House is anxious to get on to other perhaps less complicated points than
this, but at the same time it is desirable that we should endeavour to clear
this up. There is a good deal of obseurity about the whole situation at the
present moment. As regards the origin of this difficulty I am ready to
agree with my friend Sir Campbell Rhodes thus for, that it arose from too
large stocks of stores having been carried largely as the result of special cir-
cumstances after the war. The position as regards the total of the stores
held is that at the end of 1021-22 there were 23} crores; at
the end of 1922.23, just under 23 c¢rores: at the end of 1923-24
21} crores: at the end of this year the estimate is 17} and at the end of
1925-26, 16 crores, So that we are definitely taking steps to reduce the
actunl amount of stocks held. Of course part of the big reduction that is
taking place in this year is due to our writing them down to the extent of
62 lnkhs during the current year. Sir Purshotamdas Thakurdas is quite
right in saving that if the words in my budget speech were literally followed
the sum of 82 lakhs out of 62 lakhs should have heen charged not against
the revenue of the year but ugainst the surplus, thereby increasing the total
of the amount to be transferred to the general tax-payer and slightly de-
creasing the amount of the rescrve of the Railway Department. This matter
has been a little bit confused I think by the fact that the separation of the
Railway Budget was first taken up in March and postponed till September
and certain action was teken in the interval without reference to the pos-
sibilitv of the separation tnking place in Septemher. The result was that
actnnlly befare the separation took place, the whole of these 62 lakhs, of
which 82 was special and 80 was normal, had been written off against the
revenue of the year 1924.25. 1If the words in my budget speech had been
strictlv followed, 82 lakha would have been written off against the share of
the railwny surplus and not against the general tax-paver's share. It be-
comes therefore n matter gsimply between the surplus that goes to the ex-
chequer in 192425 and the surplus that goes to increase the railway reserve.
Jf we arc now to reverse that process and charge the 32 lakhs against the
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surplus, the result will be,—shall I say, to reduce the deficit in the current
year which I am sbout to disclose >—or possibly even to increase the sur-
plus. 'That is a matter of this year’s accounts. But it makes also a slight
difference in the amount that has to be divided between the tax-payer and
the railway consumer out of the surplus of this year which goes into the
figures of the year after next. The reason why we did not follow the origi-
nal proposal made in my budget speech was simply, that we found that the
matter was of much smaller magnitude than we had thought. We found
that instead of 8 crores cutstunding, the amount outstanding was only 62
lakhs, the other 38 being written off in the previous year. I thought that
it was s matter that might be conveniently cleared up by being charged in
whut is the more normal way against the revenue of the year. If Honour-
able Members will look at my budget speech, what I said was:

‘“ There seems to be no better solution than to set a special provision of 30
lakhs beginnini with 1824-25 to amortise the debt in ten yeurs, and it is only on this
uriBatisfactory basis that the figure of net receipts is arrived at.”

It was always regarded as an unsatisfactory device and the other arrange-
ment was more proper. I would suggest to the House that as regards the
current year the point that we are concerned with is that the transfer of
these 32 lakhs between the railway reserve and the surplus, of which one-
third would go to the revenue, is really hardly worth making, and I was
certainly influenced in the decision that I arrived at in agreeing to tbis
change by the fact that the amount of railway contribution to revenue had
been considerably increased during our discussions, and I never concealed
my own opinion which coincided with thut of Mr. Jamnadas Mehta that on
the whole we tixed it quite high enough. 8o far this is a minor point con-
cerning this year only, which has a very small effect on the future. The
point that we are discuseing in regard to this 50 lakhs is really something
quite ditterent. We do not know, we are not sure, whether we have suc-
ceeded in completing the ‘‘assainissement,’’ the sanitation of our railway
store account yet, and a special officer is to be placed on duty to examine
the position with a view to seeing whether we cannot get these stores re-
duced by transferring stores, that are not surplus to our immediate require-
ments and. may be required by the railways for which they are stored in
the course of the next few years, between one railway and another. It
would be a good thing if we could get it done. DBut it creates certain diffi-
culties as between the accounts of the different railways even when they
are all State railways. We do not know what that amount may be and a
provision of 50 lakhs has been put in. If the provision is not made, as Mr.
Bim says, if it is not made at all, that would be taken as a direction by this
House that we are not to put this railway officer on special duty for this
purpose, and I am sure that is not what the House intends. ©1 think the
view of the House is that this 50 lakhs is possibly too large 'an amount.
This is apart from the 30 lakhs which is the normal provision that is made
every year and that has to be met. I may perhaps just take up Mr. Jam-
nadas Mehta's point that if the stores originally had been bought for capital
purposes, the loss should fall on capital. But what do you do when you
make s loss on capital? *You have {o write it off out of revenue. (Mr.
Jamnadas M. Mehta: ‘“Not necessarily.’”’) I think you have to. If you
have got a deficit in your capital aceount, it surelv must be written off out
of revenue. (Mr. Jamnadas M. Meshta: ‘'S80 much more capital.’’) Other-
wise you will be falsifving your balance sheet. I think it is quite clear that
revenue is the only place where you can write off this loss from. The ques-
tion is really whether this 50 Ilakhs is an unreasonably large
amount. I have not myself been into the  figures, Mr.
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Sim knows much more the details than I do. 1 suggest to the House that
some provision of this sort ought to be made and that this is not a provision
that would properly be chargeable against the railway reserve but is one
which is chargenble as part of the working expenses. It is not in the same
category as the figure of 8 crores which fortunately proved to be only one
crore of which I was spenking last year. 1 hope I have made myself clear.
The question really is whether 50 lakhs is too large an amount. I think
that is the only question.

“ir Purshotamdas Thakurdas: Would: the Honourable Finance Member

be agreeable to 15 lakhs instead of 50 lakhs? Would he agree to a redue-
tion of 35 lakhs?

The Honourable Sir Basil Blackett: Halve it.

Diwan Bahadur M. Ramachandra Rao: I would agree to a reduction of
85 lakhs, Sir.

Mr. President: What effect has that on this motion?

Diwan Bahadur M. Ramachandra Rao: I beg to move an amendment to
my Honourable friend’s amendment that the word ‘‘thirty-five’’ be sub-
stituted for the word ‘‘fifty."

The Honourable Sir Basil Blackett: May I add one word? It is under-
stood that if we find that therc is a larger amount than 15 lakhs required, a
supplementary demand will be required. A supplementery estimate will of
course only be submitted after it has been before lhe Railway Finance
Committee.

Sir Purshotamdas Thakurdas: We will look into the whole question in
the Committee.

uir. President: Further amendment moved:

““ To substitute the word *thirty-five' for the word * fifty '.”

The question I have to put is that that nmendment be made.
The motion was adopted.

Mr. President: The question is:

“ Thst the Demand under the head Worluug Xxpenses : Operation and Main-
tenance ' be reduced by Rs. 35 lakhs.”

The motion wns adopted.

Avtomatic CourLiits.
Iﬂ!. V. J. Patel: Sir, I beg to move the following amendment :

“ That the Demand under the head ‘Working Ekponaes: Operation and Main-
tenance ' be reduced by Rs. 70 lakhs.”

My object in moving this amendment is to draw the attention of this
Assembly and also of the Government of India to the policy pursued by
the Rallwnv Department of charging to revenue lnrge sums of money whie!
should legitimately be charged to capital, not that I do not want the
Railway Department to purchase sutomatic couplers. If they are useful,
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1ot them be purchased, 1 do not mind. But my point is that you should
uot charge the purchase price to revenue but you should charge the amount
to capital. Those who have studied the Railway Budget this year will
have noticed that in several instances large sums of money have been
charged to revenue where they should have been charged to capital. The
result has been that there has been a considerable reduction in the amount
of surplus profit of the Railways and therefore an indefinite postponement of
the burning question of the reduction of rates and fares. When I say there
have been a number of instances, I will quote one or two. You will see
from page 6 of the Budget an item shown as interest ‘portion of annuities,
actuals 4 crores and 89 lakhs odd; while in the Budget for 1924.25, 2
crores and 90 lakhs odd. If you see the note under 4 crores and 89 lakhs
odd you will find it stated that this amount includes annuity
payments in redemption of capital; 2 crores have thus been
paid for redemption of capital. This should have been legiti-
mately charged to capital instead of to revenue. This process
has been going on for a number of years and large sums of
money, crores of rupces, have been charged to revenue which should have
been legitimately charged to capital. This is one instance. Another
instance is this. Sums of money regarding land, subsidy and survey have
been charged to revenue which should have been charged to capital.
Similarly, interest on certain capital should have been charged to capital
which has bcen charged to revenue. For instance, in the ocase of new
«onstructions, large sums of money hanve to be expended and until the
line's on which they are to be expended are open lines, interest during that
period should be charged to capityl and not to revenue. 8o, I have shown
to the House how the Railway Department has been charging to revenuc
large sums of money which should be charged to capital and the inevitable
result of it, as I have already pointed out, is that the question of rates and
fures remains unsettled.

I now come to the question regarding automatic couplers. I submit,
Sir, that the purchase price should be charged not to revenue but to
capital. These automatic couplers are quite new devices and they will
last for a number of years, and there is absolutely no reason why the
present day travelling public should be -asked to bear the burden of the
whole amount. It has to be remembered that this amount of 70 lakhs
in not the only amount that is proposed to be spent on these automatic
couplers. It is a progressive programme and in course of time you pro-
pose to spend something like 8 crores of rupees on the purchase of these
automatic couplers. That means you propose to charge all the 6 erores of
rupees to revenue instead of to capital. I therefore submit_to this House
that, if we allow {hiz thing {o be done, we will indefinitely postpone
the reduction of fares and rates. What is due to capital must go to capital
and what is due to revenue must gn to revenue. There is absolutely no
reason why you should manipulate your accounts so as to show reduction
of surplus profits and thus postpone the reduction of rates. Your automatie
couplers, T thought, would automatically pay their way! You propose to
spend Ra. 70 lakhs. However, that is another matter. There is no doubt
in my mind that this ought to go Lo capital, and I submit the House will
support me in this,

Mr. G. @. 8im: Sir, T hope the Heuse will not agree to this reduction,
as the only result of carrying it will he that we shall not be able to have
any automatic couplers at all. Sir. the Acworth Committee 1aid strong
emphasis on the fact that the capitn! at charge of Indian railways wns
not watered and T say this i: a proposal to start watering our capital. So
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far as 1 can see the Honourable Member gave no reasons whatsoever for
charging this expenditure to capital. 1 should like to explain brietly to
mm why we cannot under the present rules or under any commercial
rules charge this to capital. 'I'hese automatic couplers or buffers are to
take the place of the cxisting buffers on our wagons. 'The cost of the
buffers which we are replacing by the automatic couplers is greater than
the cost of the automnatic buffers. We are going to scrap the present
buffers and replace them with articles that cost less. Capital is already
charged with the full cost of the existing buffers which will be scrapped
and we cammot add the cost of the new couplers to the present capital
charge. You cannot add on the cost of thesc new buffers. Capital has’
slready been saddled with, say, 8 crores of rupees on account of the existing
buffers. You propose to add another 6 erores and your capital will then
be shown as 14 crores on account of Luffers, while the buffers are only
worth 6 crores. Sir, surely the Honourable Member must understand
that it is impossible to add to your capitel in this way. Your capital
should never represent anything more than what you paid for your existing
assets. You cannot include in it also the cost of nssets that have dis-
sppeared, and that, Sir, is the reason why you cannot make this charge
ugainst capital. The only result of carrying this motion will be that the
Auditor General, on whose functions the Honourable Member himself was
strongly insisting the other day, would disallow the expenditure altogether
and every honest.suditor would do the same.

Mr. K. Rama Alyangar: Sir, I propose in the next motion,* No. 91, a
reduction of Rs. 50 lakhs instead of 70 lakhs. .My object was that the
6 crores of rupees may be spread over a number of years, so that 20:
lakhs may be charged each year, and that will be the best way in which
revenue could be charged, and that will be agreeable to the Honourable:
Mr. S8im. I propose that ‘“‘Rs. 50 lakhs” be substituted.

The Honourable Sir Ba3zl Blackett: The answer, Sir, to the last Mem-
ber’s suggestion, I think, is also quite a simple one. If you
spread the time during which these automatic couplers are to be
installed over a longer period, then you luse o very great deal of revenue by
postponement of the date when you get them fally working. They are expect-
ed to result in a very considerable reduction in working expenses and they
will enable the Honourable Member to reduce several of his averages. The
House will see that if you are going in for a big inprovement of this scrt

it must be adopted as soon as you can in order to get its results soon, and
therefore the attempt to spread it is really uneconomical from several
points of view. The suggestion that you should (icrrow from the reserves.
is the suggestion that has been made by Mr. Patel which hae already heen
answered to the effect that under no cireumstances will the Auditor
General ‘permit such a thing to he done. I would like to say just one
word; ' however, on some other points that weve raised by the Honourahle
Mr. Patel. He said that we were charging to Railway revonue the eapital
as well as the annuity portion of the annuilies which are repaying certain
Fast Indian Railway annuitants and others. That system came to an
end in 1924, One of the changes that has been made dinee is the transfer
of that provision for capital from being a charge on the Railwpys to being &
charge on our general provision for redemptinn or avoidance of debt. It

4r. 4,

L%« That the Demand under the head * Working Expenses : Operation and Main
tenance * be reduced hy Rs. 50 lakhs ™
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is no longer a charge on the railways and Mr. Patel was therefore in error
in thinking that either in the current year or in the next year there is
any transfer to

Mr. V. J. Patel: You have pa.ld 2 crores in 1923-24. Why don’t you
take them out?

The Honourable 8Sir Basil Blackett: The effect of paying out 2 crorés in
1928-24 was simply to prevent our debt from growing into a larger amount.
It did not reduce the amount of the capital that is debited to the rail-
ways. It has nothing to do with the profit or loss on' the railways for the
curront year or for the last year. Under the new convention there is no
provision whatsoever in the Railway Budget for redemption of railway
debt. That debt is left to bear interest and the interest on it is paid
regularly to the General Budget and there is no provision in writing down
that capital except in such cases as the capital is Jost.

Mr. M. A. Jinnah (Bombay City: Muhammadan Urban): May 1 know,
particularly from Mr. Sim, what will happen to the buffers which you
now propose to remove and replace by these automatic couplers?

Mr. @. @. 8im: They will mostly be sold as serap. A considerable:
number of them are to be used as a temporary arrangement until all the
asutomatic buffers have been fitted up. You have to make some temporary:
arrangement before you can get the whole of the wagons in India fitted
with the automatic buffers. Ultimatcly, they will have either to be sold.
as scrap or used for other purposes in tho workshops. The amount that
you will get from the old buffers will be something like 80 or 40 lakhs, 1
have forgotten the exact figure. This amount will, of course, be taken in
reduction of the total cost of the scheme.

Mr. President: The question is:

‘ That the Demand under the head ‘ Working Expenses : Operation and Main-
tenance * be reduced by Rs. 70 lakhs.”

The motion was negatived.

GRIEVANCES OF THE RAILWAY EMPLOYEES.

Mr. N. M. Joshi: T move, Sir, that the Demand under the head * Work-
ing Expenses: Operation and Maintcnance’ be reduced by Rs. 100.

My object in moving this reduction is to ask the Honourable the Com-
merce Member as to what he proposes to do with the Resolution which was:
passed by the Assembly with regard {o the grievances of the railway em-
ployeces. If he does not give n satisfactory reply, I want the House to
pass my motion as a vote of censure against the department. (Mr. K
Ahmed: *‘‘ You will be too late to-day.”’)

Mr. President: Motion moved:

‘“ That the Demand under the head ¢ Working Expenses Operation and Main-
tenance ' be reduced by Rs. 100.”

The Honourable. S8ir Oharles Innes: All I can sayv on this matter, Sir,
is this. As the House knows, I opposed that Resolution when it was being
debated in this House. A new factor in the situation has arisen, namely,
the Resolution was adopted by the House and in due course that Resolution
will be placed bhefore the Governor General in Council.
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Mr. President: The question is that that reduction be mnade.

The motion was negatived

Fmves Tonps ov RaiLways.

Mr. N. M. Joshi: Sir, I move that the Demand under the head ‘Work-
ing Expenses: Operation and Maintenance’ be reduced by Rs. 50.

By this motion 1 have to suggest to the Railwny Board to consider the
whole question of the use of the Fines Funds so as to remove the bitterness
in the feeling of the subordinate emplovees that the amount collected by
fining them is used for the benefit of better paid employees. 1 want the
Railway Board to consider and examine this question und remove the cause
of bitterness.

Mr, President: Motion moved :

**That the Demand under the head ‘ Working Expenses : Operation and Main-
tenance * be reduced by Rs. 50.""

The Honourable Sir Oharles Innes: Sir, we will certainly consider this
question. All I will say here is that I shall druw the attention of the House
to one factor in the position. These Fines Funds are entirely at the dis-
cretion of the Agents now and the Agents have always used them for the
welfare of the employees. They ure mostly given to such things as insti-
tutes and clubs. 1 would like to say in this connection that the institutes
and clubs of European and Anglo-Indian sections of the railway employees
are institutions of very long standing. For many years past they have been
accustomed to get a definite sum from the Fines Funds, Many Indian
institutes and clubs are, of course, of a much more recent date. I have
discussed this question with the Agent of one railway and he told me that
he would be only too delighted to find institutes and clubs among his Indian
employees to which he could make contributions from these Fines Funds.
In some railways, I am glad to say, these institutes and clubs are common
to both sections of the rallway service. But on many railways Indians have
their own clubs and the Anglo-Indians and Europeans have their own clubs.
T do wish to assure the Honourable Member nnd the House that the Agents
are most anxious to find suitable ingtitutions of this kind among the Indian
employees to which thev can make contribution from the Fines Funde and
they will eertainly be looked at from that point «f view by all Agents.

~ Mr. N. M, Joshi: Sir, I beg to withdraw my motion.
The motion was, by leave of the Assembly, withdrawn,

DismissaL oF RAILwAY IEMPLOYEES.

Mr, W, M, Joshi: Sir, I move that the Demand under the head ‘Work-
ing Expenses: Operation and Maintenance’ be reduced by Rs. 25.

This motion is infended {0 draw ihe altention of the Hénourable the
Commerce Member to the frequent dismissals of the emplovees of railways
wiw. - having any particulars of the cause of their dismissal being properly
considered.  Sir, u dismissed employec can appeal to the Agent or to the
Railway Board, but thev cannot really give proper consideration to the
question of the individunl dismissals. T therefore suggest that the Railway
Board should devise some machinery by which the cases of the dismissale
will be considered locally by a sort of committee. ILet the question of
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dismissals be taken up bv the Joint Councils which are being created on the
different lines, so that there will be greater contentment among the railway
-employees.

With these words, Sir, I move my motion.

Mr. President: Motion moved:

“ That the Demand under the head ‘' WorRing Expenses : Operation and Main-
tenance ' be reduced by Rs. 25."

‘10 Honourable 8ir Charles Innes: I am afraid I cannot agree to the
-guggestion made by Mr. Joshi. What he suggests is that the powers of
the Agent be taken away in thia matter and that appeals from dismissed
employees should not go to the Agent of the Railway, but should go to the
local Advisory Council. 1 am afraid, in the interests of diseipline, it would
be quite impossible for us to entertain that suggestion. I would ask the
House to remember that on ruilways vou must maintain discipline at a
very high pitch, not merely for the maintenance of what people sometimes
call our own prestige, but because on the discipline of your railway employees
‘the safety of the travelling public depends. nnd we must attach the very
greatest importance to that point. I am not quite sure what the Honourable
Member means by dismissal here, There is n technical difference between
dismissal and discharge. I may say I have figures here which indicate that
dismissal, actunal dismissal from railway employ, earrving with it the forfei-
ture of provident fund bonus, is comparatively rare, 'We have had 1,400 odd
cuses in the last five vears in which that extreme form of dismissal has been
given, and when vou consider that we have over 700,000 employees, 1 do
not think those figures are bad. T have alss here a list of the offences for
which those men were dismissed, misappropriation, cheating passengers,
taking hribes and the like, and I dn not think those figures are excessive.
I am afraid I cannot agree to the Honourable Member’s suaggestion. It is
a matter on which I must take a stand. In this matter we must maintain
the disciplinary powers of our railway adminisfrations.

Mr. N, M. Joshi: In view of the fact that there is not time enough for
this motion, I withdraw my motion.
The motion was, by leave of the Assembly, withdrawn.

INEFFICIENT COLLECTION OF PASSENGERS' FARES AND EXCESS
' T.vacace DuEs.

Oolonel J. D. Orawford (Bengal: Furopean): Sir, I beg to move that
the Demand under the head ‘Working Expenses: Operation and Mainte-
nance’ be reduced by Re. 1.

My object in moving this motion is to draw the attention of the House
to the secrious loss of revonue arising out of about 10 per cent. of our public
travelling free, and to clicit information from the Railway Board as to the
steps they are taking to minimise this loss. If it is not possible to mini-
mise the loss by incrensing the efficiency of vour inspection staff without
unduly harassing the travelling public, may T suggest to the railway admi-
nigtration that they come to this House for incrensed powers under the
TRailway Act to prosecute persons found travelling without tickets.

With regard to excess luggage dues, I feel the convenience of the pub-
lic and possibly the revenues of the railway would be improved if they
<ould consider a slight reduction of their luggage dues and greater conve-
niences and facilities for weighing luggage ot the stations. Anybody who
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has travelled up to Simla and experienced the conditions both at Kalka and
will understand the nature of the hurdship to which the ordinary
passenger is put in endeavouring to get his luggage into the guard’s van.

The Honourable Sir Oharles Innes: Sir, the question raised by the Hon-
ourable and gullant Colonel is one of very reul importance to Railways. 1t-
was brought to our notice in 1923 by the Indian Railway Conference Asso-
ciation that Indian railways lost a very large amount of revenue every year
owing to travellers travelling without tickets. It was also brought to our
notice by the Indian Railway Conference Association that the powers which
we have under the Railway Act were not sufficient to enable us to put down
this practice. We have no powers to arrest a person whom we find travel-
ling without u ticket. All we can do is to take his name and address and
he generully gives au false one. So we put the matter before the Central
Advisory Council and inquired whether it would be wise to go to the Legis-
lature with a proposal to make travelling without a ticket u cognisable
offcnece in order to enable the police to arrest without warrant. It was
decided at that time that it would be rather an extreme step to take, and
a8 we had an alternative method of trving to put down the evil under expe-
riment on the Oudh and Rohilkhand Railway, it was decided to proceed
with this experiment and see whether the measures we were taking would be
sufficient to suppress the evil. We regret to say that our later information
shows that the evil is if anvthing worse than ever. In the year ending 31st
December, 1924, 2,347,819 passengers were detected trawelling without
tickets. The total amount collected from these passengers was over Rs. 25
lakhs. The amount of penalty eolleeted was Rs. 7 lakhs odd, and the extra
staff which we had to entertain to detect these people cost us Rs. 11} lakhs.
8o that shows that this cvil which Colonel Crawford has brought to our
notice has nssumed very serious dimensions indeed. It was again discussed
by the Indian Railway Conference Association, and we are now taking
concerted action for the first six months of this year to keep a record of
the total number of passengers travelling without tickets and the number
of prosecutions under the Railway Act giving the punishment, if any,
awarded. And that is where the matter ends. We have it under our most
careful consideration; we are collecting the most reliable statistica that we
can get on the subject and when we get them I have no doubt we shall
have to come to the Cenfral Advisory Council and ask their advice in the-
matter.

As regards excessive luggage dues, T will take notice of what Colonel
Crawford has said and ask the Railway Board to look into the matter.

Colonel J. D. Orawford: In view of the statement made by the Com-
merce Member, T should like to ask permission to withdraw my motion.

The ‘motion was, by leave of the Assembly, withdrawn.

Dr. K. @. Lohokare (Bombay Central Division: Non-Muhammadan:
Rural): T would like to move my motion.

Mr. President: I called on the Honourable Member before, and then#on
Mr. Ramachandra Rao and Mr. Venkatapatiraju who waived their rights to-
move their motions under the same head. The Honourable.Member was:
not here apd he has lost his opportunity.

(At this stage Mr. President vacated the Chair, which was taken by Mr:
Deputy President.)
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Froops IN THE MograpABAD DisTRIOT.

Maulvi Muhammad Yakub: Sir, [ beg to move that the Demand
under the head ‘‘Working Expenses: Operation and Maintenance’’, be
reduced by Re. 1.

In moving this motion at this late hour my only object is to draw the
attention of the railway adininistration to the great loss of life and property
caused in the district of Moradabad during the high floods in Septembar
'ust on account of there not being encugh waterways and small bridges
on the railwuy lines in that district. Bir, in & distance of 5 miles betweon
the railway stations on the castern bunks of the s Ganges on a section
of the Rohilkhund and Kumaon Railway there is not a single passage for the
water to flow. And on the Oudh and Rohilkhand Railway between
Moradabad and Garh Muktesur there are very few and very small water
passages for the water to flow. The result was that these railway lines
acted a8 embankments and the water could not flow from one side to the
other and all the villages on the sides of these railway lines were destroyed.
Heaven only knows how many men, women and children were drowned
and how many hundreds of thousands of cattle were washed away and how
many hundreds of villages were totally destroyed and wiped off the surface
of the earth. That this was due to these railway lines was proved from
the fact that there were several wide and deep breaches on these railway
lines, and when these breaches were effected by the velocity of the water
then the water from the villages subsided. This shows that the tragedy
wus caused because there are not sufficiently wide-and enough waterways
on this line. This happened not only last year, but two yeurs ago the
same tragedy was enacted in the district of Moradabad on the Rohilkhund
and Kumaon Railway line, and then the same feeling existed that it was due
to there being no sufficient waterways. And the District Magistrate of
Moradabad moved the railway suthorities but of course the railway engineers
said it was not needed. The same agitation was got up in the district
this year and representations were made to Government. As soon as
this tragedy wae ennoted I immediately represented to the Homnourable
the Chief Commissioner of Railways but to my representation I received
the stercotyped answer that the matter would receive due consideration.
Well, T wrole another letter after that and T said that only ** due considera-
tion’”’ would not do and that some practical steps were required, but to that
lotter T have received no reply as yet. Now, S8ir, these brenches are being
filled up. They have not yet been filled up although it was in Scptembar
last, about 6 months ango, that thoy were cffected and the embankments
are still under consideration, so it is not yet +too late and I take thia
opportunity to impress upon the Chief Commissionor to institute «n
independent inquiry. By independent inquiry T mean by engineers who
are not subordinate to the administration of the railways concermed, and
they should be deputed immediately to make investigation so that this
great loss of life and property may not recur again.

Mr. 0. D. M. Hindley: Sir, it would have heen possible to deal with
this motion at greater length than I am now able to do if the Honourab's
Member had given some indication of the purpose of the amendment ha
put on the paper, instead of leaving us in the dark. I am sorry to say
therefore that T am unable to give a full deseription of the locality and
the causes of the floods to which the Honourable Member referred. #Te
will no doubt remember that not so very Jong ago in this House I attempted
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to give Honourable Members of the House some idea of the general caus-g
of floods and flocd damages such ag these which visited the Moradab il
district. We have of course every sympathy with the inhabitants of the
districts which are flooded in that wny and the floods in the Moradabud
district recently werc of a most exceptional nature and such as I thirk
were quite outside ordinary liumun experience. Of this particular locality
the amount of my krowledge which I can communicate to the Hous2
at the moment is somewhat small but I believe it is o fact that some yenrs
ago the whole questtion of waterways in this locality was inquired ‘nto
by a committee in consultation with the Loecal Government. In matters
of this kind, as T explained to the House before, it is the Local Government
which looks primarily to the safety of the public in regard to floods and I
believe 1 am ecorrect in saying that the whole matter wns locked into hv
a committee of inquiry and it was decided that no additional waterwa.s
were mequired. As regards the later instance where the Honourahle
Member says the District Magistrate appealed to the railway to provide
more waterways 2 vears ago, I have no recollection of that, but I will
have the matter looked up. I do not think however that the District
Magistrate, if he was really in earnest and of opinion that additional water-
ways were necessary, should have been debarred from going further than
the local railway aiministrations. As regards the Honourable Member's
letter which he says he addressed to me and to which he savs he has had
no reply, I will eertainly make inquiries in my office and now express 1o
him my regret that no reply has so far been sent him.

Now, Sir, the magnitude of the disaster which occurred in the Unitad
Provinces was such that the Loecal Government will naturally not e
satisfied until the matter has been very thoroughly inquired into and until
they and we are fully satisfied as to the provision of waterways in the
locality. I am not in a position to say exactly what means will be taken
to make that inquiry, but the Honourable Member may rest assured that
the matter will be fully gone into in consultation with the Local

QGovernment.

Maulvi Muhammad Yakub: Sir, in view of the reply given by the
Chief Commissioner, I beg to withdraw my motion.

The motion was, by leave of the Assembly, withdrawn.

Mr. Deputy President: The question is:

“ That the reduced sum of Rs. 42,26,47,000 be granted io the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1026, in respect of ‘ Working Expenses : Rapairs and

Maintenance and Operation '."
The motion was adopted.

Demaxp No. 8.—CoMPANIES’ AND INDIAN STATES' BHARE oF SURPLUS ProriTs
' AND NET EARNINGS,

Mr. Deputy President: The question is:

“ That a sum not exceeding Rs. 1,33,60,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1926, in respect of ‘ Companies * and Tndian Btates ' share

RD

of surplus profits and net earnings .
The motion was adopted.
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EXPENDITURE CHARGED TO CAPITAL.

Demanp No, 7.—New CONSTRUCTION,
Mr. Deputy President: The question is:

““That a sum not exceeding Rs. 6,45,70,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 3lst day of March, 1926, in respect of ‘ New Construction ’."

Bripge AT MokaMEm (GHAT,

Mr. Gaya Prasad 8ingh: Sir, in the abscnce of Mr. Syi:es may I move
amendment No. 128 (Voices ““ No, no ") . . . ! :

Mr. Deputy President: Order, order. Will the House let the Honour-
able Member address the Chair if he wants to,

Mr. Gaya Prasad Singh: I only want to have a statement from my
Honourable friend the Chief Commissioner of Railways whether the consi-
deration of this bridge ut Mokameh Ghat has been finally given up or not.

Mr. C. D. M. Hindley: The construction of a bridge at Mokameh Ghat
has not been finally given up. We have recently had the matter under
consideration and we heve come to the conclusion that for the present,
having regard to the present price of money, it would not be a remunerative
proposition. We have, therefore, deferred consideration of the matter for
the period of a. year. We shall tuke the matter up again when we think
there is a greater likelihood of the project being remunerative.

GRIRVANCES OF THE PUNJAB IN THE MATTER OF NEW RRAILWAY CONSTRUCTION.

Lala Duni Ohand: Sir, I hiave no wish to divide the House on my motion.*
I simply want to draw the attention of the House and of the Government
that my province of the Punjab had had a verv small share in the various
projects of new construction. ' ' :

Without casting u jeulous cye on Southorn India and Burma which
prominently figure in the proposed plan of new construction I regret to
soy that the Punjab is almost neglocted. With the exception of the
Norowal Amritear connection of 43 miles on which Rs. 69,42,000 are
proposed to be spent, the Punjab occupies no place in the list of 40 projects.
If T had thought that the Punjabh had no grievances in this respect I would
have kept quiet but knowing that the needs of the Punjab are as great
if not greater than those of other provinces I want to make it a point of
genuine grievance in this respect and demand redress of it. In my own
constitueney I beg to point out that 3 projects of new railway constructiom
should be taken in hand. The construction of » new broad gauge line from
Bhiwani (Hissar District) to Rohtak, a distance of some 30 miles, of another
broad gauge line from Rohtak tn*Gohana, a distance of 16 miles, and yet
of another broad gauge line from Ludhiana to Kalka passing through the
Ludhiana and Ambala Districts are great and immediate needs. The cons-
truction of a line from Bhiwani to Rohtak will connect the ever-starving
Rajputana with the grain markets of Rohtak and other grain producing
districts and will further bring the districts of Rohtak and Hissar nearer
Delhi. The construction of a railway line from Rohtak to Gohana will
save the old town of Gohana from an approaching ruin. As to these two
proposed lines-I can say on the strength of personal observation that the
cost of khese lines will be proportionately less than the corresponding
advantagés and profits they will bring. It will hardly be necessary to
construct any bridges worth the name for these two lines. As to the third

*  That the Demand under the head ' New Construction * be reduced by Rs. 100.""
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line from Ludhiana to Kalka, I understand it has been under consideration
for some years. The construction of this line will bring manifold advantages
both to the Government and the general public. Simla and other important
places in the Himalayas will be within easier and more direct approach
from the Punjab. The trade between the central, the Eastern Punjab and
the Himalayan tract of the country will expand and will provide bread to
thousands of starving souls in the Himalayas. I must not forget to mention
that the temporary line from Doraha to Nalagarh vid Rupar, which hag
been laid in order to take away huge quantities of stone concrete from the
Nalagarh quarries elsewhere, should be made a permanent line both for
goode and passenger traffic. It is very bad to do a thing and then undo
it. I ask the Railway Board not to wind it up after the immediate object
is gained.

Mr. Deputy President: Motion moved:

* That the Demand under the head ‘ New Construction ' be reduced by Rs. 100.”

Mr. 0. D. M. Hindley: Sir, I do not propose to follow the Honourable
Member throughout the long list of projects which he has mentioned; but
T would like to say that I am very sorry that the Punjab should have felt
neglected because there do not happen to be any large projects for cons-
truction in our programme at the moment. There are, however, a number
which we have under consideration and I hope it will not be long before we
are nble to have some of them put through. Several of those which have
been referred to by the Honourable Member are railways in which Indian
States are concerned and the matter is under correspondence with certnin
Durbars and I am therefore precluded from entering into a discussion in
regard to them. In other parts of the Punjab we have projects under consi-
deration and I hope we shall be able torshow that the Punjab is not being
neglected. It certainly has not been neglected in the past. We are very
glad to have the suggestions of the Honourable Member on the record of
this House and when I see them in print I shall be able to examine them
and sec what we can do about them.

Lala Duni Chand: T beg to withdraw my amendment.

The amendment was, by leave of the Assembly, withdrawn.

Mr. Deputy President: The question is:

“ That a sum not exceeding Rs. 6,46,70,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year

ending the 31st day of March, 1826, in respect of ‘ New Construction’.
The motion was adopted.
Demanp No. 8.—OpeN LINE WORKS.

Mr. Deputy President: The question is?

“ That a sum not oxceeding Rs. 16,20,65,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1826, in respect of ‘ Open Line Works L

Upper Crass RAILWAY CARRIAGES.

Mr. Bhabendra Ohandra Roy (Presidency Division: Non-Muhammadan
Rutal): Sir, I move that the Demand under the head ** Open Line Works—
Carriages—Additions ** be reduced by Rs. 80 lakhs. '

T propose this cut as I think that this is allotted for the construction
and betterment of the upper class vehicles. From the statement contained
in the introductory speech of the Honourable Sir Charles Innes when he
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was presenting the Railway Budget we find that from 1021 onwards there
18 & steady tendency to decrease in the number of travelling public so far
a8 the first and second class pussengers are concerned. I do not think,
therefore, that it is neceasary that we should have more carriages for the
upper class passengers, whose number is decreasing.

(At this stage Mr. Deputy President vacated the Chair which was taken by
Mr. President.)

Moreover this money can be well spent, in my opinion, in the construe-
tion of more third class carriages for the convenicnce of third class passen .
gers; and in this way we might he able to reduce the third class fares,
which have been very mueh increased before and we could also give the
lower class passengers greater facilitics, so that the pumber of such pas-
sengers may incrcase and consequently the revenue also may increase. I
therefore propose this cut of 80 lakhs which in my opinion has been allot-
ted for the betterment and construction of upper class vehicles.

Diwan Bahadur T. Rangachariar: 1 beg to move, Sir, us an amendment
to Mr. B. C. Roy's motion, my motion No. 138, that the Demand be
reduced by Rs. 10 lakhs.

Honourable Members will notice that the earnings from firet und second
«lass passengers are steadily going down and that in fact the sitting accoin-
modation is even larger than the number of passengers and I do not see
any reason why this large addition is being made. At the rate I have
caleculated a first class bogie costs about Rs. 60,000 or Rs. 62,000; w0 this
proposal to cut 10 lakhs really amounts only to 10 or 12 bogies being reduced
rut of 67 new varriages which are sought to be provided in the new
cetimates. 1 mean to say it will not make any considerable reduction.
Again T sce a provision made in the East Indian Railway for a {rain de luxe.
When the third class passengers suffer from these heavy fares, 1 do not
see why this provision should be made for a train de luxe; the third class
travelling public are the really paying people and I therefore submit that
this is an unnecessary provision,

There is one other matter which I wish to mention. In the South
Tndian Railway I sce that they are so economical that they have not mude
any provision even for third class carriages for the new year. They have
inade no provision for any upper class accommodation or for third class
nccommodation, though perhaps they get the first or second prize in the
matter of density of traffic. I think also they get the first or rather super-
vrize in the matter of vehicles—the average number of vehicles under
overdue repair, which I think, Sir, is nearly 48 or 49 :per cent. of the stock
which they ought to have and this has been so for several months past,
so that the number of carringes they are able to put on the rails is only
52 per cent. of the sanctioned strength. The density of traffic on the rai-
way i8 very great and vet the South Indian Railway have not made any
rrovision for lower class coaches at all for the new year and I wonder why
it is so. Is it because they have not got workshops? Is it because they
sre not inclined to do sn? My Honourable friend, Mr. Venkataramana
Reddi, this morning referred to the congestion of traffic in.the suburban
area. Not only ig there congestion in that area, but in the deltaic tracts
the congestion is so great that I huve seen people hanging on to the
windows and travelling on the footboards. How the South Indian Railway
iz going to cope with this traffic without making additiopal provision for
coaches I am unable to see. I take these figures which are given at page &
of the Memorandum. We find neither for the lower class nor for the

]
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upper olasses is any provision made in the South Indian Railway; they
are making provision only for goods wagons; so that I think more provi-
sion should be made for lower class vehicles and less for the upper class
~nes.

I therefore move that the Demand be reduced by Rs. 10 lakhs.

. Mr. President: Amendment moved:

“ To substitute the word ‘ten' for the word ‘thirty "

Mr. Bhabendra Ohandra Roy: I am prepared to accept the amendtuvnt.
The amendment was adopted',

Mr. Presldent: The question is:

“ That the Demand under the head ‘Open Line Works' be reduced by Rs. 10
lakhs."

Mr. 0. D. M. Hindley: Sir, the amendment proposed is that the
crovision we have made under this head for ncw carriages be reduced
ty Rs. 10 lakhs. Now, 8ir, in the Budget Memorandum, Homnourable
Members will have seen that the numbers of upper.and lower clags stock
which we propose to provide during the year are, 1 think, 67 and 755
respectively. Honourable Members have put forward the argument that,
ag first and second class passengers are falling off and as third class
passengers are increasing, we should add no more upper class stock, but
fhould confine our attention to the lower class stock. I wish to explain
in regard to that that the total number of 67 upper class stock is a collec-
tion of & number of small demands from the different railways. And when
these are spread out over the various Railway systems, they do not amount
to a very large proportion of the existing stock.

Diwan Bahadur T. Rangachariar: The East Indian Railway wants 87.

Mr. C. D. M. Hindley: The East Indian Railway has put down, 1
pelieve, a demand for 86 actually. I should explain that these figurcs
should be halved for we always count bogie coachcs in terms of four-
wheelers and the number, 86, therefore-indicates 18 bbgie conches. There-
fore, the East Indjan Railway are requiring 18 more bogie conches for
upper class stock. The essence of this matter is this, that what we
are trying to do is not only to provide a whole lot of additional stock but
to run more traing and provide more accommodation for passengers
travelling. When we put on an additional train, it is essential that it
should have a certain minimum proportion of upper class stock. I think
n grest many Honourable Members would be extremely annoyed if they
went to a station and found a third class train coming in with no first,
second or intermediate class accommodation and therefore it is essential
a percentage of somewhere about 1 in 10 must be upper olags stock if we
rre to fulfil our obligations to the public. That particular argument i
would ask Honourable Members to apply to the figures I have mentioned,
namely, 67 upper classes and 755 third class stock. I agree that the figures
vary on different railways, but that is because this is a collection of the
sdditional requirements for the year from different parts of the country
and to make up deficiencies and so on in the existing stock of railways.

Now with regard to some of them, there are special reasons why addi-
:;Q.igna.l stock is required. I will only mention one, for instance, on the Great
Tndian Peninsula Railway where it has been found that they are short of
atock, especially for the working of the Itarsi-Nagpur railway, a newly
opened line. There are similar reasons for the additions in other cases.
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The demand is, therefore, not excessive. I would like to explain tha{ when
ihese programmes come to us for examination, we look very carefully at
the needs of the different railways both in respect of upper class passengers
and also lower class passengers and on the basis of that examination, we
ere satisfied that these are actually required. »

Now on the other hand, I should like to say that we do feel that the
provision we have made for additional coaching stock is not as large as 1t
might be if we were in other circumstances. We are in very great diffi-
culty in this matter, because a rapid addition to coaching stock means, in"
the first instance, larger workshop accommodation where they can be built
and, secondly, permanent extension to our workshops for the necessary
repairs that will thereby be required. At the moment when this programme
wag put up, it was felt that we could not increase our building programme
very largely without seriously interfering with the repairs and overhauling
uf our existing stock. It was a question of choosing between allowing our
nxisting stock getting further into disrepair or reducing to some extent the
programme of building that we should like to carry out. It is rather a
technical matter, but these operations are carried out in the same work-
ehop. That applies very largely to the case of the South Ind'an Railway
which hag been mentioned by the Honourable Diwan ‘Bahadur Ranga-
chariar. The South Indian Railway have been for rome vears feeling great
difficulty regarding workshop accommodation, and their position cannot
definitely improve until their workshops are completely equipped. That
vecounts for the high percentage of coaches there awaiting repairs. 1 wish
to mention to the House that quite recently, since this programme was
actually prepared a month or two ago, we have had this question under
wery carcful reconsideration. We have had a conference here with the
‘object of trying to find some means of increasing our coaching stock build-
ing programme without interfering with the necessary overhaul and repairs
to coaching stock. We believe that it will be possible to so rearrange the
workshaps operations on some of our State Railways and re-arrange the
work as between these railways as to enable us to take up even during
the current year a larger programme thpn we have placed before the House.
1 am unable to say to what extent we shall be able to carry that out, but
1 hope it may be possible to build for the Btate railways something very
considerable in the way additional coaching stock in addition to what we
have already provided for with the object of definitely putting on more
trains, and of course, if these additional coaches are built, they will be
very largely for lower class stock with the requisite small proportion of
upper classes to enable us to make up our trains in proper proportions.

As regards the train de luze, I do not think there is any such
imention . . . .

Diwan Bahadur T. Rangachariar: Yes, the Esst Indian Railway.

Mr. 0. D. M, Hindley: That is s0. The train de luxe, if and when it is
constructed, will be used primarily for the Bombay-Howrah mail traffic,
and it will only be built as a remunerative business proposition. There is
no question of giving any concession to any one in this matter. 1f that
train is built, it will be because we are satisfied that as a business proposition
it is bound to pay its way and thereby improve the erevenuecs of the
vountry. There is no special concession involved to any class of passengers
in a proposition of that kind.

Mr. Darcy Lindsay (Bengal : European): Sir, I am sorry I wds not in the
Chamber for the whole of the time thet my Honourable friend Diwean
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Bahadur Rangachariar was addressing the House, but I gather from what
1 did hear that one of his objections was to additional expenditure on the
construction of further upper class carriages. Now, Sir, we had this mattier
very ocarefully before us in Committee, the Railway Finance Committec
fully discussad thir subject, and the item was passed for insertion in the
t3udget. I remember speaking on the subject, and 1 put before the Com-
mittee what I had experienced in my journey from Howrah to Delhi. We
came up five in the first class carriage, one pasgenger sleeping on the floor,
"I'ne compartment next door was equally crowded. Last week when 1 came
ap from Howrah 1 had to go through very nearly the same experience,
there was not a single vacant berth in the whole of the train. I strongly
contend that unless we keep up the first and second class rolling stock,
of which there is evidently a shortage, many passengers will have to be left
behind. 1 think 1 am correct In saying that this item of expenditure
provides for something like 76 new carriages. That, spread over all the
lines, is a very small number indeed. I would therefore ask my Honour-
aLle friend not to press this cut, because T am ratisfied that the money
will be very well expended.
Mr, President: The original question was:

“ That a sum not exceeding Rs. 16,20,65,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1826, in respect of ‘ Open Line Works "

Sinee which an amendment has been moved :

*“ That the Demand under the head ‘ Open Line Works ' he reduced by Rs. 10
lakhs.”*

The question is that that reduction be made.

The Assembly divided:
AYES-58,

Abhyankar, Mr. M. V.
Acharys, Mr. M. K.

Ahmad Ali Khan, Mr. .
Aiyangar, Mr. C. Duraiswami.
Aiyangar, Mr. K. Rama.
Avey, M. M. B.
Badi-uz-Zaman, Maulvi.

Belvi, Mr. D. V.

Chaman Lall, Mr,

Chanda, Mr. Kamini Kumar. .
Chetty, Mr. R. K. Shanmukham.
Das, Mr. B.

Datta, Dr. 8. K.

Duni Chand, Lala.

Dutt, Mr. Amar Nath.

Ghose, Mr. 8. C.

Goswami, Mr. T. C.

CGovind Das, Beth.

Gulab Qingh, Rardar.

Hanz Raj, Lala. .

Hari Prasad Lal, Rai

Ismail Khan, Mr. .
Iyengar, Mr. A. Rangaswami.
Jeelani, Haji B. A. K.

- Joshi, Mr. N. M.

Kaslurbhai bhai, Mr. )

Kazim Ali, Bha‘kh-e-Chatgam Maulvi
Muhammad.

Kelkar, Mr. N. C.

Kidwai, * Shaikh Mushir Hosain. -

Lohokare, Dr, K. G,

Mehta, Mr. Jamnadas M,

Misra, Pandit Shambhu Dayal.

Misra, P’andit Harkaran Nath.

Murtuza  Sahib Bahadur,
Bayad.

Nambiyar, Mr. K. K.

Narain Davs, Mr,

Nehru, Pandit Motilal.

Nehru, Pandit Shamlal.

Neogy, Mr. K. C

Patel, Mr. V, J.

Ramachandra Rao, Diwan Baiadur M.

Rangacbariar, Diwan Bahadur T.

Ranga Iyer, Mr. C. 8.

Ray, Mr. Kumar Sankar

Reddi. Mr. K. Venkataramana.

Roy, Mr, Bhabendra Chandra.

Badiq Hasan, Mr. 8.

Samiullah Khan, Mr. M.

Sarfaraz  Hussain  Khan,
Bahadur.

Bhafee, Maulvi Mohammad.

Bi.ngh, Mr. Gaya IPrasad.

Sinha, Mr. Ambiku Prasad.

8inha, Mr. Devaki Prasad.

Sinha, Kumar Gangannnd.

Syamacharan, Mr. |

Tok Kyi, Maung.

Venkatapatiraju, Mr, B,

Vishindas, Mr. Harchandrai.

Yekub, Maulvi Muhammad.

Maulwi

kvan



THE RAILWAY BUDGET-—LIST OF DEMANDS. 1508
NOES—47. ‘

Abdul  Mumin, Khan  Bahadur
Muhammad.

Abdul Qaiyam, Nawab Bir Bahibzada.

Abul Kasem, Maalvi.

Ahmed, Mr. K.

Aiyer, Bir P. B. Sivaswamy.

A{?b Khan, Captain.

Akram Hussain, Prince A. M. M.

Alimuzzaman Chowdhry, Mr.

Ashworth, Mr. E. H.

Bhore, Mr. J. V.

Blackett, The Honovurable Sir Basil.

Bray, Mr. Denys.

Burdon, Mr. E.

Calvert, Mr. H.

Clow, Mr. A. G. .

Cocke, Mr. H. G.

Cosgrave, Mr. W. A.

Crawford, Colonel J. D.

Fleming, Mr E. G.

Fraser, Sir (Gordon.

Graham, Mr. L.

Hindley, Mr. C. D. M.

Hira Singh Brar, Bardar Bahadur

Captain.
Hudson, Mr. W. F.

Hyder, Dr. L. K.

Innes, The Honourable Bir Charles.

Lindsay, Mr. Darcy.

Makan, Mr. M. Ey

Marr, Mr. A,

McCallum, Mr. J. L.

Miml‘N’T The Honourable 8ir Bhupendra
ath.

Moir, Mr. T. E.

Muddiman, The Honourabls Bir
Alexander.

Muhammad Ismail, Khan Bahadur
Baiyid.

Mutalik, Sardar V. N.

Naidu, Mr. M. C.

Rhodes, Sir Campboll.

Rushbrook-Williams, Prof. L. F.

Bastri, Diwan Bahadur C. V.
Visvanatha.

Sim, Mr. G. G.

Singh, Rai Bahadur 8. N.

Stanyon, Colonel Sir Henry.

Sykes, Mr. E. F

Tonkinson, Mr. H.

Webb, Mr. M.

Willson, Mr. W. 8. J.

Hussanally, Khan Bahadur W, M. |

The motion was adopted.

QUARTERS FOR RATLWAY OFFICERS IN THE SUPERIOR SERVICES.

Mr. Jamnadas M. Mehta (Bombay Northern Division: Non-Muhamma-
dan Rural): I beg to move, Sir, that the Demuand under the head ‘Open
Line Works" be reduced by Rs. 10 lakhs.

The time being so short, Sir, I shall only mention one fuct that over a
crore of rupees are being provided for staff quarters, of which 14 lakhs are for
the superior staff, that is, for those drawing salaries over Rs. 600 @ month,
Bo long as third class fares remain where they are, and overcrowding goes
on, it is not fair that, while our customers, the travelling public, should
suffer, our officers should be housed -in palatial buildings. I therefore move
.that the reduction be made. I will not further take up the time of the
House, . *

Mr. G. G. Sim: Sir, as the Honourahle Member has stated, the total
demand under this head is 122 lnkhs, and we are only providing 14 lakhs
for officers’ quarters. Now, Sir, the bulk of this provision is for works
already in progress. We nre only providing quarters for officers in cases
where new lines have been constructed, or in coases where new divisional
offices have been created in connection with the divisional system, or in
those particular localities where the house rents are so high that it is more
cconomical to provide quarters tham to give heavy house rent allowances.
Of the total provision of 14 Iakhs to which the Honourable Member has re-
forred, there is only a provision of 3% lakhs for new projects. The rest is
merely provision for finishing works already in progress. As I am not pre-
pared to agree to any cut under this head, Sir, it is necessary for me to
juiixtify to the House the proposals for this 8} lakhs provision. The 8%
lakhs . . . . .

(It being Bive of the Clock, Mr. President proceeded to put the ques-

ey tions.)

Mr. Pregident: The original aquestion was:

* That a reduced sum not exceeding Rs. 16,10,65,000 he granted to the Qovernor
General in Council to defray the charge which will come in course of payment during
the year ending the 3lst day of March, 1926, in respect of ‘ Open Line Works '."”
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Bince which an amendment has been moved: _
“ That the Demand under the head ‘Open Line Works' be reduced by Rs. 10

lakhs."”

The question I have to put is that that reduction be made.

The Assembly divided:

AYES—58,

Abhyankar, Mr.. M. V,

Acharya, Mr. M. K. . )

Aiyangar, Mr. 0. Duraiswami.

Aijangar, Mr. K. Rama.

Alimuzzaman Chowdhry, Mr.

Aney, Mr. M. 8,

B('lvi, Mr. D. V.

Chaman Lall, Mr.

Chanda, Mr. Kamini Kumar.

Chetty, Mr. R. K. SBhanmukham.

Das, Mr. B.

Datta, Dr. B. K.

Duni Chand, Lala.

Dutt, Mr. Amar Nath.

Goswami, Mr. T. C.

Govind Das, Seth.

(Gulab Bingh, Swurdar.

Hans Raj, 8.

Hari Prasad Lal, ‘Rai.

Ismail Khan, Mr. .

Iyengar, Mr. A. Rangaswami.

Jeelani, Haji 8. A. K

Jinnah, Mr. M. A.

Joshi, Mr. N. M.

Knsturbhai Lalbhai, Mr.

Kazim Ali, Shaikh-e-Chatgam Maulvi
Muhammad. )

Kelkar, Mr. N. C. .

Kidwai, Shaikh Mnushir Hosain

Lohokare, Dr. K, G.

Mehta, Mr. Jamnadas

NOES—48.

Abdul Mumin, Khan Bahadur
Muhammad. . .

Abdul Qaiyum, Nawab Sir Sahibzada.

Abul Kasem, Maulvi.

Ahmad Ali Khan, M.

Ahmed, Mr. K.

Aiyer, Sir P. 8. Sivaswamy.

Ajab Khan, Captain.

Akram Hussain, Prince A. M. M.

Ashworth, Mr. E. H,

Badi-nz-Zaman, Matlvi.

Bhore, Mr. J. W.

Blackett, The Ilonourable Bir
Basil.

Bray, Mr. Denys.

Burdon, Mr. E.

Cglvert, Mr. H.

Clow. Mr. A. G. .

Cocke, Mr. H. G.

Cosgrave, Mr., W. A,

Crawford, Colonel J. D.

Fleming, Mr. E. G.

Fraser, Sir Gordon.

Ghose, Mr. 8. C.

. Ciraham, Mr. L.

Hindlev, Mr. C. D. M.

Hira Singh Brar, BSardar Bahadur
Captain.

Hudson, Mr. W. F.

“The motion was adopted.

Misra, Pandit Shambhu Dayal.
Misra, Pandit Harkaran Nath.
- Murtuza Sahib Bahadur, Maulvi
Bayed.
Mutalik, Sardar V. N.
Numbiyar, Mr. K. K.
Narain Dass, Mr.,
Nehru, Pandit Motilal.
Nehru, Pandit Shamlal.
Neogy, Mr. K. C.
Patel, Mr. V. J. )
RamRIchn.ndra Rao, Diwan Bahadur

Rangac‘hurinr, Di
Ranga Iyer, Mr.le?nS.B shadur T.
Roy’ ﬁ{r. ]%.u;;-lard Sankar.,

Y, Mr. Bhabendra Chand
Badiq Hasan, Mr 5_ uadre.
Bamiullah Khan, Mr. M.

rfaraz H in K
Bahadur. vssain Khan, Khan

Shafee, Maunlvi Mohammad.
Bingh, Mr. Gaya Prasad.
Sinha, Mr. Ambika Prasad,
Sinha, Mr. Devaki Prasad,
Sinba, Kumar Ganganand.
Syamacharan, M,

Tok Kyi, Maung.
V!.mlfat&plt.iuju, Mr. B.
Vishindas, Mr. Huarchandrai.
Yakub, Maulvi Muhammad,

Hussanall , Kh r
Hyder, D}; Lnnxllluhmlur W. M.

Innes, The Hon i
Lindsay, Mr, I;::'l:;:?ls Sir Charles.
Makan, Mr. M. E
Mml M!‘. A,
l}!flqslllumri' Mr, J. L.
itra, he Honourahl i
Bhupendra Nath. urable  Sir

Moir, Mr, T. E.
Muddiman, The Honourable 8ip
Alexander.

Muh_an_lmad Ismail, Khan Bohadur
Baiyid.

Naidu, Mr. M. C.

Reddi, Mr. K. Venkataramana.

Rhodes, 8ir Campbell,
Rushbrook-Williams, Prof. I.. F.
Sastri, Diwan Bahadur C. V.
Visvanatha.

Sim, Mr. G. G.

Singh, Rai Bahadur 8. N.

Stanyon, Colonel Sir Henry.

Sykes, Mr. E, F. :
Tonkinson, Mr. H,
‘Webh, Mr, M,

Willson, Mr. W. 8. J.
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Mr. President: The question is:
* That a reduced sum not exceeding Rs. 16,00,66,000 be granted to the Governor

General in Council to defray the charge which will come in course of payment during
the year ending the 31st day of March, 1926, in respect of ‘ Open Line Works '."”

The motion was adopted.
Ezpenditure from Revenue.
DemMaND No. 9.—APPROPRIATION TO DEPRECIATION Funp.

Mz, President: The question is: ‘
“ That a sum not exceeding Rs. 10,73,25,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 3lst duy of Murch, 1926, in respect of ‘ Appropriation to Depreciation

Fund '.*"
'The motion was adopted.

DeMaND No. 10—APPROPRIATION FROM DEPRECIATION. FUND.

Mr. President: The question is:

“ That & sum not exceeding Rs. 9,50,00,000 be granted to the Governor General in *
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1926, in respect of * Appropriation from Depreciation

Fund "."*
The motion was adopted.

Demanp No. 11.—MISCELLANEOUS.

Mr. President: The question is: .
“ That a sum not exceeding Rs. 6,65,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year

ending the 3lst day of March, 1926, in respect of ‘ Miscellaneous '."
The motion was adopted.

DeMAND No. 12—APPROPRIATION To THE RESERVE FunD.

. Mr. President: The question is:

“ That a sum not excoeding Rs. 3,28,43,000 be granted to the Governor General in

Cou_ncll to defray the charge which will come in course of payment during the year

%ndtgq ’Ehe 31st duy of March, 1826, in respect of ‘ Appropriation to the Reserve
und .

" The motion was adopted.
Demanp No. 14—StrATEGIC LINES.

Mr. President: The question is:

“ That a_sum not exceeding Rs. 1,82,00,000 be granted to the Governor (ieneral in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1825, in respect of * Revenue (Strategic Lines)'."”

The motion was adopted.

Ezpenditure charged to Capital.
Drmanp No. 15—STtrATEGIC LINES.
iIr. President: The question is:
“That a sum’not exceeding Rs. 28,20,000 be granted to the Governor General in

Council to defray the charge which will come in course of paymenL during the vear
ending the 3lst day of March, 1926, in respect of *Capital [Stmegic Linesg 0 y

The motion was adopted,
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INTRODUCTORY,

Improvements in Financial Machinery.

. The Honourable Sir Basil Blackett (Finance Member): Sir, the change
introduced last year, in accordance with which the Financial Statement
iz made in the afternoon of the last day of February instead of on the first
cay of March, has one disadvantage not unforcseen when the change was
10ade, in that both this year and next the last working day of February
falls on & Saturday, and Members of this House have to be called upon at
a late hour on a Saturdav afternoon after o hard week’s work to listen to
what must necessarily be a lengthy and detailed analysis of the financial
position of Indin. But the new procedure was, I know, appreciated by all
. eoncerned, particularly by the commereial community, and no apology is
nceded for its adoption again this vear. '

2. A still more important change in our procedurc has taken effect for
_ . the first time this year. The last few days
;'1§f$??m'r-r§i *(‘::1’:&‘{ have brought home to all of us the reality of the
Finance. ' geparation of Railway Finance from General Fin-
ance, a subject with which I dealt at some length
in my Budget speech a year ago and on which a final agreement was happily
reached last September. I cannot pass over in silence this most important
reform in the Government of India’'s financial machinery. Of its ultimate
andvantages from the point of view of Railway administration, from the
standpoint of the commercial and general publie, and' from that of the Gov"
ernment of India and of this House in dealing with the finances of the
Central Government. I have no doubt whatever. Before many years are out,
this country will, I feel sure, see its benefits in the practical form of more
efficient and cheaper transportation with all that is therein involved for the
economic development of a country with the immense potentialities which
India possesses. Meanwhile, we are happily relieved of the difficulties and
doubts which confronted us in dealing with our General Budget when it
incorporated the gross receipts and the working expenses of the Railways
and the difference between good and bud trade and a good and bad monsoon
meant a difference of several crores of rupees in our Budget figures. The
taxpayer is now assured of a regular and growing contribution in relief of
toxation from his investments in Railways and the task of maintaining a
continuous financial policy and of distinguishing between a temporary and
permanent surplus or deficit in our accounts is immensely facilitated.

8. T may, however. he pardoned if 1 comment on one uncomfortable
disability which this change imposes this year on the Finance Member, who
huas to send his Budeet apeech out in print to all parts of India almost a
week before it is delivered with the dirquieting knowledge that many sub-
jects relevant to the General Budget will have been under active discussion
in this Legislature and in the country during the course of that week with-
opt his being able to modifv one word in his speech in the light of such dis-
cussion. My previous predilection in favour of the change of the date of
the Railway Budget from March to September iz greatly fortified by this
experionce.

( 1808 )
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4. 1t will be convenient if I pass from this subject to the kindred sub-
jeet of the introduction of-a system of commer-

wfft?ﬁrcfi'mﬁ:::d“nﬁ: cial accounting in the Posts and Telegraphs De-
graphs Department. partment. In the Financial Statement for the
_year 1925-26 which I am about to lay before the

House, the figures for the Posts and Telcgraphs Department will for the
first time be set out in a completely commerecialised form. I do not think
many people beyond those immediately concerned with the commercialisa-
tion of the aceounts renlise what a very difficult business it has been. and
we are greatly indebted to the Accountant General, Posts and Telegraphs,
and to the other officers concerned for their unstinted labours. The recast-
ing of accounts into a new form must always involve a certain amount of
confusion and possibility of error on first introduction, and many knotty
problems of classification arise. It was not until January of this year that
various important decisions of principle were finally reached, and both as
regards the form of the account itself and the actual method of distributing
the charges final orders have still to be issued in certain cases. The
statements and estimates prepared represent, therefore, on several pointe
decisions which must be regarded as provisional.

5. It is, however, possible for me to indicate with some completeness
what the change of system involves. The Indian I'ostal and Telegraph De-
partment exists primarily for the purpose of providing the Indian public
with easy and rapid means of intercommunication, and in payment for the -
services rendered 1n that capacity it obtuins revenue from the sale of stamps,
money order commmission, etc. But in addition to these services, the De-
partment, which is ubiquitous throughout the continent of India and
Burma, is naturally called upon to nct as the agent of the Government in
carrying out other essential services not directly connected with its
priunary activities. For example, the Department manages the Dost
Office Savings Bank, issues and discharges Post Officc Cash Certificates,
collects Customs duty on dutiablo articles coming into India by post,
manoges the Postal Life Insurance Fund, and is the custodian of postal
and telegraphic stores held in reserve for purposes of mobilisation of the
Army. Hitherto the accounts of the Indian  Postal and Telegraph
Department have been kept mainly on a cnsh basis and until 1924-25 no
credit was taken in its Budget for the value of services of the kind 1nen-
tioned. In 1925-26 about 243 Iakhs will be credited to the Department
in respect of these services as a deduction from gross working expenses.
On-t - ~ther hand. under the cash system the working expenses included
no provision for interest on capital (with certain small exceptions) or for
depreciation, and the charge for pensions which was transferred to the
Department from the general puperannuation vote only a year ago in-
cluded simply, the estimated outgoings of the vear which are consider-
ablv less than the unnoal linbility., Under the new system the Depart-
ment will carry a sum of 50 lakhs for pension liability as against a sum of
less than 40 lakhs representing the estimated outgoings for pensions in
1925-26, Tt is further proposed to call upon the Department to find 82
lakhs bv wav of provigion for depreciation of assets. Trom the net re-
ceipts the Department will also pay interest on the block capital value of
its nssets, the amount required being provisionally taken at 66 lakhs. All
these items ,represent charges which should legitimatelv be borne by any
commercial concern.  The block capital value has been provision-
ally based on the total outlay on  capital  account  as
shown in the Tinance and Revenue Accounts, after allow-
ing for dopreciation. The whole question is now being investigated with a
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view to discovering 4o what extent the older assets of the Department
may nave disappeared without any ocorresponding adjustment having been
made in the accounts, and any mistakes discovered will have to be recti-
tied. In addition to paying interest on the depreciated block account, the
I_)epa.rt.ment is also legitimutely liable to make good any arrear deprecia-
tion within a certain number of yesrs. Ordinarily this charge should be
met f;nm its revenues, but as the present position is uncertain, we have
provisionally allowed the Department to borrow from general revenues
for this purpose and pay interest on the sum so borrowed. The pen-
sionary linbility which | have mentioned has also had to be taken at an
arbitrary figure pending its caloulation on an actuarial basis.

6. In order to enable comparisons to be drawn between the results of
lwo years’ figures for the Posts and Telegraphs Department, the estimates
for the yewr 1924-25 have been recast in the form in which they weuld
have appeared if the scheme of commercialisation had been given' aftect’
to this year. For the year 1925-26, if I may be allowed to anticipate a
little the figures for the new Budget, the gross Budget estimate of revenue
of the Indian Postal and Telegraph Department is 10°41 crores; the gross
expenditure amounts-to 976 crores; the net receipts are thus 65 lakhs.
Out of these net receipts provision has to be made for interest on capital
to the amount of 66 lakhs. The final profit and loss account of the Depart-
ment on this basis shows a loss of Rs. 60,000 for 1925-26. If the figures
for 1924-25 were recast on the same basis, the gross receipts would
amount to 10°07 crores; the working expenses to 9°44 crores; the net
receipts to 63 lakhs; and after making allowance for interest and other
charges, the net outtum would show a loss of a little less than 8 lakhs, T
do not wish to lay any particular emphasis on these figures or to draw
auy paorticular inference from them at this stage. Minor modifications
will be necessary when the outstanding questions have been finally settled
and the actual results of the year's working may show some diminution of
expenses or gome increase of revenue which will turn the small Joss into
& small profit, but the margin is in any case narrow. It is satisfactory to
know, however, that the Department is not, as at one time I feared, working
at a considerable loss, and with the improvement of trade which now
seems tn be taking place, I am not without hope that a year henve a
better showing will be made. An attempt has been made in the detailed
statement explaining the Demands for Grants for this Department to
allocate the receipts and expenditure among the main branches of its
nctivity, viz., Post Office, Telegraphs and Teclephones. I should, however,
warn the House against the danger of accepting this as an exact measure of
the results of working of the different branches and basing any conclusions
thereon. The activities of the Department are so closely intermingled
- that any allocation is bound to be arbitrary. Moreover an increase in the
receipts” of one branch has inevitable reactions on the receipts of other
hranches, For instance, an increase in telephone receipts may be accom-
panied by a reduction in postal receipts or, in the case of long distance
telephones, in telegraph receipts. The estimated figures of profit and
logs for 1925:26 as calculated by the Accounthnt General, Posts and Tele-
araphs, are ag follows: the Post Office is expected in 1925-26 40 work at a
net profit of about 20 lakhs and the Telegraphs and Telephones at a net
Toss of 28 lakhs and 4 lakhs each, thesc figures being to a large extent
accounted for by the amount of interest paysble on their capital outlay
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by the Post Office, Telegraphs and Telephones, vis., 8, 484 and 9} lakhs
respectively.
7. Before passing on to my actual Budget, I wish to refer briefly to
Chavges in Demands for Bome changes that have been made in the
Grants, Demands for Grants which, I believe, the House
will appreciate. The Public Accounts Committee have this year devoted
much attention to the form of these grants and we have, wherever possitis,
accepted and given effect to their views. We have, for instance, adopted
their suggestion of rearranging our territorial grants on a more logical basis
and of removing from the High Commissioner’s grant large items suct: as
the expenditure on Currency stores. We have indeed gone further in this
direction than they recommended. We have, for o different reason, decidod
to remove all stores from the High Commissioner's grant and to inclu:le
them in the various departmental grants. 'I'he House will remember that
one of the objects of the Act which was passed last year making Gor
.ernment stores liable to Customs duty was to encourage purchase of stores
in India as far as possible. It is cssential for that purpose that the
Customs duty shall be actually taken into account by the spending Depart-
mments in considering the comparative cost of goods imported from abrowd
and goods bought in India. This is, however, impossible if the cost of
the stores is inecluded in one grant and the Customs duty in another, for
a transfer of funds from one grant to another is not possible without a
fresh vote of the Assembly. The effect of the inelusion of the cost of stores,
along with Cystoms duty, in the departmental grant will be to muks
the comparison real and enuble the spending Department to utilise the
‘total provided for purchases in India. The Demands for Grants have
-also_been altered in another direction to which, I know, both the House and
the "Public Accounts Committee attach much importance. The total
number has been inereased considerably. Apart from the large increase
in the number of grants connected with Railways which we have been
discussing this week, we have adopted the suggestion which you, Sir, made
last year that there should be a separate graunt for each Department of
the Government of India instead of one grant for ‘‘General Administration'’,
This one grant has now been replaced by thirteen, giving greater facilities,
which I have no doubt will be fully utilised, for criticism and review of
‘the administrative activities of the Government.

ACCOUNTS OF THE YEAR 1028.24,

8. In dealing with the Posts and Telegraphs Department I have beeu
led to anticipate a little the normal order of the Financial Statement. Tt
‘is now time to turn to the nscertained results of the year 1928-24, 'The
actual figures more than justify my statement a year ago that, although
‘the revised Budget scemed to point to a small deficit of 88 lakhs on
ordinary account, it would not be surprising to find that the final figures
showed an actual surplus. Owing to the unavoidable uncertainties of a
period when drastic retrenchments were being carried out in accordance
‘with the recommendations of the Retrenchment Committee, whose report
was received only a few days before the original Budget was presented,
‘both the original and the revised Budgets for 1023-24 were peculiarly
difficult to frame. The Revised estimates for 1023-24 showed a total
revenue of 131'96 crores, and a total expenditure of 12990 crores, leading
to a surplus of 2°08 crores including the extraordinary receipt from profits
from the control of enemy ships. The actual fizures for the year show
the' revenue at a total of 183°17 crores, and the expenditure at 18078
crores, leaving a realised surplus of 2:89 crores.
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9. These figures cannot, however, be compared without further explana-
tion with the revised figures presented a year ago. The net Military
expenditure given in the Revised estimates as 59-74 crores is reduced, now
that the actual figures are finally ascertained, to 56°23 crores. About
66 lakhs of this saving of 851 crores are due to a reduction in the expendi-
ture in England on payments for surplus officers, purchase of stores, etec.
The rest of the saving occurred in India and may be regarded as the
cummulative reward of our persistent efforts to secure all-round retrench-
ment—a result for which we are very greatly indebted to the constant.
watchfulness of His Excellency the Commander-in-Chief assisted by the
Financial Adviser, Military Finance. To His Excellency the Commander-
in-Chief's unfailing co-operation und assistance in the task of reducing
the expenditure of the Army 1 wish to pay a very special tribute of
thanks. It is & task whiczh is always an ungrateful one and particularly
s0 when undertaken by a Commander-in-Chief.

10. Our true cxpenditure for the year 1923-24 for Military services is,
however, understated at 56 28 crores, since in addition to the cash expendi-
ture, allowance has to be made for the fact that over 3 crores of surplus
stores were utilised by the Army during the year in question and not
replaced. This considersble reduction of sccuinulated stores is a very
valuable cconomy and is in accordance with the recommendations of the
Retrenchment Committee, but it is necessarily a non-recurrent saving and
for purposes of comparison in future years the net military expenditure
for 1923-24 may be token at approximately 593 crores, of which 5623
crores were in cash and the remainder was in kind. The House wild, of
course, appreciate that the year 1923-24, the first year in which the
Retrenchmént Comrmittee's cuts were brought into force, was in many
respeets abnormal, and, as 1 have said, estimating was unusually difficult.
The error on this occasion was very emphatically on the right side, but a
careful examination is being made into the whole machinery of the pre-
paration of our Military estimates with a view to the prevention of over-
budgetting. The estimates for 1025-26, which I shall be presenting shortly,
have been very carefully pruned for this purposc.

11. But in spite of this reduction of 84 crores in Military expenditure
ns compared with the Revised estimate and of larger receipts from Balt
duty in March 1924 than anticipated, the actual surplus shown in the
nceounts does not differ widely from the figures presented by me a year
ago, because we have made two changes in accounting which, while not
affecting our Ways and Means position in any way, reduce the apparcnt
amount of the surplus, with great advantage to our financial position in
future years. The first of these changes is the adjustment againat the
revenues of 1928-24 of the whole of the discount charges, amounting to
82 lskhs, on the 1923 loan, which we had originally proposed to spread
over a period of years. The second and the more important change is
that we have transferrod from the Suspense account and charged agairst
the revenue of the year certain items, aggregating 8°41 crores, consisting
of loans and advances to the Persian Government incurred both before
and during the Great War. This expenditure was shared by us with the
British Government and the practice of the British Treasury is to treat
such dutgoings at once as expenditure against the revenue of the year
instead of keeping them in suspense as has been done in India. From a
book-keeping point of view it is unsatizfactory to keep large amounts in
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suspense for an indefinite period without bringing them finally to account.
The Public Accounts Committee has recently drawn attention to this
defect in our systemn with special reference to these particular transactions.
We sre endeavouring to avoid suspense entries in our accounts in future
so far as possible. Meanwhile we have taken advantage of the oppor-
tunity offered in 1928-24 to write off all these items against revenue. The
fact that this book adjustment has been made does not, of course, in any
way affect the liability of the Persian Government with whom negotia-
tions are proceeding for recovery of the debt. A comparative table is
being bound up and circulated with the Budget speech, as was done
lost year, showing the actusl outturn for each of the last ten years. The
final result of the year 1923-24 is, as 1 have already said, a realised
surplus of 239 crores.’

REVIEW OF THE YEAR 1924-25.

12. Our hopes of a steady revival in trade, which were disappointed in
1922-28 and 1923-24, have at last been fulfilled in 1924-25. The charac-
teristic feature of the year has been the movemnent of a greater bulk of
commodities both for export und for homc consumption. The first ten
months of 192425 show once again a considerable expansion in the exports
of grain and pulse. 'The price of tea hus boen advancing and our exports
for the year constitute a record. The cotton trade had been adjusting
itself to smuller margins, but an cncouraging feature of the year is the
steady expansion in the export of Indian-made piece-goods, especially
noticenble undor the head of grey piece-goods. In the last months of
1924 some of our chief exportable commeodities, notably, jule, tea and
wheat, rose markedly in price. Cotton, on the other hand, was falling in
price and has been slow in coming to the market. The hopeful prospects
entertained by the cotton industry have not as yet fully materialised, but
with a large crop in sight und indicgtions of a steady internsl demand,
there are legitimate grounds for hoping that the delay in their reslisation
is only temporary.

18. The total value of the exports of Indian merchandise for the first
ten months of the financial year was 207} crores, which is over 60 crores
in excess of the figures of 1922.28 and 24 crores in excess of those of
1023-24. Imports have advanced similarly, and the balance of trade in
merchandise in Indin’s favour up to the end of January 1025 was exactly
the came ms at the end of January 1924, namely, 108} crores. After
allowing for a total import of bullion during the first ten months in
question of 813 crores, there remains a net balance of 42 crores in favour
of India, as against 684 crores = vear ago.

Revenue. .

14, The welcome recovery in trade is clearly visible in the figures of
Covtome grors Customs receipts. We budgeted for a gross

' revenue under this head of 46°02 ecrores. and a°

net revenue of 4502 crores. he present figures indicate that the gross
receipts will be 48°74 crores—an increase of 2'72 crores. There is a falling
off in receipts under the heads fobaces, matches, and machinery, but
nearly every other head shows an increase, specially the revenue from
import duties on cotton gpiece-goods and sugar, and that from cotton
excise duty now estimated to yield 2'10 crores in 1924.25. Metals other
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than iron and steel, and export duties, also show noticeable increases.
The protective duties imposed last June are expected to bring in about
2:95 crores, of which about 1.10 crores may be regarded as additional
revenue.

15. This real improvement in Customs revenue is, however, obscured
Privy Council Decision on by the nceessity of making a much larger pro-
Appesl regarding  stores vision for refunds than was estimated to be
imported by ttate Bailways required. Ordinary refunds are put at 18 lakhs
worked by “'mP'm:" more than the cstimate, mainly as the result
of an increase In the transit traffic to Afghanistan. But it is under the
head of extraordinary refunds that the big disturbing element enters. The
House will remember the reference I made n ycar ago to our appeat to
the Privy Council against the decision of the Bombay High Court that
stores imported by Railway Companies working State lines came under the
definition of Government stores. The Privy Council has recently decided
against us, and as I warned the House, we have in consequence to make
large refunds of duty., The amount of these refunds was estimated
roughly a year ago at about 2 crores, and an - amount of 2 crores was
accordingly retained from our extraordinary receipt from enemy ships
against this contingent liability. Our latest estimate places the amount to
be refunded at 2.80 crores, and this payment has to be shown as a refund
under the head Customs. Thus, in spite of an increase in our gross
receipts, our net Customs revenue is now estimated at 44.76 crores or
about 26 lekhs less than we originally budgeted for.

16. The effect of the Privy Council decision has already formed the
subject of discussion when we were dealing with the Railway Budget,
but I think it will be convenient to the House if 1 explain shortly the
exact bearing of these refunds on 8ur general financial position. So far
as concerns Ways ond Means, the net effect is almost nogligible, for our
loss under Customs appeuars as a gain under Railways. Out of the total
of 2.80 crores, 155 crores are attributable to stores consumed for purposes
of capitul expenditure and. go to reduce the capital expenditure of the
year, and the balance of 125 crores representing duty on stores consumed
on revenue account goes to reduce the working expenses. The net receipts
from Railways during 1924-25 are correspondingly’ increased and con-
sequently also the surplus profits paid to the Companies working the lines.
It is only this last amount which is absolutely a loss to the Government
of India in one or other (f its capacities. The share of the Companies
in the profits is proportionate to the smount of capital contributed by
them, and as the capital they have contribuled is small, only about 15
lakhs of this special receipt goes to them. The balance of 1.10 crores
swells the Railway surplus for the year, and as this is alresdy over 3
crores, two-thirds or 73 lakhs are trunsferred to the Railway Reserve, and
one-third or 87 lakhs added to the contribution payable by the Railways to
general revenues. Our revenue position is, however, more seriously
-affected. We have lost 2.80 crores under Customs and only 387 lakhs
of it ‘come back as an addition to the contribution made by the Railways
to general revenues. But to meet this loss we have the amount set
apart last year from the ememy ships acoount. The total amount due to
India #fden this account has proved to be somewhat more than 4.69 crorcs,
the amount originally estimated. The sum credited to revenue in the
accounts of 1928-24 was 2.41 crores; 25 lakhs have been set apart to
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meet the claim on account of e¢x gratia grants to private individuals in
consideration of losses suffered from enemy action which, it is expected,
we shall have to make in 1925-26 instead of in the current year as
originally intended. We ere taking as an extrsordinary receipt in the
current vear 2-55 crores which compensates for the loss of revenue result-
ing from the Privy Council decision in regard to stores imported by
Railway Companies. In 1925-26 cxcluding the 25 lakhs already referred to,
& further credit of 13 lakhs is expected on account of the profits of
working of the enemy ships till finully disposed of. This will, we believe,
finally clos. this account.

17. 1 referred a year ago to the experimental nature of our estimate
of receipts under the head of 'I'axes on lncome.
The figure included in our Budget for 1924-25 was
18'22 crores. Qur latest eslimate is 1.75 crores less. As the House
knows, the Income-tax demand is based on the results of the preceding
year, but while trade conditions in 1928-24 did not appreciably differ from
those of the previous year, the total yield of 18} crores in 1923-24 included
large arrear collections. ''he year 1924-25 consequently opened with com-
paratively lighter arrears and our receipts are reduced accordingly. Thanks
to the efforts of the Central Board of Revenue, I have reason to hope that
our estimates of Income-tax will henceforward contain a smaller element
of conjecture. I am also confident that with improving trade and pro-
gressive improvement in our machinery of collection there is a considerabl
margin for increase in future years under this head of revenue.

18. But I desire to take this opportunity of referring publiely to a
sumewhat serious danger which threatens our
Buper-tax revenue. There are some among the
richer members of the community in India who are constantly engaged
in exercising their ingenuity in order to evade by legal devices the payment
of the taxation legitimately due from them. I refer in particular to the
device of creating what are really bogus Companies with a view to escaping
individual responsibility for Income-tax and Super-tax. One such instance
of n most glaring kind from Bombay has recently come to'my notice which
threatened to lose us over Rs. 50,000 in the onee of a single individual, Tt
is the bounden duty of the Government to spare no effort in order to put
an end to these practices, which can be indulged in only by the rich amd
only at the expense of the tax-payers of India in general and particularly of
the poorer tax-payers. The Government have not yet completed their pro-
posals for amending the Income-tax Act in such a way as will denl effec-
tively with this class of evasion, and legislation on the subject is besat
bv difficulties, but I know that we can rely on the support of the Housa
in securing that to the best of their abilities they will close up any loophoie
that may exist in the present Income-tax law, and make certain that the
intentions of the legislature in framing the existing scale of Income-tax
and Super-tax which is graduated according to the capacity of the indi-
vidual to pay shall not be systematically frustrated of its legitimate
purpose.

Taxes on Income,

Evasion of Super-tax,

19. Under the head of Salt we expect to receive 1'81 crores less than
our Budget estimate of 9°05 crores. This is

Halt. ) exactly the amount by which the actual receipts
from salt in 1923-24 exceeded our expectations as set out in the revised
Budget of that year. Our estimates allowed for a rapid replenishment f
stocks following upon the reduction of the duty. But we underestimated
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the rapidity. The rush by dealers to replenish stocks took place in such
volume -during March 1924 that the receipts in that monih exceeded the
estimnate by 181 crores, and the receipts in 1924-25 are correspondingly
reduced.
20. There is a considernble decline in our estimated receipts from
. Opium. Our revenue under this head is derived
Opium. in great part from fixed sales to external Govern-
ments both within and outside the British Empire with whom we have
definite agreements, but in addition we have for some venrs been offering
8,000 chests a year for sale by auction at Caleutta. These chests are
bought by traders for cxport to foreign countries with whose Governments
we have not concluded any agreement for direct sales. All such exports
nre dependent on the grant of an import certificate by the Government of
the country to which the opium is being exported and no export is allowed
without such a certificate.  Ilecent international discussions regurding
opium have introduced much natural uncertainty in the opium trade, nnd
sinece Qctober last we have sold very few chests by auction; in February
we sold none at wull. The consequence iz that we now expeet a reduction
in revenue of G54 lakhs, and it is not improbable that our Opium revenue
will continue its progressive decline in the pext few years.
21. The position will be better understood if 1 give figures of net revenue
instend of gross receipts. Our net revenue from Opium sinee the year
1921-22 has been as follows : —

192122, . . . . . . . . 127 crores.
1922.23 . . . . . .. . 193,
1923-24 . . . . . . . N A »

For 1924-25 we originally estimated for u net receipt of 2°25 crores. Our
revised figure is 1-31 ecrores, the gross receipts being 8°68 croreg and
nxpenditure 2-37. crores. In addition to a redyetion of 054 lakhs in our
roceipts, there is an increase of 28} lakhs in our Opium cxpenditure due
to the high outturn of the ecrop. In our forecast for the year 1925-20,
which it is  convenient in this instunee for me to  unticipate
here, our Opium  expenditure is cxpected to be reduced by 57
lakhs us the result of a reduction of the price paid to cultivators
and restriction of the cultivated aren. This has become necessary since
our stocks in reserve ure frowing beyond our requirements and would
atherwise have become unduly high particulurly in view of the possibility
of u progressive reduction in demand. In conscquence of this und of the
inclusion in our excise opium receipts of a special non-recurring itein of
about 20 lakhs to which I shall refer later, our net revenue for 1925-26,
in spitc of a reduction in sales, is expected to be 1'76 crores, which is
45 lakhs higher than the revised figure for 1924-25.

22, 1 need say little at this stage in regard to our Railway receipts nnd
Rail expenditure.  The net credit to general revenues

ways. nnticipated in the Budget wus 4'58 crores, a figure

wmrrived at without reference to the prospect of the separation of Railway
Findnce from General Finance. The fixed contribution to general revenues
in accordance with the arrangement approved by this House last Septem-
ber iz 509 crores; .and in addition we are cntitled to onpe-third of the
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oxcess over 3 crores of the net balance shown by receipts over expenditure.
The tiguros for 1924-25 can best be summarised as follows:—

Crores.

Net receipts from Rnilways after deducting all payments including

woking expenses, but before-adjustment of contribution an

transfer to Railway lieserve . . . . . . 974
Contribution to general revennes . . . . . . 6509
Balanoe . C e e e ... s
Central Government’s share representing one-third of the excees of

this bilance over 3 orores . . . . . . 066
Net transfer to Railway Rescrve . . . . . . 410
Net oredit to general revennes 5094066 = . . . . 084

28. I hawe already given the Revised estimates for the Posts and Tele-
graphs Department in dealing with the introduction
of the new system of commercial accounting. The
sctual outturn of the year on the old basis, as now estimated, differs very little
from our anticipations at the time when the original Budget was framed.
There is reduction in net receipts amounting to 16 lakhs, which is more
than fully accounted for by the fact that we agreed to increase by 28
iakhs the assignment to Provincial Governments on account of their share
of the receipts from unified stamps.

Posts and Telegraphs.

24. The only other variation of importance in the revenue for 1924.95
is under the head of Interest where we expect an
improvement of 51 lakhs exclusive.of exchange,
owing to larger balances. -

Other Kevenue heads.

Ezpenditure,

25. On the expenditure side one of the most imporiant variations bet-
i ween the original and Revised estimates for 1934-
Exchange. 25 occurs under the head of Exchange. The
House will remember that our Budget estimates were based on the
asaumplion—for which I was careful to disclaim any prophetic value—
that the average rate of exchange of the year would be 163d. 1 was
pocused in more than one quarter of rashness, but the sequel shows that
i wag unduly cautious, for the average rute of exchange for the year is now
put at 174d. Exclusive of Railway transactions which affect our general
financial position only indirectly, the resulting net saving in our expenditure
amounts to 215 crores of which 70 lakhs occur under Military services and
b lakhs under Posts and Telegraphs.

26. Our estimates _provided for a net Military expenditure of 60°25
crores. This estimate was framed on the basis i
the Budget 8f the previous year modified by such
information ns was available at the time when the original estimate for
tho current year was prepared regarding the progress of expenditure during
1923-24. We have now before us for our guidance the actual figures for
1023-24 which give us for the first time since the War a basis of caleulation

ich begins to’ approximate to the 'normal- _Aided by this experience
and by the recorded figures of expenditure during 1924-25 up to date, we
now find ourselves justified in adopting a net figure of 5688 crores as the
Revised estimate for the current year, a figure which is nearly 4 crores

Military Forvices,
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better than the original estimate. Shortage in the authorised establish-
ments of the various services and further economies in several directions
account for a reduction of 1'70 crores. = Exchange accounts, as 1 have
already said, for 70 lakhs. Surplus stores have been consumed or other-
wise disposed of to the extent of 1°10 crores, or 46 lakhs above the original
estimate, while gratuities to surplus officers and other payments to the War
Office for the British forces in India are.expected to require 53 lakhs less.
There is a saving of 15 lakhs under the head Military Works and various.
other savings in expenditure amount to 50 lakhs. On the receipt side,
arrearg from adjustments or war expenditure have brought us in 42 lakhe
' more than we anticipated. On the other hand, we have had to provide for
an increase in the cost of the Army owing to recent rises in the prices -f
forage and other supplies for which I have allowed 15 lakhs. An addition
of 11 lakhs has to be made in our estimate for non-effective charges. The
revigion of the pay and allowances including free passages to officers of the
Army within the current year involves the provision of an additional 29
lakhs in the Revised estimate. I shall return later to our Military expen-
diture in dealing with tho figures for 1925-26.

27. I have already mentioned the excess of 28} lakhs under the head
of Opium expenditure required for additional pay-
ments to cultivators. Under all the other heads
of our Civil expenditure taken together, and exeluding the saving under
the head of Exchange already mentioned, there is a net oxcess of 29 lakhs.
The bounties under the Stecl Protection Act have cost us 37 lakhs, and the
additional bounties recently assented to by House will cost us a further
25 lakhs, making 62 lakhs in all. In addition we have to meet the cost of
improvements, following the Lee Commussion’s recommendations, in the
pay, pensions and allowances of the Superior Services under the Centril
Government amounting to about 25 lakhs. Of this figure, however, about
£ lakhs fall to be paid out of the Railway Budget, and 2 lakhs have already
been included in the figures for the Posts and 'lelegraphs Department. it
i» satisfactory to observe that, in spite of these additional charges, the net
excess in the Revised estimate for other Civil expenditure over the original
Budget amounts to 29 lakhs only.

28. The above variations in revenue and expenditure are summarised
below :—-

Civil Expenditure.

[Tn lakhs.]

) + Better. —Worse.
Railways (net, including exchange) . . . +108
Military Bervices (net, including exchange) . + 302
Posts and Telegraphs (net, including exthange) . e 27
Total Civil revenue (excluding exchange) . - —-172
Total Civil expenditure (excluding exchange) . . -~ 87
Exchange on Civil transactions (net) . . . +140

) + 0638 —256
e ———
Net . , +3882
Original Budget surplus . +18 ®

+400
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[In lakhs.]
+Better. —Worse.
Dotails :—
Civil revenue (excluding exchange)—
Cn‘tom‘ . . . . . . . . waa _25
Taxes on Income .. . . . —174
Slltu . . '] . . . » . LY - 131
Opium . . ' . o i ase - 66
Interest . .« . . . . . +Bl
Extraordinary receipts . . . . . +149
Other revenue heads " . st . +3 e
+ 223 - 306
S
—-172

Civil expenditure (excluding exchange) : —

Opium expenditure . . . . ' v —28
Cther o . . . . . . —29
—b7

—

29. The House will observe from these figures that in place of n modest
surplus of 18 lakhs allowed for in the originnl Budget, we now hope to
cnd the year with o surplus of just under 4 crores. This improvement is
muainly attributable to the substantiul savings in Military  expenditure,
to the savings in Exchange, to improved Customs receipts, and to the
incrense in the contribution from Railways to general revenues. The
improvement under these items is more than enough to counterbalanc.
the reductions in our revenue; the refunds of Customs duties to Company-
managed Railways are covered by the amount sct aside in Suspense
from lust year's windfall; and the savings under genersl Civil expenditure,
for which as well as for the reduction in ‘Military expenditure the steady
vigiliuee of the Finance Department may claim somo credit, have all bus
nwet the extra charges. not anticipated in the Budget, lor bounties in
conneciion with the iron and steel industry, and the cost of the Lee Com-
mission’s recommendations.

Public Debt.

80. I devoted a considerable portion of my last year’s specch to an
analysis of our Public Debt and a sketch of & programme for systematising
our provision for Reduction and Avoidance of Debt. As the subjeet of
our Fublic Debt was discussed at considerable length in this House on
February the 17th, there is no need ‘to-duy to repeat at length the state-
ment \:ﬁich I titen made to the House. It will, however. be convenient
I think to include in this speech some of the more important figures.
They show some slight variations from the figures previously given being
based in certain cases on later information. -

r2
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Statement showing the Debt of India outstanding on tho 31s
t March
1914, the 31st March 1924 and the 31st March 1925.

(Figures in crores of rupecs,)

81st March 2lst March |  Glst March
1014, - 1924, 19.6.
In India:
T.oans . . . . . 14569 76881 '
Treesury Billa in the hands of the 212 ??018
public. '
‘Treasury Bills in the Paper 49-06 49-65
Cuarrency Reserve, '
Other obligatione— i
Post Office Favings Banks . 2517 24 ¥
Cash Cortificates . . . '..‘ 832 is"g:
Provident Funds, ete, . 1093 £9E0 44810
.
Total Losns, ete . 14569 41068 41028
Tolal other uvhligations L 3410 74l r 82'10
r _ :
Total in India . 17979 484-99 ! 50198
In England (at R15 to the £): T
Loans . . . - 26580 R I b TR
War Contribution . , , LH90 a0
Capital valuo of linbilities under- 10590 O-14 | 88-25
going redenption by way of | (=£T0,600,808) | (= £00,095,487) ° (= L58,83(,487)
terminable railway amnities ]
Total in Kngland .| 57160 48584 51178
! i
Total Dobt . | 56129 93883 ! 101871

31, The above figures include the dobt due by the Provincial Govern-
ments to the Governmeut of .India amounting to 9756 crores on the
81st March 1924 and 106'95 crores on the Slst March 1925, The pro-
ductive debt was 673°59 crores on the 81st March 1924 and will be 725°15
croree on the 31st March 1025, The unproductive debt wos 29524 crores
on the 81st March 1924 and will be 288'56 crores on the 81st March 1925,
Exclisive of Provincisl Governments’ debt, which may also be regurded
as almost entirely productive, the increase in the productive debt during
the current financinl year amounts io 4217 erorcs. Tt is almost entirely
acoounted for by capital expenditure on Railway development and includes
noé only the dew enpital expended during the year, but alse the amount of
£18} millions of the Fast Indian Railway Company’s drbentures taken
over by the Government of India on the tormination of the Company’s
contract. This latter figure, while it represents an addition to the d'rect
obligetions of the Government, docs 'mot of course represent any addition
s> the indebtedness of India as a whole. being merely a fransfer from the
Hailwey Company to the Government of the liability to meet the same
Witerest charge out of thé earnings of the same Railway. Unproductive
Aebt decreased during 1924-25 by 6'68 orores, but the real decrease wae
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larger since to the extent of 14 crores the nominal total of the debt has
Leen increased by the conversion of 7 per cent. Government of Indix
sterling loan into 8 per cent. stock, a conversion which, while doubling the
nomingd amount, has the effect of reducing the interest charge on the
nomioal total from 7 per cent. to 3 per cent. and represents an annual
saving in interest.

82 Our internal debt (again excluding Provincial Governments’ debis
tu the Government of India) on the 31st March 1924 was 385'43 crores
and on the 81st March 1925 will be 89498 crores. Our external
debt was 483-84 crores on the 31st March 1924 end 511°78
crores on the 8lst March 1925. (For the purposes of calcula-
tion of our external debt I convert sterling at Rs. 15 to the £ in
arder to fucilitute comparison with previous years. I may, however, ada
that at the present rate of exchange of 18d. the external debt mmounts only
to 454'92 crores.) The increase in our external debt is, however, purely
nominal and the explanation of it is the same as that already given in an-
other connection, namely, that the later figure includes 27-75 crores cr £18%
millirns of East Indian Railway Company’s debentures which are not
really an increase in the debt of India at all, while a further 1% crores
represent the increase due to conversion of the 7 per cent. loan into 3 per
cent. stock. Apart from these nominal changes, we have reduced our
external debt during 1924-25 by nearly £2} millions.

88. The method which I outlined last year for the regularisation of the
provision for the reduction or avoidance of debt has
been adopted substantislly in the form then pro-
posed in the scheme recently announced by the
Government of India. The scheme is fully explained in the Government
of India Resolution dated the 9th December 1924. Under that scheme,
for u period of five years in the first instance, the annual provision for re-
duction or avoidamce of debt to be charged against annual revenues is fixed

at 4 crores a year plus FICT th of the excess of the debt out-

standing at the end of cach year over that outstanding on the 8lst
March 1923. The provision required under this arrangement for 1925-26
is 4.78 crores, the incrense being due purtly to the considernble addition
te our Permanent Debt as a Government involved in the taking over of
£18} millions of the debenture stock of the East Indian Railway. When
it is remembered that the gross amougt of the debt owed by the Govern-
ment of Indin to its various creditors excecds 1,000 crores of rupees, a
provigion of 4.78 crores cannot be regarded as other than modest, amount-
ing a~ it does to less than half of 1 per cent. of the gross amount. This
figur> of 4-78 crores compares with the provision of 4.52 crores in the
original estimates for 1928-24 which was not based on any regular pro-
gramme but represented the aggregate amount of the specific sinking funds
then in operation for specific louns. There is a further item which appears
under the same hend for 1924-25 and for 1925-26. namely, the equivalent
of the amount of Customs duty on capital stores imported for State-
iwannged Railway lines. Such Customs duty represcnts an addition te
our revenue arrived at by an addition to our Capital expenditure and as
expluined in my Budget speech last year we have earmarked it ns @ special
cuntribution from Revenue to Capital.

.84, In viow of the debate which took place on this subject a fortnight
ago I need not enlarge again on the importance of a regular and systematis-
ed provision being made in our annual Budget for reduction or avoidunce

Privision for Reduction
or Avoidance of Debt.
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of debt. The most extravagant thing a Government with large commit-
ments and a big programme of new borrowing can do is to provide an
insufficient sinking fund. Any appsrent saving that may be effected in
the Budget for one year by a reduction of the amount provided will be
more than offset in the next year or two by the additional interest thus
will have to be paid on new loans including conversions. We have a
large volume of short-term bonds maturing during the next decade, ani
arrangements have to be made for re-borrowing the amounts which fall
due. We have also a heavy programme of new capital expenditure which
we have to finunce mainly out of borrowed funds. It is essential that we
should maintain our credit both internally and externally unimpaired, if we
are to carry through successfully the business of renewing maturing debt
and raising the new capital which we require. Our provision for reduction
or avoidance of debt assists us in this task in two ways, for it not only re-
duces the amount that we have to borrow, but it also gives confidence to
our creditors and to those whom we may want to induce to become >ur
oreditors in the security which we have to offer them, and thereby servas
to keep down the rate of interest on our new borrowings. Nor must ths
value of such provision as an emergency reserve be overlooked. I have
received evidence from many quarters to the effect that the regularisation
of our provision for reduction or avoidance of debt has greatly strengthened
the confidence of investors both inside and outside India in the soupdness
of India’s financial position and methods, and in the desirability of her
Government loans ag investments for their eavings. ’

Provinocial Loans Fund.

85. Before I pass to the figures for the year 1925-26, let me mention
one further innovation in our Public Debt policy which, though not at
the moment ripe for introduction, is so far advanced that I have every
hope of its introduction as from the beginning of the new financisl year.
1 refer to the proposal for the establishment of a Provincial Losns Fund
which has already been twice discussed at the conferences of Finance
Members held in Delhi in November 1928 and November 1924. The
purpose of this proposal is to systematise the arrangements by whisch
advances are made by the Central Government to Provincial Governments.
A ceniral Fund is to be established, financed for the present out of Central
Government moneys, out of which all ndvances granted by the Government
of India to Provincial Governments will be made—the charges for interest
and the terms on which the advances granted for various purposes are to
be repaid being fixed for all Provinces alike at such rates as will keep the
Fund solvent. Hitherto advances have been made direct to the Provineial
Governments out of the balances of the Central Government and the terms
and conditions including the ratc of interest and the period of amortisation
have been dealt with piecemeal and special orders have been passed by the
QGovernment of India on each occasion as it arose.

86. There is, I am sure, much to be gained by the recognition of
definite principles regulating such borrowings. The arrangements proposed
are now under the final consideration of I.ocal Governments all of whom
have accepted the proposals in principle. They are of a simple character in
themselves, but besides emphasising general principles, the scheme con-
taing within itself the germs of develonment, and I look forward to the
dry when the Fund may be administered by an Indian body corresponding
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to the National Debt Commissioners or the Public Works Loan Com-
missioners in England, and the money required for advances from the
Fund raised in the open market by the controlling body on the security
of the assets of the Fund. It is too early yet to say when such a develop-
ment, though it may already be foreseen, will materialise. I am confideat,
however, that considerable benefits will acerue to the finances of Indlia
when the day comes on which the advances made by the Central Govern-
ment to the Provincial Governments will be excluded from the Publie
Debt of the Government of India in the same way as advances made on the
guarantee of the British Treasury to public bodies in the United Kingdom
are exeluded from the British I’ublic Debt.  Not only these advances to
the Provincial Governments but also the Railway debt of the Government
of Indis may ultimately be separated from the ordinary debt, and raised,
subject perhaps to a Government of India guarantee, not on the general
credit of the revenues of India but on the security of the assets of the
Provincial Loans Fund and of the Railway underlakings of the State
respectively. The true facts regarding the Public Debt of India wouid
‘be less obscure than they ure to-day, and the facilities for raising new
-oapital would be widened, if so large a portion of‘the money required for
capital deyelopment of all kinds in India had not to be raised by a single
borrower, namely, the Government of India, on the sole security of tha
revenues of Indi

Bupger ESTIMATE For 1925-26.

Ezchange.

87. The way is now cieir for the presentation of the Budget estimat»s
for the coming year. I will deal first with tho subject of Exchange.
For 1024-25 the rate of exchange is expected tc work out at an average ~f
173d. and for nearly half the year exchange has been fairly steady in rbe
neighbourhood of 184. I have no intention this year, any more them a
vear ago, of prophesying or promising any particular rate, but, as I said
last year, we are compelled to adopt some definite figure for Budget pur-
poses, although the actual figure must be subject to events entirely of
mainly keyond our control. The House ig already aware from our discus-
sions in connection with the Railway Budget that I have taken for Budxyet
purposes for 1925-26 a figure of 18d. In view of the debates which ha.»
already taken place in this House during the current session on the >x-
change question I should have been content to leave the matter at that
and not take up the time of the House by devoting a part of my Budget
speech to a further examination of the subject of Exchange. Moreover,
I am anxious neither to arguc nor to be thought to be arguing for ur
against the ultimate fixation of the rupee at any particular figure.

88. But there is one aspect of the question which I had hoped to deal
with on the debate on Sir Purshotamdas Thakurdas’s Bills to fix the ratio
of the rupee at 1s. 4d. gold forthwith. Those Bills cannot now come up for
discussion much before the end of the session, and consequently I feel
compelled to say something on the subject to-day. I am compelled to ao
this because it has been brought home to me that the old fallacy that a
high exchange benefits the importer of goods from abroad and a low ex-
change benefits the primary producer and the exporter, is still prevalent
in some parts of India, and that the absence of any reasoned refutation of
this doctrine from the spokesmen of the Government has been taken vo
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imply that it cannot be refuted. The explanation, eo far as I am concernei,
of the absence of any refutation is a simple one. It was not until quite
recently that it dawned on me that any one could seriously believe it to ve
true

89. This hoary old fallacy has long ago been given up in most countrizs
of the world. 'Why should it still have a semblance of life in India? The
reasca is partly perhaps that it is founded on one partial truth from which
it is @ wholly and entirely unjustifiable generalisation. I will -return to
this in u moment. But the main reason is, I fear, a less tangible one.
It a view is sincerely held and is based on reasoning, it is possible to meet
it in argument, but it does not appear to be so in this case. There is a
deep-rooted suspicion in some quarters, due I think to want of clear
understanding of a difficult subject, and for thet rcason all the more
difficult to eradicate, that the policy of the Government of India in regard
to Currency and Exchange is consciously dictated golely or tasinly by a
consideration of interests other than those of India or even—so sinister
is the suspicion—is diregtly calculated to keep Indian business and com-
merce from availing themselves of their natural opportunities and from
growing to their full stature. There is np knowledge for which I wish
more ardently than knowledgg and understanding how to combat this
euspicion which 1 know ig absolutely unfounded. I sm_ sure that every-
one in this House recognises that neither I nor the Government of India
have any interests whatsoever other than the interests of India in our
minds in the policy which we are following in regard to Currency and
Exchange. Some members may disagree with our policy, but they do
not doubt our motives. Outside the House it seems to be otherwise.
- When an increase of world competition—inevitable in present world con-
ditions—creates difliculties or reduces profits, at once voice is given to
the suspicion that in some obscure way the Government of India, whose
interests as representatives of the tax-payer are necessarily identical with
those of Indian trade, are deliberately trying to damage Indian trade.
All sorts of motives which have never entered into the head of the Gov-
ernment are attributed to them and the tragedy of the position is heightened
by the fact that the existence of such suspicions and the attribution of su3»
motives are themselves a bar to effective co-operation between the Gov-
ernment and the people of Indis and add enormously to the difficulties of
arriving at and carrying through the policy most truly beneficial to India.

40. The partial truth to which I referred just now is that in a period
of rapidly rising exchange there may be some temporary tendemcy for ex-
ports to be checked and imports stimulated. But when, as has been hap-
pening in the last 12 months, world prices have been moving up outside
India and a natural stimulus has thus been given to the world’s demand for
India’s produce, the effect of a rising rupee exchange has been in the main
to keep rupee prices from rising in sympathy with world prices. During
the last year or so prices of goods imported into India have gone up consi-
derably in terms of sterling, while remaining fairly steady in terms of
rupees. Similarly prices of goods exported from India have remained fairly
constant in terms of rupees, but have gone up in terms of sterling. I take
sterling as the most suitable currency for the purposes of comparison be-
cause exports from India tend to be paid for in sterling to whatever country
they may be consigned. The exporter, that is to sav, has been getting
s iarger amount of sterling for his exports, but when his sterling has beer
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converted into rupees, the amount of rupees has proved to be much what
it Was before.

41. Let me give a few figures in illustration comparing the prices of
Indian exported produce in August 1923 and October 1924,

August 1923, October 1+24

Rice . . . . . . . 13.8 18/-
Wheat . . . . . . 40,- - 63,6
Linseed . . . . . £18-10-0 £25-0-0
Ground nuts . . . . . . £20-10-0 . £28-10-0
Copra . . . . . . £27-6-0 £33-0-0
Cotton seed oil , . . . . . £34-0-) £44 0-0
Ground nut cake . . . . . &11-100  £13-10-0
Jute . . . . ... £250  £42-100
Cotton . . . . . . 11204, 12:30d..
Wool . . . . . . . 124, =14}d. 19d.—264d.
Hemp . . . . £20—L£35 £58 —£060 ¢
* Hides ., . . . . . 1/ad, 2 1d.
8kins . . . . . . . -b/9d. 6, 10d.
Manganese . . . . . 1,04, 1/10d.
Tea . . . . . . 1,6d 2/-
Coffee . . . . . . 126/- 190/-
Bhellac . . . . . 260{ - 33‘0}"

1 take the figures for October 1924 because these figures relate to the
moment when the Government of India intervened last sutumn to make
large purchases of sterling in order to check the rise in exchange for the *
time being—an action which I may observe proves conclusively, if proof
were needed, that there is no foundation for the charge which I have more
than once denied categorically that the Government of India’s policy has
been to push exchange up. But I think 1 am correct in saying that in
most cases (tea is an important exception) the stérling prices of the com-
modities in question are now as high as or higher than they were in October.
The lesson of these figures is that the rise of approximately 12§ per cent.
in exchange which has been taking place during the period in question has
been reflected not in a reduction of the rupee prices obtained by the ex-
porter, but in an increase of the sterling prices paid by the importer who
hes been forced by India to pay the increased price represented by the
increase in the sterling value of the rupee. The result has therefore been
that during the period under consideration the rise in the rupee has had
very little effect, if any, in the direction either of discouraging Indian ex-
ports or of encouraging imports into India. Indeed, if it had had this
effect, the result would very quickly have been to bring the value of the
rupee down again.

42, Tt is clear then that the producer for export has not been getting a
lower value in terms of rupees than he was getting before the rise in ex-
change. But, it may be said, he would have been getting higher rupee
prices but for that rise. Tet me examine this claim from another angle.
Tt is a truism” that exports can be paid for only bv imports. This is subject
to one apparent exception when the imports take the form of securities,
and for o country with a considerable external debt such as India has, there
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are considerable advantages in taking payment for exports in this form of
imports. But it is clear that there is nothing disadvantageous for India
in the fact that & given amount of rupees produces & larger amount of
sterling and will go further therefore in redeeming India’s sterling indebted-
ness. I need not pause further to deal with this exception. In so far as
India produces for export, she must in some form or other take payment in
imports, not of course necessarily from the country to which she exports,
but from some external source or other. It follows that any etteet which
a rise in oxchange may have in preventing a rise in the rupee prices of
exported goods is balanced by a corresponding reduction in the number of
_rupees required by India in paying for the things which she has imported in
exchange. In other words, the producer’s rupees have gone further than
they would otherwise have gone.

48. Let me illustrate this truth by one striking example which is indeed
sonnected with a particular exception to the gencral statement I have just
made that the effect of the recent rise in exchange has not been to increase
imports. « The result of recent exchange movements has certainly been to
encourage one particular kind of import into India, namely,
the import of gold. The price of gold has come down so
much in terms of rupees as well as in terms of sterling that gold has looked
very cheap. In so far as India takes gold in payment for her exports,
therefore, & man who has had a given quantity of cotton or of wheat for
export has been able to get in exchange a larger amount of gold than pre-
viously. In terms of gold India has been getting very much better value
for her exports. I do not regard gold as the ideal form in which India
should take payment for her exports, but when the producer is getting a

«considerably larger amount of gold for his produce how cean it be maintained
that the rise in exchange has been robbing the producer to the extent of
40 crorcs of rupees a year or some equally fantastic figure?

44. But my opponent will say, a little less confidently I trust by now but
atill tender towards his pet fallacy, the producer does not produce entirely
or even mainly for export, and surely he wéuld have been better off if he
got more rupees for his produce; they would have gone further in the
bazar in his purchases of articles other than imported articles, the price of
which is not affected by the enhanced price of imported amticles which the
lower exchsnge would have caused. I note in passing that many Indian
producers for export do in fact take payment in gold imported in exchange.
But my reply to this argument is that internal prices are yery far from
being unaffected by the level of external prices. Consider, for example,
the present price of wheat. In some cases the effect of a change in that
level may be delayed, but in the long run there always tends to be a
constant equilibrium between prices of the various bazar commodities
whether imported or not, and if the producer is getting rather more rupees
for his produce, the consumer—in this case, be it noted, necessarily the
Indian consumer—must be paying more rupees for his purchases whether
produced in India or not. 8o, whatever the producer gains, if he does gain
(and his gain would in any case be only a temporary one), is at the expense
of the consumer who is in any case an Indian and may be the producer
himself in his capacity as a consumer. Where is the gain to India in this?
Moreover, to a very large extent the producer in India i also the consumer
of his own produce, and it is obvious that in so far as this is the case he
is unaffected by a rise or fall in the price of what he produces.
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_ 45. But now the final trump card is played against me and I am told
friumphantly that the raising of the exchange is a method of indirectly
radsing taxation. Let us examine this point. 'I'he amount of taxation that
has to be raigsed year by year depends, as this House well knows and as
the previous Assembly knew perhaps even better when it was faced year
by year with the need for raising additional revenue, entirely on the amount
‘which the Government spends. It is well known that until the budget for
the year 1924-25 the Central Government had been compelled in order to
make ends meet to increase taxation continually for a considerable
number of years. In 1924-25 we were able to present a Budget
offering the alternative of o reduction of the salt tax or a reduction
-of the Provincial ocontributions. ~Why were we in a position to
offer such a reduction? Partly because the amount of rupees requir-
ed from the Indiem tax-payer to meet external payments was lower
-owing to the higher average rate of exchange, and partly also because owing
to the exchange policy of the Government the level of prices in India had
;ot risen in such a way as to increase the rupee expenditure of the Govern-
ment. The House, in a somewhat enigmatic manner no doubt, decided
-against the reduction of Provincial contributions and in favour of the reduc-
‘tion of the salt tax. If by the fiat of this legislature exchange were now
suddenly put back to 1s. 4d. as some people desire, not only would a
heinous injustice be done to many innocent people who have entered into
.contracts at prevailing rates, but at best the Government could not offer
the country this year an opportunity of reducing the existing scale of tax-
.ation or of reducing the Provincial contributions by as much as they might
wish, and at worst the question of increasing the salt tax or the imposition
.of some other form of additional taxation would again have to be faced.
It was partly the higher exchange which enabled us to reduce the salt
tax a year ago, and it may be—one day or another, I will not prophesy—
that the same cause may assist us in reducing the Provincial contributions.
1 ask the House then: is it the taxpayer’s interests which are in the minds
-of those who want to reduce the ratio to 1ls. 4d. forthwith? The answer,
Bir, is in the negative, or perhaps I should say that the question does not
arise in their niinds: there has been no question of considering the tax-
payer's interests. .

46. I soy therefore that neither the producer nor the consumer nor the
taxpayer has anything to gain by legislative intervention to reduce the rate
of exchange to 1s. 4d. gold from its present level of 1s. B8d. sterling, which
for the moment is practically the same as 1s. 8d. gold. I would admit
at once that s sudden fall in exchange from 1s. 6d. fo 1s. 4d. would put
money into the pockets of individuals in Bombay and elsewhere: it woyld
also no doubt for the moment enable the Bombay cotton mills to charge
kigher prices for their produce at the expense of the consumer. But it
would certainly not benefit the consumer nor the wage-earner nor the
producer generally, nor would the benefit to the millowner be more than
an ephemeral one. The truth is that rapid changes in the rate of exchange
may for the moment help this or that section of the community and that
arbitrary intervention by the authorities in order either to raise or to lower
the rate always needs very strong justification. But what the country
as a whole wants is stability—stability first and foremost in internal prices,
and next in"importance stability of exchange—and after a certain interval
i makes little difference either to the exporter or to the importer, either
to the producer or to the consumer, what the precise ratio may be at
which exchange may stabilise itself provided that it remains fixed at that
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ratio for a reasonable length of time. On the other hand, it is a considerable
disadvantage to the taxpayer in & country which hag large paymentssto
make abroad if the rate of exchange is deliberately and artificially depressed.
1t means that, among other things, the existing taxcs and imposts provide
a smaller amount of the external currency in which the external payments
have to be made. In other words, more taxes have to be imposed or the
date of reduction of taxation has to be postponed. Nutural causcs con-
nected with world movements of exchange and prices have recently tended
to raise the exchange value of the rupce; why should the taxpayer be
arbitrarily deprived of this advantage which has come to him from
Latural causes? Is it not far better to let natural causes continue to
cperste as the Government of India propose and leave the final decision
of the ratio to be determined by the Currency Committee in the light of
the further experience which a few more months will give us, when, in
vddition to dealing with the wider questions which must come before
them, the Committee can finally fix the ratio at whatever figure may be
1nost truly in the interests, not of this or that section, not of the producer
o1 the consimer, or the taxpayer, considered in isolation, but in the best
interests of India as a whole? :

Ezpenditure, .
47. 1 will now deal with the estimated expenditure for the year 1925-26
. Mlitary Servicen and begin with the largest item, Military expen-

diture. We are providing in our Budget for a gross
Military expenditure of 60°26 crores, and & net Military expenditure of
56-25 crores. The House will not fail to observe the close approximation
between the figures for our net military expenditure in the last three years
which have come under review to-day, namely, the actual expenditure for
lﬁ-%, the revised Budget for 1924-25, and th¢ Budget estimate for
1025.

48. But in ordor to bring out the continuous and substantial reduction
“which has taken place in our expenditure on Military services, I propose
to go back for a moment to 1920.21. Our net Military expenditure in
1920-21 was 87.88 crores; in 1921-22 69°80 crores; in 1022-23 65.27 crores;
and in 1928-24 56-28 crores, a figure, it will be observed, well below the
f.gure proposed for that year by the Retrenchment Committee. These are
the actual ascertained figures. The expenditure in 1920-21 was inflated by
keavy outgoings in conncction with the special operations in Waziristan
snd the North-West Frontier, while in 1921-22 similar abnormal conditions
continued but on a reduced scale. The Budget estimate for Military
axpenditure in 1922-28, which formed the basis for the examination con-
ducted by the Retrenchment Committee, amounted to 6775 ecrores.
After an exhaustive examination of all the various branches of Military
administration, that Committee recommended that the net Budget esti-
rate for 1928-24 should be fixed at 577 crores, subject to such addition
tze might be necessary on account of delay in carrying out the proposed
changes and of any special expenditure that might be nccessary over and
nLove the established charges. The Committee recognised that in the near
tuture there would be a considernble falling off in expenditure in conse-
quenice of the liquidation of liabilities arising out of the war, such as
gratuities to demobilised officers. They expressed the opinion that the
adoption of their recornmendations would enable the estimates in subse-
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quent years to be reduced to about 57 orores, and ultimately, should a
further fall in prices take place, to 50 crores. But, as stated by the Com-
mittee, the Commander-in-Chief was unable to subscribe to this latter
expression of opinion,

49. 1 bave already explained to the House that the actual expenditure
in 1928.24 proved to be 56} crorcs. To this there must be added 3 crores
representing the utilisation of stocks without replenishment. For 1924-25
the revised figures point, as 1 have explained to the House, to a total
wxpenditurc of 56°88 crores; but here again there is additional expenditure
in kind due to the using up of stores without replenishment amounting to
1.10 crores. F¥or the purposes of comparison with the current year, there-
fore, the true expenditure of 1923-24 should be taken at 59} crores and
‘the true expenditure of 1924-25 at 5743 crores. Once again
in 1925-26 we hope to be able to utilise stores without replenishment
‘1o a total of 70 lakhs. The estimate of net cash expenditure for the year
is 56-25 crores, making a total of 56'95 crores for expenditure in cash and
:kind tsken together.

50. In compiling the Budget for 1925.26 we have to take the actual
fgures for 1928-24 and the latest revised figures for 1924-25. These give
us & basis of compilation  which may be regarded as reasonably normal.
""he -est'mates for 1925-26 have been under consideration since July last
by a Sub-Committee of the Executive Council appointed for this special
*purpnse by His Excellency the Viceroy. As I foreshadowed in my Budget
specch u year ago, specially heavy provision is necessary in 1925.26 for
terminal charges on account of gratuities to demobilised officers. The
wmount required for this purpose is 1'71 grores, nearly a crore more than
1he Revised estimate in the current year. We are, however, approaching
the end of these abnormal terminal charges, and we anticipate that in
1926-27 the finnl balance required to liquidate our total liability will amount
4i: a few lakhs only.

51. If all abnormal items are excluded, the estimates for the established
charaes of the Army for 1925-26 amount to 55 crores. These estimates
include not only 27 lakhs on account of the item introduced for the first
time last year in respect of Customs duty on imported stores, but also an
entirely new item for charges for stationery and printing for the Army
rmounting to 13 lakhs transferred from Civil expenditure in accordance
with the recommendations of the Public Accounts Committee, Tho
rrovision for anticipated additional charges on account of the revision of
ay and passage allowances for the officers of the Army in India in 1925-26
rmonnts to 45 lakhs. A special provision of 43 lakhs is included for build-
inea for the Royal Air Force and for the continuation of building schemcs
in Whaziristan now approaching completion. The expenditure on the
rurchase of army stores in India and in England has been reduced by
atont 1.70 erores. In spite of the large and continuous reductions which,
#° T have shown, we have been able to effect in Army expenditure since
1920-21, and of the further appreciable reduction shown in the estimates
for 1925.28, T am happy to say that, subject always to our being spared
the nreerssity for expenditnre on those active military operations which are
the nivhtmare of every Finance Member, I confidently look forward to a
further important reduction in 1928-27.

52, Before leaving the Military estimates I wish to draw attention once
morn tn the stores account of the Army. At the time when the Retrench-
ment Committee sat, the amount of money locked up in Military stores
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was estimated at 30} crores. This figure has now been reduced by 4 crores:
tc 164 crores on the 81st March 1925. If our Budget anticipations for
1025-28 are realised, thore will be & further reduction by 70 lakhs te
npproximately 15§ crores on the 81st March 1926. This sum represents
mainly working and mobilisation reserves and the actual balance of stores
surplus to requirements will not be of any .considerable extent.

53. 1 have already d:‘:;t with the pr?ivis‘on ?dba made for 1925-26 for
. . uction or avoidance of debt and with the reduo--
Civil Expenditure. tien of 57 lakhs in Opium expenditure expected to
result from restriction of the cultivated area and reduetion of the price tao
oe paid to cultivators of opium. The net expenditure on accaunt of interest
¢n debt and other obligntions will be less than in 1924-25 hy 97 lakhs owing’
to a large increase in the amount of interest due on Railway investments:
snd on loans ta Provincial Governments. A provision of 16 lakhs is being:
made for new civil works and a somewhat higher scale of expenditure has
aiso been allowed for under the heads of ardinary maintenance and repairs.
This head. however, shows a large decreasc owing to a reduction in the
special expend’ture in Waziristan.

54. T feel particular satisfaction in drawing the attention of the House
Additional expenditure on  to the fact that we have been able, concurrently,
beneficial sorvices. w'th the reduction we have made in Military ex-
penditure, to provide additional sumse quite appreciable in aggregate amount
for education, research and other beneficial services both in the General
Budget and in the Budgets for the areas directly administered by the Central
Government. By way of example, T may mention in particular the ros-
taration of 3 lakhs out of the grant of 5 lakhs for the Indian Research Fund
which was suspended two years ago on the recommendation of the Retrench-
ment Committee; the provision of inereased grants for the Islariin College
“in Peshawar and other colleges in the North-West Frontier Provinee; addi-
tional expenditure for the Forest Research Institute at Dehra Dun; increased
grants to the Department of Agriculture for erect'ng a sugarcane breeding
siation at Coimbatore, and a larger provision for the Agricultural Institute
n Pusa.-

55. In connection with the prevention of over-budgetting I draw atten-
Precautions against over- tion to the fact that we have for the first time this
estimating, vear adopted. as an experimental measure, the
system of making lump reductions'in some of the more important heads
of expenditure to allow for probable savings. The total cut thus made in
the estimates of Civil expenditure amounts to 15 lakhs. A similar cut of
20 lakhs has been made in the Military cstimates. We hope that the
system can be so developed as to provide an effective check against the
possibility of aver-estimating to which the Public Accounts Committee has
this year devoted oconsiderable attention. ~When departmental officers
frame their Budgets, they naturally provide for the full sanctioned strength,
but small savings invariably occur under individual heads of expenditure
due mainly to accidental causes such as a temporary shortage of staff,
.wmaller expenditurc on leave salaries and the like. It is impossible to
“foredee and allow for such savings individually, but in the aggregate they
may be considerable. It may be that the particular cuts we have made
will not be justified by tesults, but I have no doubt that on the whole the
{ntal reduction will be fully realised This course is nod altogether conve-
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rient in that it restricts, and possibly unduly restricts, the opportunity for
reappropriation which is frequently necessary in order to meet small casual
~xcesses, and it may have the further inconvenience of forcing us to come
before this House for supplementary grants. But the Finance Depertment
will certainly do its best to secure that such supplementary grants shall
riot be neoessary if it can possibly help it, and when they are rcally neces-
sary, I feel sure that the House will recognise the fact. I believe the
rrinciple is £ sound one in itself; it has recently been adopted on the re-
commendation of the Public Accounts Committee in England in respect of
the British Army Estimates, and I confidently hope that it will in the end
lead to more accurate budgefting. .

56. Our total expenditure including the charge for interest on Railway
Should expe:diture be capital for 1925-26 is estimated at 180'44 crores,
shown gross or uet f Ixcluding Railways altogether, it amounts to 101°78
crores. The question whether we should show our expenditure gross or net
is an important one in which the¢ Public Accounts Committee this year took
considerable interest though in the end for lack of time they
had to leave the solution of the problem to their successors. I refer those
who are interested to Appendix X to Volume I of the Report of the Public
Accounts Committee, dated the 6th September 1924. Bricfly the position
is as follows. Prior to the year 1907 all receipts and charges were shown
gross in the accounts, but in 1907 after discussion with the Secretary of
Stiate which had been proeeeding for a number of years, the system waa
introduced of showing gross working expenses as a deduct entry in the case
¢t Railways and taking net receipts only into the Budget. This method
was oxtended later to the Irrigation and the Posts and Telegraphs Depart-
ments, and the question has now arisen whether we should extend it to
o’ our Commercial Departments or should revert in all cases to the earlier
system of showing expenditure gross.

57. I do not wish at the moment to do more than draw attention to s
subject on which much may be said an both sides. The subject is parti-
‘cularly important in connection with the control of the Assembly over the
axpenditure of the Exccutive. Under the developed theory of Votes in
tiupply and cf Appropriation, the British Parliament is entitled, and indeed
required, to vote all expenditure of every kind (except of course such ex-
wenditure as is imcluded in the Consolidated Fund charges and is not voted
annually). 1f Parliument does not vote expenditure gross ite contral over
the expendigure of tha Gevernment is weakened, in so far as Lthe latter has
receipts which it can use for rmeeting expenditure and can come to Parlia-
ment for authority werely for that part of its expenditure which cannot
be met from such reeepts. For the purpose thercfure of the voting of
Demands for Gr;ml-s., it is desirable that this Assembly should dcal with
gross expenditure, hut when the gross amount of axpor}diture required is
fully explainad in the Demands for ante:, there is _consrderq.ble advantage
in dealing mainly with net cxpenditure in the B'udget estrmates.  The
inclusion of the gross working expenscs of tho_Rmeaya, for example, ob-
seyros the {rue fnets regarding the real expenditure of the State. and now
that the Railway Budget has been reparated from the General Budget,
there is pood reason for excluding oll Bmlway items. The rfra.cmee of
.ghowing owr Opium revenuc grass has given an exaggerated notion of our
aependence on this source of income. If & clear picture is to be given of
the true financial positicn of the country, the receipts from sources other
than taxes which are available to meet particular expenditure can with
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advantage be treated in the Budget statement as a deduct entry. In atate-
ment D of the Budget Honourable Members will find the figures of net
expenditure and in the.Secretary’s Explanatory Memorandum s statement
or the amount of gross expenditure divided into voted and non-voted res-
pectively, and I trust they will find these of interest.

Revenue,

58. I now turn to the estimates of our revenue.’ In 1924.25, if we

Custome ignore the non-recurring refund of 280 crores, our

) net Customs revenue ‘s now estimated at 47-50

orores. We cannot count on a repetition in 1925-20 of the unusually high

receipts from cotton piece-goods, sugar and cotton excise duty, me well as

from protective duties. 1 accordingly place the estimate for 1925-26 at
4985 crores, or 1.21 crores less than in the current year.

59. In this figuro I have made allowance for the effect of the adoption
of some mingr proposals for reduction in our Customs tariff. These are
in the main on the same lines as the proposals which were made in the
Yinanoe Bill as originally introduced a year ago, but fell out when the
Fmance Bill was revised. They include the abolition of the import duty
of 24 per cent, on grain and pulse, the reduction from 15 per cent. to 2}
per cent. ad valorem of the duty on reeds, healds, and various other articles,
chiefly used in power looms, and finally the modification of the dutics at
present imposoed on petrol in such a way as tq fix the duty to be paid by all
petrol alike whether imported or home produced at 4 as. a gallon in place
vi the existing duties of A ns a gallon for home produced petrol and 8} as.
a gallon for imported petrol. These proposals are recommended by the
Government in the intcrests of trade, and the House will have an oppor-
tunity of considering the.n in detail. when the F'nance Bill is taken into
consideration. Their effect on our revenues is inconsiderable. I may men.
tion here that we do not propose to invoke the ass'stance of tho Provisional
Collection of Taxes Act either in order to bring these proposals into effect
hefore the Finance Bill becomes law or for any other purpose in connection
with the Finance Bill this year.

680. On the whole the vear 1924-25 has been botter for trade than the
Taxos on Tscome previous year, though the cotton mill industry has.
S continued somewhat stagnant But as T have
already observed, our original estimate of revenue from Taxes on Income
for 1924-25 proved unduly sanguine. For 1925-28, I put the total at
17-85 crores, which is 88 lakhs higher than the Reviged estimate for the
ourrent year, but still 87 lakhs below the original Budget cstimate of that
vear, and I trust, considerably below the ﬁqurp which our receipts from
Taxes on Income will reach in a year following a period of really good
trade.

61. In my Budget spccch last year T spoke of a prospective reduction of
Falt 216 crores in 1925-26 under the head of Saltas
compared with the figure of 1024.25. We are

justified in assuming that the yield of the salt duty will be a normal one
in the coming <year, and I now put the revenue at 695 erores. This is less
by 79 lakhs than the reviezd figure for 1924-25 which was swollen by collee-
tions ‘at the higher rate of duty in force in 1928-24 under the system of
eredit sales. The fact that the reduction amounts to 79 lakhs only is due to
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the circumstance, which I have already explained, that 131 crores of Salt
revenue originally expected to accrue in 1924-25 were thrown back into

1928-24.

62. I have already dealt with our estimates of Opjum revenue which

. amounts to 3'56 crores gross and 1'76 crores net.

Opinm. Our ncecipts include a non-recurring amount of

sbout 20 lakhs under excise opium resulting from a change in procedure

under which Local Governments will take over from us on payment the

stocks of execise opium held in treasuries on the 1st April 1925 and will

in future make paymenti Lo us on receipt instead of as at present only at
the time of sale to the publie.

G3. The fixed contribution from Railways to general revenues will,

Raflwoys as in the present year, be based on the figures of

. 1928-24 and amounts to 509 crores. In addition,

a8 the Housc is already aware, we expect to recuive some 135 lakhs re-

presenting one-third of the excess over 8 crores expocted to be transferred

to the Railway Reserve. Our total receipts from Railways for 1925-26
are therefore put at 524 crores as compared with 5'64 crores in 1924-25.

64. I have explained the cstimates of the Posts and Telegraphs De-
Pusts and Telegran] partment for 1925-26, but there is one important
onc TiegraP®: - sonsequence of the change in our sccounting pro-
cedure in connection with the treatment of postal and telegraphic stores
which I must mention here. Hitherlo such stores bave been paid for from
Revenue at the time of original purchase and credited to a Suspense account
within our Revenue account which js cleared when the stores are actually
issued either for revenue or capital purposes, a corresponding credit being
taken to Revenue. This has been found very inconvenient in practice and
our Revenue accounts have been affected by considerable fluctuations in the
amount of these stores balonces. In some years when stores
were purchased for special reasons in larger quantities than
usual, our expenditure has been inflated. In the last few gears
when purchases have been restricted and we have lived on accumulated
stocks, the large credit to Revenue was taken as a reduction in our expendi-
ture. This made comparisons over s series of years difficult. We have now de-
cided on the advice of the Auditor General to keep these transactions outside
the Revenue account. The immediate effect of this procedure will, however,
be that there will be a large credit to Revenue in the course of 1925-26,
in respect of the value of stocks held on Revenue account on the B8lst
March 1925, which is estimated to be 1'24 crores. New stores purchased
during the year will, however, no longer be debited to Revenue. The
actual addition to Revenue caused by this change of procedure in 1925-26
amounts to about 69 lakhs which represents the estimated walue of the
net new purchases as we anticipate that the amount of stores in stock and
in workshops will be reduced to that figure by the 81st March 1926. But
it is clear that in the first year in which the change is made the result must
be a non-recurrent receipt of 1:24 crores which will not re-appear in the

following years.

85. Under other heads of Revenue I have allowed for a reduction in
Other Ttevenue heads Interest receipts owing to smaller balances being

¢ . available for temporary investment, but the Cur-
rency receipts are expected to excecd those of 1924.25 by 25 lakhs chiefly

a
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because of the larger discount on Treasury Bills issued to the Paper Cur-
rency Reserve during the current year.

66. Our estimates of revenuc assume a contin]?ance of the practice of
appropriating to revenue the interest on the Paper

":;“m ‘:;10];‘1:"‘ C“l 3 Currency I’f;eaerve ond the surplus of the Gold
Hesarve juvestmeuts. Standard Reserve over £40 millions. This prac-
tice has now been adopted for several years in suc-

cession, ahd I should not have thought it nocessary to dwell on it if its
corréctness had not recently been challenged in this House. Both the
Paper Currency Reserve and the Gold Standard Reserve, though they are
kept distinet and have different titles, are in essence Currency Reserves.
The profits on the issue of currency are in most countries treated as an
ordinary and legitimate source of income, as for example, in the United
Kingdom. But the House will remember that the Babington Smith Com-
mittee recommended that so long as ad hoc securitics in the Paper Cur-
rency Reserve remained outstanding, these particular reccipts should not
be treated as revenue, but should be applied to writing down the ad
hoc securities. The purpose which the Committee had in mind in making
this recommendation was to bring about a steady contraction in the then
inflated amount of our paper currency and to earmark a specific source
from which such contraction could be paid for. Conditions have now entire-
ly changed and there is no reason to take gpecial st&ps to contract our
currency. Indeed, the same honourable members who have challenged
the practice of crediting these receipts to Il@venue have been the loudest
in their objections to any further contraction of the currency. If these
receipts are not treated as revenue and are not applied for the purpose of
contracting the currency, the only alternative is to treat them as Capital
receipts, and this is indeed the effect of the proposal made by one of my
critics that they should be applied to the purchase of Government of India
rupee securities in order to replace the ad hoc socurities. So long as
the Government of India has a large capital programme of new expenditure,
it would obviously be necessary for it to re-borrow in a new form the
amount of money spent on purchasing blooks of securities representing its
existing debt for the Paper Currency Reserve. The procodure proposed
smounts simply to the sybstitution of securities purchased in the market
for ad hoc seourities, and as I explained at some length on a previous
occasion, there is in essence no difference between the two forms when
held as cover for paper currency. Both are in fact nothing more than
I. O, U’s. of the Government of India held as cover for I. O. U's. payable
on demand. The net effect therefore of adopting this suggestion would
simply be to increase the amount of our provision out of Revenue for redue-
tion or avoidance of debt, and I observe with interest that the gentleman,
who made the proposal, has followed it up by complaining thut our provi-

b

sion’ for reduction or avoidance of debt is already too high.

Surplus.

67. We are now in a position to strike a balance. The total estimated
revenue for 1025-28 amounts to 138:68 crores as against am estimated
expenditure of 13044 crores, disclosing a surplus of 824 crores. But
before considering the nature of this surplus and the use to be made
of it I must tum to the subject of Ways and Mesns.
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Ways and Means.

~ 88. The following statement summarises the Ways snd Means position
in India and England taken together during 1924-25 and 1925-26:—

[In crores.]
" Bevised,  Budgel
192128, Iggog-.;'ﬁ.

Bailway capital outlay . . s . 129 a8

Delhi and Posts and lelegraphs capital callsy . 30 87

Discharge of funded debt, debentures, eto. . &b 110

Discharge of Treasury Bills with the public . e

Loans to, and drawing by, Provincial Govern-
ments . .

. . . . 120 140
Miscellaneous outgoings . . . A ve
423 517
Revenue surplus . . . . . 40 07
Ray loan . . . . . . . 18-2 12:0
Cash Cettificates . . . . . . 46 43
tavings Bank deposits and other unfunded debt , b1 56
Appropriation for reduction or avoidance of debt
(including sinking fund pn.lymants] . . 38 50
Railway Reservo Fund and Railway and Posts and

Telegraphs dopreciation funds « o 082 49
Miscellaneous receipts . . . . 14
Reduetion of cash balauce , . . . s B3 179

422 517

69. In 1924-25 our total lisbilities are considerably less than the Budget
estimate. The reduction is mainly due to the failure of the Railways to
spend the sum provided for capitul outlay. The continue issue of Cash
Certificates on the improved terns introduced in April 1928 is estimated to
give the satisfactory net receipt of 460 crores instead of 1'50 crores as
estimated, and our revenue surplus for 1924-25 is better by 882 crores.
The sum raised by our rupee loan was nearly 7 crores less than the figure
assumed in the %udget. It was estimated a year ago that we should
close the year 1924-25 with a balance of 1868 crores. We now anticipate
that the balance will be 36°19 crores. Though our balance is larger than
we originally aenticipated, it nonetheless shows a reduction of about 5-8
crores as compared with our opening balance.

70. For 1925-26 Railway capital outlay is estimated, as the House is
aware, at 28 crorcs. We have also to provide during the year for the
maturity of about 8% crores of 1925 War Bonds. Loans to Provincial Gov-
ernments mainly for capital development purposes are put at about 14
crores, and about 1} crores are required for the new Imperial Capital- at
Delhi. I may mention that the gross outlay to the end of 1824-25 .n new
Delhi is estimated to amount to 1126 crores, and the net outlay to 1094
crores.  The first step towards ‘the occupation of the Secretariat was
taken in the autumn of 1924 when the Accountant General, Central
Revenues, and the Taxation Inquiry Committee were given office accom-
modation there. The work is now well within sight of completion, and after

a year or two this special form of capital expenditure will disappear
finally from our Budget.
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71. Our position at the end of 1924-25 in regard to balances will be a
m;w Loan. strong one both in India and in London. In India
' I anticipate that the maximum amount of new
money that we shall require to raise by a rupee loan in the open market
will be 12 crores, a figure: which is well within the amount of the annual
savings of India available for investment in Government securities. But
as I recerily explained to the House, the question of beginning operations
for the conversion of early maturing bonds is one which is engaging the
close attention of the Government of India. I am not in a position to
make any statement on the subject at present, but it is not improbable
that when we approach the market for our new rupee loan we shall also
put before the public & conversion offer.

72. The last external loan which we issued “;las in* May 1923 whe:; t»o£§g

millions sterling of India 4} per cent, B
External borrowing. was offered to the public at 90. We were
fortunate in our ohoice of date for this issue, as generally speaking
the prices of gilt-edged securities on the London market stood at a higher
level at that period than they have done at any time since. In 1924-25
we were able to avoid new external borrowing altogether, and I am glad
to be able to say that we have every expectation of repeating this happy
abstention again in 1925-26. This will bo a particularly satisfactory
achiovement in that we have to provide in the summer of 1925 for paying
off about £2} million of Great Indian Peninsula Railway guaranteed stock
when that Railway is taken over by th¢ State. Apart thercfore from the
ordinary sinking funds which are operating to repay the sterling debt, we
shall thus be converting this amount of India’s cupital obligations abroad
into an internal liability. The nominal total of our external debt will,
however, be increased in 1925-26 in consequence of the taking over of the
debenture stock of the Great Indian Peninsula Railway to the amount of
£84 million, just as it was increased in 1924-25 by taking over the deben-
ture stook of the East Indian Railway, increases which, as I have already
pointed out, do not represent additions to India’s external liabilities but
simply a change in the form of an existing debt.

78. There has been a strong and continuous demand for rupee ex-

. change throughout the year, and we mmticipate that
Bocajttances, our %otul rerpr;lit‘onnces dypring 1924-25 wi].lp amount
to £42 millions. We have already remitted about £40 millions, of which
about £88 millions have been obtained by the purchase of sterling in India.
It hes been necessary, in view of the general cash position in India, to
transfer the equivalent of £8 millions from the I’aper Currency Reserve
in India to our treasury balances against a corrcsponding transfer in
London, and for the purposes of the Ways and Means statement we are
assuming that the total of such transfers during 1924-25 will nmeunt to £6
millions. For 1925-26 we have taken a figure of £3134 millions for remit-
tances from India.

Fvar ProrosaLs.

74. I remarked in my Budget speech a year ago—and subsequent events
fully justified me—that although a Finance Member nlways desires abovo
all & Budget surplus, he frequently finds it the cause of more embarrass-
ment to him than any other part of his Budget. Once again in 1925-28
we have & surplus to dispose of amounting, as I have already said, to
8:24 orores. The first necessity is to examine the nature of this surplus
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oarefully and soe how far it can be fegarded as a true recurrent surplus.
Thanks to the separation of Rumlway Finances from General Finances,
we are no longer in doubt regarding the petmanence of that part of our
revenue which represents the ocontribution from the Railways to the
general taxpayer, We have made a satisfactory provision out of revenue
or o regular programme of reduotion or avoidance of debt, and though
there is, as always, much new 'expenditure which might be regarded as
desirable or even urgently necessary out of Central revenues, we have at
any rate been able to provide this year for some of the most valuable of
the beneficial items of expenditure which had to be dropped during the
period of special stress. On the other hand, if it is urged, as it well might
be, that an unfavourable monsoon eannot be regarded as an improbable
event in this year or next, I ean reply that the separation of Railway
Finance reduces the influence of the monsoon on our General Budget
figures, that our estimates are not dependent for their realisation on the
monsoon’s proving an exceptionally good one, and that, if we take a
reasonably wide view of ‘the general prospects, we are entitled to hold thes
India is not altogether without a reservoir of financial power stored againe$
n rainless day.

75. But there are three itoms on the receipt side of our account which
are definitely of a non-recurrent character. I rofer to the 1'24 crores
ctedit to Revenue from the issues of postal and telegraphic stores, the
final eredit of 138 lakhs from enemy ships and sbout 20 lakhs non-recurrent
Opium revenue to uall of which 1 drew attention earlier in the evening.
in our Military Budget nlso we have to make allowance for the fact that
the process of eating down our stores is still continuing during 1925-26,
and that approximately 70 lukhs of such stores ure expected to be con-
sumed during the year without replacement. To the extent of 2:27 crores
therefore the surplus as shown above is swollen by receipts of a mon-
recurrent character. But, on the other hand, we have in our Military
Budget 1'71 ecrores of expenditurc in connection with the disbandment
of surplus officers, which represents a non-recurrent item of expenditure,
and to thig extent our normal surplus is made to appear less than it other-
wiso would be. Taking all these items together, we ure justified in con-
cluding that in any case 2°68 crores of the surplus represents a true recur-
ring surplus. I shall no doubt be reminded that the position in regard
to exchange introduces a further doubt. The House must, however,
remember that now that the Railway Budget is separated from General
HFinances, exchange transactions in regard to Railways do not affect our
General Budget to any appreciable degree. To that extent exchange
fluctuations are of less moment to our finances than previously. More-
over, we do not overlook the possibility—I hope the probability—of &
continued reduction in our Military expenditure, and we are justified also
in looking forward hopefully to a considerable improvement as time goes
on in our receipts from Taxes on Income. The Government of India have
therefore come to the conclusion that they are justified in making proposms
for giving up 2% orores out of the surplus in favour of whatever claimant
or claimants may be held to be deserving.

76. Are there any such claimants, and who are they? It is too late,
I fear, for me as Finance Member to put in a claim on behalf of the tax-
payer of the future and ask that the sum should be devoted to the reduction
of debt. But there are many members I know who would like to see
the charges for letters and postcards reduced. I sympathise entirely with
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the importance which is attached to the cheapemng of communications
of all kinds, but are we in a position this year to do snything in regard to
postal rates? 'The dictum that taxation of communication is bad taxation
upplies to the Posts and Telegraphs Department quite as much as to Rail-
ways. The Department undertakes some tasks which in many countrics are
undertaken by private enterprise paying taxes and royalties to the Btate
in return for the concessions granted. There may therefore be some
justifieation for claiming & small contribution to generul revenues from
the Posts and Telegraphs Department, but it should in no circumstances
be more than a small one. The converse, however, is also true. I see
no justification for making the general taxpayer pay heavily for the coat
of facilitating private correspondence- The Posts and Telegraphs Depart-
ment iz emphatically a business concern which should pay its way. If
once we depart from this principle, there is no end to the possible burden
which might be imposed on the taxpayer and the task of keeping working
expenses down and securing economical and efficient management is made
immensaly more difficult. The figures which I have given to the House show
that both in the current year and in the next the revenue of the Depart-
ment does not quite balance the expenditure under the system of commercial
sccounting. It may be that. better trade and further improvement in the
direction of econoniical emd efficient ‘management within ‘the Department
may enable us to take a different view a year or two hence, but it is
clearly impossible to-day to contemplate any reductmn in postal charges.

77. Moreover any such reduction could only be made at the expense of
our general revenue surplus, that is, at the expense of the other claimants,
and whatever clse may be said, it is clearly unjust that the Posts and
Telegraphs Depart.ment should be subsidised at the expense not of the
geperal tnxpayer but of the taxpayers of particular Provinces. And this
ia what is involved in 1925-26, if we dcvote any part of our surplus to a
' aduction of postal charges, since such action would limit our capacity tc
reduce the Provincial contributions.

78. This brings me to the one cl:iimant r}‘V}h(}Be claim'})y common (;onsent.
- must come first, sere is really no room for un-
Provincial contributions. Yertainty in regard to the position. The Government
of India have repeatedly said that their financial policy has been, is being,
and will be, directed to the reduction and oventual extinetion of the Pro-
vincid]l contribution at the earliest possible date. So long as any of the
Provincial contributions are outstanding, we cannot devote our surplus to
reduction of postal charges (unless this can be done out of the surplus of
the Posts and Telegraphs Department’s Budget itself) or to the reduction
of Central taxation, without failing to live up to this promise which has
been given to the Provinces without qualification. The Provinces were
disappointed a year ago. We cannot disappoint them again.

'?9 At this point I must refer to an item of 63 lakhs representing the
contribution conttibution from the Government of Bengal which

¢ ) automatically falls' due to be paid from 1925-28
onwards, unless the three vears’ moratorium previously granted is now
extended. I have not included this item in the figure of 8'24 crores given
a8 the amount of the surplus. My reason for omitt.ing this
in that it could hardly be regarded as part of our normal revenue in 1925-28
by any one Who is familiar with its previous history. If the Government
nf Indis were still in the position in which they were in 1921 of being unable
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to balance their Budget without extra taxation, or even if their Budget
just balanced but left nq surplus over for the reduction of the contributions
of other Provinces, the cluim of Bengul to an extension of the period of
remission of its contribution might not perhaps have been a very strong
one. But in view of Bengal's special claim for consideration emphasised
by the Joint Select Comunittee of Parlisment, and in ‘view of the fact that
we are now in a position to begin the reduction of the contributions of
other Provinces, the Government of Indis after a careful and detailed
study of the case have come to the conclusion that Bengal must be given
some further respite before heing brought into line again with the other
Provinces. '

80. The Government of India therefore propose that 74 lakhs out of the
surplus of 8:24 crores should be kept in hand as u margin against possible
disappointments or misadventures during 1925-26, and by way of security
against any detenioration in the position of Central finances in 1926-27; that
the remainder of the surplus, namely, 24 crores, should be devoted to the
reduction of Provincial contributions and should be applied in accordance
with the order of priority between the Provinces definitely established under
the Devolution Rules; and that in addition the contribution of 63 lakhs
due from Bengal should be remitted for a further period of three years.
The provinces entitled to a share in the 2% crores in accordance with the
Devolution, Rules are—

Madras, whose contribution of 348 lakhs will be reduced by 126
lakhs,

United Provinces, whose contribution of 240 lakhs will be reduced
by 56 lakhs,

Punjab, whose contribution of 175 lakhs will be reduced by 61 lakhs,

and
Burma, whose contribution of 64 lakhs will be reduced by 7 lakhs.

(An Honourable Member ** What about Bombay ).

81. It is desirahle that I should mention a minor point arising in con-
nection with the proposed reduction of the Provinciul contributions. When
a year ago we passed the Act abolishing the proviso to Section 20 of the
Sea Customs Act and Government stores ceased to be imported free of
duty, we entered into a temporary arrangement, partly because we were
pressed for time, under which in 1924.25 we are repaying to the Provincial
Governments the duty on, Government stores imported by them.  This
arrangement is admittedly unsatisfactory. Considerable administrative
ineconvenience is involved in this system, and it is open to the grave objection
that it defeats an essential purpose of Indian policy which was one of the
main justifications for the passing of the recent Act, in that, whatever
procedure is adopted, it still pays a Provincial Government to buy stores in
England and get the duty refunded by the Central Government rather than
to buy them in India at the import price plus duty. This is unavoidable
go long as any refund of duby is permitted. The Government of India
are not bound by any promise to continue such refunds, and they propose
simultaneously with the reduction or remission of the contributions in the
case of the five Provinces concerned to discontinue the refund of duty in
their oase as from the 1st April 1925. The amount involved is trifling,
and does not amount to more than about 20 lakhs for all the nine Provinces
together. The only Province where the arrangement is of real 1mpe:':-rtance
is Bombay to whom about two-thirds of the 20 lakhs falls to be paid. It
might be thought inequitable in present circumstances to refuse to continue



1833 LEGISLATIVE ASSNMBLY, [28me Fums. 1925.

[Sir Basil Blackett, )

the refund of duty in the case of Bomba » but the Government of i
propose to take the question up with the J’Bombay Government ag wgi:lld;:
with the other Governments to whom refunds will still be payable, with a
view to arriving at some solution which will obviate the objections to the
existing arrangement,

82. In order to give the House a convenient opportunity of considering
t!xe important subject of the reduction of the Provincial contributions, the
Governinent of India propose to bring forward a Resolution inviting the
concurrence of the Assembly in the proposals set out in paragraph 80 above.
This Resolution will be taken directly after the Finance Bill has been con-
sidered and passed.

Conorusion.

83. Those whose memory carries them back to the Budgets introduced
in the first Assembly in March 1921 and March 1922, and those who have
as vivid a recollection as 1 have of the Budget discussions of March 1923,
cannot fail to be impressed by the contrast between then and now. The
members of the first Assembly co-operated unhesitatingly with the Govern-
ment in the unpopulsr task of making heavy additions to our taxation in
1921 and 1922. .Two years ago when the Budget for 1928-24 was intro-
duced, not only had we to contemplate the picture of five successive years
of deficits aggregating nearly 100 crores, but we had still to face a serious
gap on the revenue side of the account between our revenue and our cx-
penditure in the year then ahead of us. In spite of drastic retrenchment
involving the sacrifice of many useful and desirable objects of expenditure;
in spite of the postponement of many items ultimately unavoidable with
the certainty that the necessity of meeting them would add to the difficultics
of succeeding years; and in spite of the heavy increases in taxation in 1921-22
and 1922-23—we found ourselves once again compelled to ask for the imposi-
tion of a further burden. Last year in presenting the Revised estimates
for 1928-24 T was able to assure the House that our sacrifices had not been
without reward, but it was still not possible to say with certainty that the
year would end with an actual surplus of ordinary revenue over ordinary
expenditure. Meanwhile in all the nine Provinees financial difficulties were
beclouding the bright hopes qf those who had been responsible for the initia-
tion of the Reforms. The Provincial Governments and particularly the
Ministers on whose shoulders the Reforms have placed the duty of fostering
the spread of education and sanitation among the masses of the Indian
people and of assisting the agricultural and industrial development of the
country found themselves without the financial resources required even to
maintain those beneficial services at the level at which they found them.

84. To-day we are in a happier position and we can look back with
quiet satisfaction on realised surpluses of substantial amounts both in
1928-24 and in 1924-25, the latter secured in spite of the reduction of the
salt tax to the figure at which it stood before the increase made the year
before. Better still, for the year now ahead of us we have not merely
the prospect of securing a realised surplus once again, but we
are also tasking & real and substantial step forward towards the
eventual extinction of the Provincial contributions, and are thereb}'
giving new hope to those who are working the Reformed Consti-
tution of India in the Provinces and fresh encouragement to devote their
energies to the task of building up a new India without the exasperating
restrictions imposed by financial penury. For this result we must psy-
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the tribute of thanks which is so justly due to those who went before us.
We are now able to appreciate in better perspective the value of the
achievements of those who carried the burden in the dark and difficult
years iinmediately succeeding the War. We are reaping to-day some of the
fruits of the labours of the first Assembly, of Sir Malcolm Hailey, my
predocessor in the office of Finance Member, and of the members of the
Retrenchment Committece. I am sure that all of them will feel, on seeing
our position to-day, that if the realisation of their hopes has been long
deferred, their labours have not been in vain. .

85. But if by contrast with the past our position now seems a brighter
one, we cannot be blind to the vastness of the work still to be done. Apart
. from the Bengal contribution, there arc still 63 crores of Provineial contri-
butions between us and the day when the Central Government's Budget
can be balanced without assistance from Provincial sources, and the task
of reducing the level of Central taxation actively begun. In all countries
of the world the war and its aftermath have raised the level of taxation
high. Few countries have escaped as lightly as India, but the level of
taxation here is nevertheless much above the pre-war figure. Our dispos:
oble surplus in 1925-26 takes us only a step towards our immediate goal.
The steep hill which we have painfully climbed has but brought us within
distant view of the higher peaks towards which we aspire. We have
grounds to-day for sober satisfaction: we have none for premature elation
or for any slackening in our endeavour. I can offer India no better motto
to-day than my own old family device:nous travaillerons en espérance,

“ we will work in hope .

Statement comparing the actual Revenue and Ezpenditure of the Central
Government (Imperial Revenue and Ezpenditure before the Reforms)
with the Revised Estimatcs for each year from 1914-15 to 1923-24.

(See paragraph 57 of speech.)
[ In thonsands of Rupees. ]

[ REviszp ESTIMATE. ' AcTuare.
—_

" Bevenue, | Expenditure. |77 li“:({_*')} Revenne. | Expenditure. m":f&(_‘*})‘

! .
1914-15 . .: 74,80,88 79,07,25 -4,17,87 76,15,85 78,88,14 . -2,67,79
1915-16 . 78,89,08 ! .81,58,21 | -2,69,18 | 80,00,96 81,7926 —1,78,80
1016-17 . . 97,25,67 88,27,87 +8,98,80 98,58,10 87,31,87 +11,21,78
191%-18 . : 1,14,84,48 1,08,27,74 +8,56,74 | 1,18,70,58 1,06,57,52 +12,18,06
191819 . . 1,27.9465 1847088 | 68528 1,80,40,68 | 186,138,728  —5,78,06
1919-20 . 1,44,07,56 | 1,50,18,67 —15,11,11i 1,87,18.98 |  1,60,79,27 ~—23,65,29
1920-21 . . 1,85,10,85 1,48,08,61 | —12,98,26 . 1,35,68,82 1,61,64,17 -28,00,85
1021-22 . ‘I 1,13,15,82 1,41,04,52 | —28,79,20 | 1,15,21,50 1,42,86,52 : —27,65,02
1922-28 . ..i 1,20,70,17 1,87,0552 | —17,25,85 [ 1,21,41,29 1,86,43,05 -15,01,76
1923-24 . .IJ 1,81,08,04 | 1,29,89,97 +2,06,07 | 1,83,16,63 1,80,77:68 i +2,80,00

H
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_ Mr. Harchandrai Vighindas (Sind: Non-Muhammsadan): May I ask the
Finance Member whether when he suggested in reply to Sir Purshotamdas’s
Rosolution that there might be a deficit that was a mere hoax?

The Honourable Sir Basil Blackett: The answer is in the affirmative.

THE INDIAN FINANCE BILL.

The Honourable Sir Basil Blackett (Finance Member): B8ir, with these
few remarks (Laughter) I beg leave to introduce the Indian Finance Bill.

Mr. President: The question is:

*“ That leave be given to introduce a Bill to fix the duty on salt manufactured in,
or imported by land into, certain Xu.ru of British India, to remijt or vary certain duties
leviable under the Indian Tariff Act, 1884, to fix maximum rates of postage under the
Indian Post Office Act, 1898, to reduce the import and excise duties on motor
spirit, further to amend the Indian Paper Currency Act, 1923, and to fix rates of

income-tax.”
The motion was adopted.
The Honourable Sir Basil Blackett: Sir, I introduce the Bill.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the
3rd of March, 1925. .
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